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Thursday, March 15, 1962/Phalguna 24,
. 1883 (Saka).

‘The Lok Sabha met at Eleven of the
Clock.

[Mr. SPeaRER in the Chair]

ORAL ANSWERS TO QUESTIONS
Air Space Violation by Chinese

+
( Shri P. G. Deb:
*36. -{ Shri Balraj Madhok:
| Shri Bhakat Darshan:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 126 on the 23rd
November, 1961 and state:

(a) whether it is a fact that there
have been violations of Indian air
space by Chinese Planes since then;
and

(b) if so, the action taken in the
matter?

The Deputy Minister of Defence
(Sardar Majithia): (a) There have
been four violations-since 23rd Novem-
ber, 1961.

(b) Protests have been lodged with
the Chinese Government.

Shri P. G. Deb: May I know whether
it is a fact that some foreign planes
flew over Nepal-India border a few
months back? Has any enquiry been
held about it?

Sardar Majithia: As I said, there
have been four violations and protests
have been lodged with the Chinese
‘Government in regard to these viola-
tions.

1866 (Ai) LSD—I1.
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Sardar Majithia: Have patience; I
am coming out with it. On the 6th
January 1962 at Sherathang. The
second was on the 11th January im
Jangi. The third is again on the 11th
near Spiti. The fourth was on the
12th January near Chini.
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Shri Raghunath Singh: May I know
the make and type of the plane? Was

it a Russian, Chinese or American
make?

Sardar Majithia: As the hon. Mem-
ber will appreciate, protests have
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been lodged with the Chinese Govern-
ment. Therefore, they were consider-
ed to be Chinese planes,

Shri Raghumath Singh: I want to
know the make of the plane, whether
it is Chinese or Russian or bought
from America and the type of the
plane.

Mr. Speaker: He has already said
that protests were lodged with the
Chinese Government.

Shri Raghunath Singh: But they
must know the type of the plane
also.

Mr. Speaker: Since protests were
lodged with the Chinese Government,
we can infer that it is the Chinese
people who have sent those planes.
What difference does it make whether
they purchased the nuts and bolts
from this country or that country.
They must have purchased from some
other country as we also purchase
from foreign countries. But that does
not entitle them to encroach on our
territory.

Shri Balraj Madhok: Did our Air
Force interrupt them or try to bring
down those Chinese planes?

Mr. Speaker: He has already said
that being a civilised country, we do
not shoot down planes.

Shri Balraj Madhok: Here it is not
a question of whether we are civilised
or not civilised. Our Air Force was
there. Has any effort been made by
the Air Force to interrupt those
planes?

Sardar Majithia: The answer to that
is in one case they came only three
miles inside our border and covering
these thres miles does not take more
than a few seconds.

Shri Balraj Madaok: How do you
know that it was only three miles?

Sardar Majithia: We know that it
was between three and five miles. On
top of that, on the 11th and 12th in
particular it was very cloudy to sce
when they were overhead.
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Dr. Ram Subhag Singh: May I
know whether the Chinese plane had
come south of Sherathang or it was
flying over Sherathang which is only
two miles south of Nathulla?

Sardar Majithia: As 1 said, it only
penetrated three miles in our territory
and that is just near that place.

Shri Hem Barua: In view of the fact
that these air space violations are a
recurring occurrence, may I know
whether any warning was issued to
the aircraft? I think a civilised
country can do that at least.

Sardar Majithia: As I said, we have
lodged a protest note.

Mr. Speaker: All that he wants to
know is whether besides lodging a
protest note any other visible action
has been taken.

Sardar Majithia: They are so near
the border . . .

Mr. Speaker: That is all known.

Sardar Majithia: We cannot do that
over there.
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Sardar Majithia: So far as these
occurrences are concerned, as I have
said, they are just four in the last
four months. The only other alter-
native is to go to war, and I do not
think we have decided on that.

Shri Tyagi: May I know the reaction
of the Chinese Government in res-
ponse to our protest to them?

Sardar Majithia: We are still await-
ing their reply.
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0il Exploration in Assam

+
Dr. Samantsinhar:
*37. < Shri P. G. Deb:
Shri P. C. Borooah:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that there
has been delay in the execution of
o0il exploration programme in Assam;

(b) if so, reasons therefor; and

(c) action taken to avoid any fur-
ther delay in the matter?

The Minister for Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
There was no delay in execution of
the oil exploration programme in res-
pect of areas for which leases have
already been granted to Qil India
Limited; commencement of operations
was however delayed in a now area
where an exploration licence is to be
granted.

(b) Thz Government ¢f Assam have
not so for granted an  exploration
licence to Cil India Limited in Dum
Duma arca.

(¢) The Government of Assam have
been to grant the exploration licence
or permit surveys pending settlement
of the differences regarding royalty.

Dr. Samantsinhar: What is the
demand of the Government of Assam
regarding the fixation of royalties?
What was the earlier rate at which
they were getting royalties?

Sardar Swaran Singh: Prior to the
agreement, the Supplemental Agree-
ment, as it is called, which was
entered into in 1961, the well head
value was notionally calculated at a
rate which prevailed in the so-called
free markets. A new method of cal-
culating the well head wvalue based
upon the price actually charged from
the refinery at the point of site minus
cost of transportation was agreed
upon, The Assam Government feel
that this caleulation would reduce the
well head value and, therefore, the
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rate of royalty would consequently
be affected. That point is under dis-
cussion between the Government of
Assam and the Government of India

Shri P. G. Deb: May I know the loss
incurred by the Oil India Limited
because of this dispute?

Sardar Swaran Singh: No loss has
been incurred by Oil India Limited.

Shri P. C. Borooah: May I know if
it is a fact that because of Qil India’s
refusal to pay the royalty at the raté
at which the Assam 0Qil Company
were paying earlier, the latter has
also now fallen in line with the Oil
India Limited, in not paying the
royalty st that rate as demanded bv
the Goversment of Assam?

Sa~.=: Swaran Singh: That doe:
nat arise out of the present question;
that relates to some other lease. If
a separate question is tabled, I will
try to collect the information.

Shrimati Renu Chakravarity: When
this agreement was entered into bet-
ween the Government of India and
the AOC was the Government of
Assam not consulted at all? Why has
this hitch occurred at such a late
stage?

Sardar Swaran Singh: The agree-
ment, I presume, was approved by the
Board of Directors upon which the
Government of Assam is represented.
There is no question of a hitch occur-
ring at a late stage. If the State
Government feels that their income
with respect to royalty is affected,
they are entitled to raise that point
and we are trying to find out a pro-
per settlement.

Shri Hem Barua: In view of the
fact that this royalty issue is creating
a deadlock in the programme of
exploration by Oil India Limited and
as Assam Oil Company is also a party
to this, what is the argument adduced
by the Assam Oil Company for refus-
ing to agree to the demand made by
the Government of Assam?

Sardar Swaran Singh: I do mnot
think the way in which the question
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has been framed states the position
correctly because the hon. Member
is basing his question wupon certain
assumptions. I have already said that
the well-head value was revised as a
result of an agreement. The Assam
Government feels that this is a down-
ward revision of the well-head value
and the rates of royalty being a per-
centage of the well-head value their
revenues are affected. That matter
is being examined.

Shri Hem Baruma: I am afraid my
question is not replied to.

Mr. Speaker: That is the reason he
says.

Shri Hem Barua: Assam Oil Com-
pany has adduced certain arguments.
I just wanted to know what the argu-
ments adduced by the Assam 0Oil
Company are. That is an oil mono-
poly and that is standing in the way
of a settlement.

Mr. Speaker: It need not be answer-
ed. It is hairsplitting. The hon.
Member only wanted to know the
grounds of the oil company. The oil
company has fixed certain rates
according to the agreement and those
rates are low. The Government of
Assam feels that the royalty which
depends on the rates will go down.
What is the further argument about?

Shrimati Renu Chakravartty: I ask-
ed as to why the Assam Government
was not consulted at an earlier stage
and he said that the question did not
arise out of this.

Mr. Speaker: The hon. Member must
have heard that the hon. Minister has
said that on the Board of Directors
the Government of Assam is repre-
sented and therefore it is not as if it
is not consulted. No separate consul-
tation is necessary when a Director
is there on behalf of the Government,
It is for him if he does not like it to
go and report to the Government
and take it up. I do not know why
answers are not heard completely and
unnecessarily supplementary ques-
tions are being asked. Next question.
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Shri Hem Barua: May 1 sub-
mit .

Mr. Speaker: I am not going to
allow it.

Shri Hem Barua: On a point of
order, Sir.

Mr. Speaker: There is no point of
order.

Shri Hem Barua: There is. The
Assam Oil Company wants the well-
head prices operating at the Nahor-
katiya oilfield to be applied so far as
the Digboi field is concerned because
the Assarmn Oil Company says that
Nahorkatiya is only 24 miles from
Digboi. It is a very strange argu-
ment offered by the Assam Oil Com-
pany.

Mr. Speaker: There is no point of
order in this.

Shri P. C. Borooah:
know

May I

Mr. Speaker: Next question.

IDA Assistance for Irrigation and
Power Projects in India

*38. Shrimati Ila  Palchondhuri:
Will the Minister of Fimance be
pleased to state:

(a) whether it is a fact that Gov-
ernm2nt of India have approached
the International Development As-
sociation for financial assistance in
regard to certain Irrigation and Power
Projects;

(b) if so, the details of the assistan-
ce sought for; and

(c) the nature of progress made in
connection therewith?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
yes Sir.

ib) So for, asstistance from the
Association has been sought for the
following Irrigation and Power Pro-
jects-

{i) Tubewell

m Uttar Pradesh:

(ii) Shetrunji Irrigation
tin Gujerat:

Irrigation schemes

Project
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(iii) Salandi Irrigation Project in

Orissa;

(iv) F1-od-con‘rol-cum-Drainaga
Project in Punjab;

(v) Instaliation of an additional

Plant at the Durgapur Thermal

Station in D.V.C. area;

(vi) Sone Barrage in Bihar and
Second Stage of Koyna Project in
Maharashtra;

(vii) Kothagudam Power Project
in Andhra; and

(viii) Post and Telegraph Project.

(c) Agreements for the projects
mentioned at (i) to (v) above have
already been signed. The other Pro-
jects are still under consideration of
the Association.

Shrimati Ila Palchoudhuri: May I
know whether the project for the DVC
Thermal Station has been completed?
How much extension of power will
there be after this has been done?

Shrimati Tarkeshwari Sinha: 185
million dollars are allotted for the
installation of additional capacity for
the Durgapur Thormal Station of
DVC. The agreement must have been
signed yesterday in Washington.

Shri Vidya Charan Shukla: Cn
what basis have these projects been
selected for assistance from the IDA?

Shrimati Tarkeshwari BSinha: The
IDA Expert Team examined the pro-
posals and in consultation with the
Government of India the projects
were selected.

Shri Vidya Charan Shokla: T want
to know the basis on which the Gov-
ernment of India selected these sche-
mes and recommended them to the
IDA.

The Minister of Finance (Shri
Morarji Desai): The basis does not
depend merely on us; it also depends
upon them. When both agree they

are selected. There is no other basis
for it.
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Shri Tyagi: Has any arrangement
been made with these projects with
a view to see that the burden of
repayment is borne by the projects
themselves?

Shrimati Tarkeshwari Sinha: Under
the terms of the agreement the loan
is for a very long duration. The loan
term is 50 years including the period
of grace of ten years. As it is, it is
a very long term loan.

Shri Tyagi: It should all the more
be easier for these projects to own
the burden so that the general ex-
chequer may not suffer on that
account,

Shri Morarji Desai: Generally that
is the idea, but it does not always
fructify.

Shrimati Ila Palchoudhuri: The
deep tubewell irrigation has only been
thought of in Uttar Pradesh. Will
this be extended to other parts also
where it is badly needed?

Shrimati Tarkeshwari Sinha: The
scheme at present is UP tubewell
irrigation scheme. Apart from that
any other scheme is not under consi-
deration. So, I cannot answer on the
assumption.

Shri K. N. Pande: UP also comes
under this assistance. May 1 know
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what part of money will be spent on
irrigation and what part on power?

Shrimati Tarkeshwari Sinha: 6
million dollars have been allotted
for U. P. tubewell irrigation.

S8hri Vasndevan Nair: How many
more projects are under the consi-
deration of this association?

Shrimati Tarkeshwari Sinha: I
have already replied to that question
earlier, namely, that six are under
consideration,

Gas and Furnace 0il

*39. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Fuel
be pleased to state:

{a) whether the question of increas-
ed use of gas and furnace oil has
been under the consideration of Gov-
ernment with a view to overcome coal
shortage in the country;

(b) if so, with what result: and

(c) to what extent oil and gas are
expected to replacs coal in the indus-
try by the end of the Third Five
Year Plan?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c¢). The question of switching over
industries from coal to furnace oil
and natural gas, particularly those
industries in the western and southern
regions of India which are far away
from coal fields, is at present under
consideration of the Government.
No fiile decision has yet bzen taken.
It is, therefore, premature to antici-
pate the extent to which replace coal
and oil and natura]l gas would re-
place coal in the industry by the end
of the Third Five Year Plan.

Shri P. C. Borooah: In what in-
dustries will gas and furnace oil be
mainly utilised to replace coal?

Sardar Swaran Singh: I might in-
form the House that already there
are many industrial units particularly
near the coasts which are using fur-
nace oil as a fuel instead of coal. Fur-
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nace oil can be substituted for coal as
a fuel by the change of burners. It
?s not possible for me to define the
industry but any industry that uses
coa]l as fuel can switch over to fur-
nace oil by changing the burners.

Shri P. C. Borooah: How much of
oil gas is available for being utilised
for industrial purposes and what is the
estimatcd quantity of gas that will be
available fr being used as fuel to re-
place coal?

Sardar Swaran Singh: It is pre-
mature for me to make a guess om
that score.

Opening of Ballot Boxes without dis-
turbing Seals

+
‘{m( Shri A. K. Gopalan:
L Shri Harish Chandra Mathur;

Will the Minister of Law be peased
to state:

(a) whether it is a fact that Praja
Parishad Vice-President in Jammu de-
monstrated before a Press Conferen-e
that the ballot box could be opened
without disturbing the seal;

(b) whether in the Thoughli Cons-
tituency a Praja Parishad election
agent had opened 125 ballot boxes be-
fore the Returning Officer;

(e} whether the Chief Electoral
Officer reported to the Central Elec-
tion Commissioner about this com-
plaint; and

(d) if so, the steps taken in the
matter?

The Minister of Law (Shri A, K.
Sen): (a) and (b). The Election Com-
mission has been reported to this
effect.

(c) Yes, Sir.

(d) The following instructions were
issued:—

(i) Before the commencement of
poll, two strips of paper should be
pasted side by side on the gutside of
each ballot box in such manner that
the lid cannot be opened without
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tearing the paper., The polling agents
present should be asked to sign on the
paper and the presiding officer should
himself sign it.

(ii) After the pol] is over, each
ballot box should be wrapped in cloth
and sewn up, and the seams =caled
with the seals of the presiding oificer
and such of the polling agents as may
desire to do so.

(iii) All ballot boxes used at the
polling stations would thereafter be
put in a gunny bag. The bag should
be sealed bv th~ presiding officer and
the polling agents present should be
asked to affix their seals, if they so
desire.

(iv) Once the ballot boxes have
been put into a gunny bag and sealed
at the polling station, the bag shoud
not be opened except at the place
fixed for the counting of votes and in
the presence of candidates,

(v) Any polling agent who wishes
to accompany the presiding officer and
police escort when they take the bal-
lot boxes to the place of storage,
should be permitted to do so.

Shri A. K. Gopalan: May 1 know
whether the ballot boxes were check-
ed before the polling day? Were they
inspected?

Mr. Speaker: He wants to know
whether the Election Commissioner
checked them before sending them to
the different polling stations.

Shri A. K. Sen: To see that they
could not be tampered with? Well,
each one iz checked. In fact, the
safty of each bollot box is checked
before issue to the respective polling
booths.

Shri Bal Raj Madhok: May I ask
whether the instructions that the hon.
Minister has just now read out were
mctully carried out?

Shri A. K. Sen: There is no com-
plaint that they have not been ~atricd
out,
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Shri Bal Raj Madhok: There have
been a lot complaints that none of
these instructions had been carried
out. The demonstration about open-
ing the boxes took place only two
days before polling and during these
two days these instructiong could not
be conveyed to the polling stations
which were a hundred miles away
from Jammu. There Were so many
complaints,

Shri A. K. Sen: The instructions
were conveyed to all the presiding
officers, and we have had no complaint
up till now that these instructions
were not carried out.
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Shri Tyagi: May I know whether
these ballot boxes were manufactured
and, if the Election Commission wes
responsible for getting them manufac-
tured under its own supervision, may
I know if they were checked be-
fore thege boxes were distributed
away? And how is it that 125 boxes
were opened by civilian easily if the
boxes had been manufactured pro-
perly?

Shri A. K. Ben: With regard to
these placeg where the ballot boxes
were shown as capable of being open-
ed, the Election Commission directed :
that a different make of ballot boxes,
namely those manufactured by God-
rej & Co., should be wused at these-
elections at eleven constituencies
whether there were complaints about
these ballot boxes; and I understand
that tiiis type, that is the Godrej type
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of ballot boxes were issued to these
eleven constituencies.
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Shri C. K. Bhattacharya: May I
know whether these ballot boxes are
the same which were issued in the
1957 elections?

Shri A. K. Sen: There were con-
siderable changes brought out to the
baliot boxes which were issued this
time so as to ensure againgt buing
tampered with in various ways, I
cannot say offhand what were the
changes introduced, but they were all
designed to ensure perfect safety for
the ballot boxes.

Shri Harish Chandra Mathur: May
1 know whether, before the design of
these ballot boxes was finalised they
were displayed before all the political
parties and their reaction obtained?

Shri A. K. Sen: I cannot say off-
hand, but 1 presume that they were
shown to the parties.

Mr. Speaker: Were not the agents
present?

Shri Bal Raj Madhok: The agents
were driven out, they were not allow-
‘ed to remain there.
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Shri Braj Raj Singh: There was no
space for the agents there to sit.

Shrimati Renu Chakravartty: May I
know when this instruction about
covering the ballot boxes with gunny
bags reached the presiding oificers?
Because, there was hardly iny ballot
box which was covered thus in West
Bengal.

Shri A. K. Sen: Well, this is for
Jammu and Kashmir.

An Hon. Member: No, for all over
India.

Mr. Speaker: Very well, there are
no complaints.

Shri A. K. Sen: If the question is
about West Bengal I would require
separatz notice.

Royalty on Assam Oil

#*41, Shri D. C. Sharma: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that Royalty
issue between the Assam Government
and the Centre has resulted in sus-
pension of oi] exploration by Oil India
Limited and threatens to upset the
Third Five Year Plan objectives; and

(by if so, the steps taken in the
matter?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
There was no suspension of oil ex-
ploration by Oil India Limited in
areas where they already hold leases.
Commencement of exploration in a
new area was however delayed.

(b) The Government of Assam have
been requested to grant exploration
licences to Oil India Limited or per-
mit surveys in the new area pending
settlement of the difference vver the
question of royalty.

Shri D. C. Sharma: What action
have the Government of Assam takem
s0 far as the exploration of new areas
is concerned? How far have the ne-
gotiations progressed?
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Sardar Swaran Singh: There are no
negotiations as such with regard to
the exploration of new areas. What
is pending is the question of the grant
of prospecting licence with regard to
an area with respect to which an
agreement has already been entered
into between the Government of India
and Oil India Limited. The Assam
Government has not yet issued that
licence, as they have raised the
question as regards the rates of
royalty. This question is under ne-
gotiation, and as soon as it is set-
tled, and maybe even before the
guestion of rovalty is settled, the
Assam Government may issue the
necessary lease.

Dr. Samantsinhar: Iz there any
disparity in the rates while fixing
the rovalty?

Sardar Swaran Singh: I hope the
hon. Member realises that Assam is
today the only State wherefrom we
are producing oil in any commercial
quantity. The only other State is
Gujarat, and whatever are the nor-
mal rates of royalty will, I presume,
be applicable to all parts of India.

Shri P. C. Borooah: What is the
amount of royalty asked for by the
Assam Government and what is the
amount of royalty that Oil India is
prepared to pay?

Sardar Swaran Singh: It is not cal-
culated in that form, ag I had attemp-
ted to explain while answering another
question. A more logical way of fixing
the well-head value has been arrived
at as a result of the agreement. If I
may add, that is in the interests of the
country; because originally the well-
head price was the rice that prevailed
in other parts of the world; now the
basic point is that the market value
will be the value at_the point where
it is delivered to the refinery and well-
head value is the value at the refinery
minus the cost of transportation. So
at that point the actual gquantum of
rovalty is affected. But although the
rate of royalty may be reduced slight-
ly, aq large quantities are going to be
mined the actual return to the Gov-
ernment of Assam would be much
higher.
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Shri Hem Barua: In view of the fact
that this British-owned Assam 0Oil
Company is heaping a rich harvest of
profits, why is it that this issue of
royalty could not be settled in favour
of the State Government of .Assam
as demanded by it because of the
financial strain it is experiencing; and
pending this, may I know whether
Government propose to make any ad
hoe payment to the Government of
Assam?

Sardar Swaran Singh: The hon.
Member, although he belongs to the
State of Assam and, I presume, has.
been giving soms thought to  these
matters, is confusing between the
Assam Qil Company and Oil India
Limited. This question does not relate
to the Assam Qil Company; it relates
to the lease which is the subject-
matter of agreement between the
new Company, that is Oil India
Limited, and the Government of India
ang the Assam  Government. And
0il India is a Company in which the
Government of India holds 50 per cent
shares. [ think what he is trying to
ask is about certain other areas which
are held by the Assam Oil Company
separately. If a separate question is
tabled and if the hon. Member has
any doubts with regard to the inter-
pretation of the agreements entered
into between he Assam 0il Company
and the Assam Government, the re-
levant information can be collected.

Shri Hem Barua: May I clarify my
position, Sir? I also know the dif-
ference between Oil India Ltd. and
the Government of Assam and the
interests of the Indian Government so
far as oil in Assam is concerned. The
Assam 0il Co,, is also a party in creat-
ing the deadlock. Therefore I have
referred to....

Mr. Speaker: No, no. I am not
going to allow this question. All oil
in Assam is not the subject matter of
this question. The question relates
only to the royalty that Oil India Ltd.
has to pay.

Shri Hem Barua: The next part of
my question is whether the Govern-
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ment will make any ad hoc pay-
ment....

Mr, Speaker: I am not going to al-
low.

Shri P. C. Borooah: May I know if
it is a fact that the well head price
of crude produced in the Digboai oil-
fields is Rs. 70 per metric ton and
that fixed for the Oil India Limited
is Hs. 487

Sardar Swaranp Singh: 1 cannot
either confirm or contradict those
figures because I have not got the
figures with me at all.

Prohibition
+
.4 [ Shri Agadi:
" Pr. Samantsinhar:
Will the Minister of Home Affairs
be pleased to refer to the reply given

to Starred Question No. 719 on the
‘8th December, 1961 and state:

(a) whether any proposals have
been receivedq from the State Gov-
ernments on the phased programme of
prohibition in their respective States;

(b) if so, the details and the antici-
pated loss of revenues, State-wise;

(c) whether the matter of Central
assistance asked for by the Govern-
ment of Mysore for extended loss of
revenue on prohibition from July,
1961 to Mysore Taluk (including the
City) and District of Mandya has
been decided; and

(d) if so, the amount of subsidy
granted?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No; except in the case of Union Ter-
ritories of Delhi and ‘Tripura. The
Phased Programmes received from
these territories are under considera-
tion.

(b) These details can be worked
out only after the phased programmes
have been received.

(c¢) and (d). The matter is under
<onsideration,
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Dr. Samantsinhar: Is there any pro-
posal to give more grants to the
States on this account?

Shri Datar: Already the Government
of India have offered them half the
amount of the loss.

Dr. Samantsinhar: Ts there any pro-
posal to increase that half?

Shri Datar: Half the amount of the
loss that they are likely to incur on
account of loss in excise revenue.

Mr, Speaker: He wants to know
whether there is a proposal to in-
crease the subsidy.

Shri Datar: It is too early; that
proposal itself has still to be imple-
mented.

Shri Vidya Charan Shukia: Which
‘have been the State Governments who
have agreed to the proposal of the
Central Government to take half of
the loss of revenue in case they intro-
duce full prohibition in the States?

Shri Datar: This matter was com-
municated to the State Governments.
Thereafter, there was a meeting of the
Central Prohibition Committee. In
that meeting, the question of the
phased programme of total prohibition
in the Third Five Yecar Plan was
agreed in principle and the State Gov-
ernments were asked to work out a
phased programme. This question
does not arise at this stage.

Shri Vidya Charan Shukla: May we
know what is the phased programme?

Shri Datar: The phased programme
is to bring about total prohibition in
the course of the period of the Third
Five Year Plan

Shri Vidya Charan Shukla: All over
the country?

Shri Datar: All over the country.

Shri Tyagi: May I know whether
the Government have received any
report whether the habit of drinking
has ceased in the prohibited areas or
at least substantially diminished or
not? Have any efforts been made to-
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wards temperance—propaganda and
education towards temperance?

Shri Datar: That is a question which
the State Governments have to take
into account. I do not believe that
the evil is so large as is peinted out.

Shri Tyagi: I only wanted to know
whether the drinking habit has in the
least decreased or stopped in those
areas where prohibition is in vogue.
Has any report been received?

Shri Datar: 1 have not got any re-
port.

Shri Nath Pai: Is it a fact that the
Prohibition Minister of Kerala State
has submitted to tne Planning Com-
mission that before prohibition is ex-
tended to any other parts of the coun-
try, there should be an examination
as to its working, (2) that so far as
its implementation is concerned, he
has asked that all the loss which the
State suffers as a result of the imple-
mentation of prohibition should be
made good by the Centre, (3) that
regarding the maintenance of the
special force, the Centre should give
aid, (4) whether part of the phased
programme. ...

Mr. Speaker: Order, order; the same
question was put in another form.
The hon, Minister stated that 50 per
cent of the loss would be borne. Some
‘hon. Member—I1 think it is Dr.
Samantsinhar—put the question whe-
ther there is a proposal to increase the
subsidy. He said it is premature, it
ig too early. Now all the loss—that
‘has been answered already.

Shri Nath Pail: I am sorry; if it was
replied, I will not put that question.
I would like to know whether the
Kerala Government have submitted
that before the programme is extend-
ed in any form, there should be an
examination with regard to its work-
ing and if so, what is the attitude of
the Union Government?

The Minister of Finance (Shri
Morarji Desai): Nobody prevents them
Irom examining.
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Shri Hem Barua rose—

Mr. Speaker: The hon. Member can-
not monopolise. I am allowing him
pienty of opportunities. On every
matter? There are other persons also
who are interested in the matter,

Shri Narasimhan: May I know whe-
ther in the matter of giving subsidy,
the cases of State Governments which
have been having total prohibition all
along and urdargoing sacrifice by the
levy of further alternative taxes, will
be considered or only the new States
which are going to embark upon pro-
hibition policy will be considered?

Shri Datar: The whole question
would be considered by the Central
Prohibition Committee when all these
programmes have been received.

Shri Vasudevan Nair: May 1 know
whether the Government has any
idea of the number of workers who
will be thrown out of employment
and if so whether they have any
scheme to rehabilitate these work-
ers?

Shri Datar: That is for the State
Governments to consider.

Shri Ansar Harvani: Is the Govern-
ment aware that in spite of the prohi-
bition policy of the Government of
India, State Governments are giving
new licences to new distilleries? Es-
pecially in the UP, the State Gov-
ernment has given licence in Ghazia-
bad to Dyer Mekins Ltd. for establish-
ing a new distillery at a cost of crores
of rupees even involving foreign ex-
change. i

Shri Datar: I am not aware of what
the hon. Member has suggested except
that with regard to the brewery at
Ghaziabad there 1is correspondence
going on between the Government of
India and the Government of the UP.
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Shri Datar: This question was decid-
ed in September, 1961. Thereafter
the matter is being pursued and the

State Governments are working out
their programmes.

Shri Na‘h Pai: Is it a fact that the
Government of Orissa have a plan for
operating State liquor shops and if so,
what is the advice of the Government
of India given to them in the matter?

Shri Datar: After their reply has
been received to our suggestion, this
question will be considered.

Bomb Explosions in Delhi

*43. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs
be pleased to state:

(a) whether cases concerned with
bomb and cracker explosions during
the last six months in Delhi have been
finalised and accused traced and
brought to book;

(b) whether a detailed statement
will be laid on the Table; and

(e} wheiher hands of any foreign
agents are suspected?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). A statement containing the
required information is laid on the
Table of the House. [See Appendix
I, annexure No. 10].

(e) The cases are still under investi-
gation.

Shri Harish Chandra Mathur: These
explosions have been going on for a
pretty long time. During these six
months, there have been about seven
explosions in Delhi alone. May I
know if the Government have come
to any conclusion regarding the pur-
pose or objective of the offenders in
making these explosions?
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Shri Datar: It is very difficult to
come to any definite conclusion though
the Government are following diffe-
rent clues in this respect.

Shri Harish Chandra Mathur: May
I know if any link has been discove-
red between the warious explosions
taking place here in Delhi and in
Kashmir? I think these are the only
two places where explosions are tak-
ing place.

Shri Datar: No, Sir,

Shri Balraj Madhok: May I know
whether it is a fact that a number of
Pakistani nationals whe had over-
stayed had been interrogated by the
police in this connection?

Shri Datar: The police have interro-
gated a number of persons in respect
of each of these cases.
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Shri Datar: The hon. Member has
out the guestion in rather wide terms.

Shri A. M. Tariq: This is not a new
question. I 'have been asking the
Home Minister the same question. He
does not understand my laguage. He
says it is a new question. I have been
asking the Home Minister.
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Shri Harish Chandra Mathur: May
I know what steps, if any, are being
taken by Government to strengthen
the police organisation for effecting
detection and taking strong action in
‘the matter?

Shri Datar: Government have estab-
lished a special squad for this purpose.
and a number of senior officers have
‘been appointed on it.

0il Deposits in Tripura

*46. Shri Bangshi Thakur: Will the
Minister of Steel, Mines and Fuel be
pleaseq to state:

(a) whether it is a fact that accord-
ing to the opinion of Experts, sent by
the Government of India, petroleum
tan be found in abundance at Bauri-
chherat of Longtrai Hills in Kamalpur
Sub-Division of Tripura; and
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(b) if so, what steps Government
contemplate to take for the extraction
of Petroleum?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh); (a) No,
Sir. But it is one of those areas
where there could be possibility of
hydrocarbons if all the ranges of
Longtrai Hills are included in our
search for oil. Perhaps it may not be
economically feasible to carry on oil
exploration in that area.

(b) Does not arise.

Shri Bangshi Thakor: May I know
whether the BOC and the Standard
Vacuum Oil Co. have applied se-
parately to the Government of India
for permits to explore the uvil re-
sources in Tripura?

Sardar Swaran Singh: No, not to my
knowledge; I have not got that in-
formation. If a separate question is
tabled, I might be able to give an
answer.

Indian Steel for Russia

*47. Shri P. G. Deb: Will the Minis-
ter of Steel, Mines and Fuel be pleased
to state:

(a) whether it is a fact that Russia
has decided to purchase Steel from
the Bhilai Steel Plant; and

(b) if so, the total quantity negotiat-
ed so far?

The Minister of Steel, Mines and
Fue] (Sardar Swaran Singh): (a) and
(b). :B\hilai Steel Plant has not des-
patched any steel to USSR and for
1962 no target for export of steel to
the U.S.S.R. has been fixed.
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Shri P. G. Deb: May I know the an-
nual quantity of steel which comes
out from the Bhilaj plant?

Sardar Swaran Singh: I am glad to
inform the House that in January,
the Bhilai steel project produced steel
which gave ug the full rated capacity
of one million tons, that is, one millicn
tons in terms of ingots. If this rate
is maintained, then, in a year, one
million tons or ten lakh tons of steel
in terms of ingotg can be producad at
Bhilai; in terms of finished products,
it would be about 7} lakh tons.

Indo-U.S. Educational and Cultural
Exchange Programmes

*49. Shri P. C. Borooah: Will the
Minister of Scientific Research amd
Cultural Affairs be pleased to state:

(a) whether the U.S, Assistant Sec-
retary of Sta‘e for Education visited
this country in January this year to
discuss and arrange Indo-U.S. Educa-
tional and Cultural exchange pro-
grammes;

MARCH 15, 1962

Oral Answers 432

(b) if so, what programmes have
been thrashed out; and

(c) whether some basic change in
the nature of the programme is en-
visaged?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Eabir): Mr. H. Coombs, U.S. Assis-
tant Secretary of State for Educational
and Cultural Affairs passed through
India last January, on his way to
Bangkok, but had no discussions with
Indian officials on this subject.

(b) and (c). Do not arise.

Shri P. C. Borooah: May I know in
what educational and cultural activi-
ties in the U S.A, India will be making
her contribution?

Shri Humayun Kabir: We ara co-
operating in almost all fields of edu-
cation and culture.

TWo nilfa I : TT =W A9 FT
FE TR AN ® e R
THX F FEFHfaF AT 7
T WTaay & 419 F g §% 7

=t gRTEA &Y wgi griET far
&, =gt o< famr s wFaT & W7
TR

o Mifmz e N HF W@ W
FisigTwe?

Shri Humayun Kabir: I have al-
ready stated that we are carry:ngz on
cultural co-operation with the U.S.A.
in almost all fields of science, techno-
logy and culture. So, it is 0t possihle
to give the entire list.

Shrimati Renu Chakravartty: In
view of the fact that all scholarship
exchanges have to be canalised wow
through the Government Deparime=t,
may I know whether these exchanges
of fellowships and scholarships are
advertised in the papers so that ordin-
ary scholars and others can apply for
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them, or whether the whole thing is
done entirely at the Ministerial level?

Shri Humayun Kabir: [ am sur-
prised at the hon. Member's complete
ignorance. If she looked at any paper,
she would find almost every day ad-
vertissments about scholarships and
fellowships, which appear in almost
all papers of India.

Shrimati Renu Chakravartty: The
point is whether all of them are ad-
vertised.

Mr. Speaker: That was what the
hon, Minister said.

Shrimati Renu Chakravartty: In that
case, why should he not give an or-
dinary answer?

Mr. Spaker: And he expressed sur-
prise also.

Shri P. C. Borooah: What steps are
being envisaged to ensure that the
Indian scholars getting special know-
ledga in the U.S A. apply their know-
ledgz in this country when they come
back?

Shri Humayun Kabir: We try to
absorb any scholar, not only from the
USA, but from any other country,
who has received training, ani we
have on the whole achieved  very
goo] resul's.

Shri P. G. Deb: Are the schoiarships
given by the USSR. also cxamined
at this level before they are given?

Shri Humayun Kabir: We follow
exactly the same policy with regard
to all countries. The US.SE. gives
ug a very large number of scholarships,
and the USA. also gives us a very
large number of scholarships; and
we are having scholarships from West
Germany and many other countries.
Exactly the some principles are follov-
ed with respect to all these countries.

Memorial to Netaji Subhash Chandra
Bose

*50. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:
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(a) whether any steps havs been
taken to perpetuate the memory of
Netaji Subhash Chandra Bose in a
befitting manner; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). In such matters, it is
generally non-official organisations
that take the initiative and come
forward with appropriate schemes.
Government will welcome such in:ti-
ative in respect of a memorial for
Netaji Subhash Chandra Bese.

Shri D, C. Sharma: Have some pri-
vate agencies come forward with
their proposals to the Ministry, and
if so, who they are, and what the
nature of their proposals is?

The Minister of Home Affairs (Shri
Lal Bahadur Shastri): No definite pre-
posals have so far come to Govern-
ment.

Sardar A. S. Saigal: May I know
whether a portrait can be put up in
the Central Hall of Parliament House?

Shri Lal Bahadur Shastri: T think
that that question might be zddressed
to the Hon. Speaker.

Mr. Speaker: There is a ~ommittee
for this purpose. We shall go into
this matter if there is any proposal
for any offer.

o Wifaww ar@ : STl % FRMT
T @y &, 7afT it a7 5§ T
AT A8 8, 9 |7 I @ &7 W
e o wr g 5 2 gfq o
TEA ! JTETC T AT F GH THFIC
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St W qEET WER 0 A
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FX, T TETHE TEHT TR FOT |
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Shri Hem Barua; Why is it that of
all our national leaders who partici-
pated in the freedom struggle, Netaji
Bose has been ‘systematically put in
the cold shade of neglect, and nothing
hag been done in his memory? Why
is that so?

Mr. Speaker: Order, order. What
are all these insinuations about?

Shri Hem Barua: There is no insinu-
-ation.

Mr. Speaker: I have no objection if
the hon. Member takes interesi; but
the hon. M=mber seems to be more in-
terested than any other hon. Member
in the House; let no such impression
be created with respect to very great
leaders. All of ug respect him,

Shri Hem Barua: That is how I
feel.

Shri Raghunath Singh: It should be
expunged.
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Mr. Speaker: Has the hon. Member
taken any interest? Did he canvass?
What has he done except quarrelling
here on the floor of the House?

Shri Hem Barua: May I submit that
this question was asked on the floor
of the House last time and the Minis-
ter was pleased to give an assurance
that a statute would be erected near
Lal Kila?

Mr. Speaker: A number of other
people have come with varions other
portraits. Why did not the hon
Member take the initiative with res-
pect to this by collecting subscriptions
and having a statute made? It is easy
to quarrel only with Government, as
if no other Member has any responsi-
bility. What would the hon, Mcmber
have done?

Shri Hem Barua: Is it not the pur-
pose of the Question Hour to put the
Government perpetually on their
toes?

Mr. Speaker; It is not a gquestion
of merely criticising Government.

Shri Lal Bahadur Shastri: Last time
also when Shri Hem Barua put a
supplementary question, he used these
words which are favourite with him.
He says that it has been put in the
cold shade of neglect—or something
like that. These same words were
used last time when the question was
answered by Pantji, the late Home
M'nister. (Interruptions).

Import of Lubricating Oils

*51. Shri Agadi: Will the Minister
of Steel, Mines and Fuel be pleased
to refer to the reply given to Starred
Question No. 456 on the 30th Novem-
ber, 1961 and state:

(a) whether the proposal of import-
ing lubricating oils from Yugoslavia
has been finalised; and

(b) if so, the details thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Negotiations with this source of sup-
ply for the import of Lubricating
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Oils have not ructified, as mutually
accepted prices/terms could not be
settled.

(b) Does not arise,
Central Government Officers

“32. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) how many officers of the Cen-
tral Government are under suspen-
sion pending enguiries for over 6
months and for over 2 years; and

(b) what steps are being taken to
expodite decision in these cases?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The information is being collected.
According to information made avail-
able so far, 82 gazetted and 1310 non-
gazetted Government servants are
under suspension. A statement will
be laid on the Table of the House
after full information is received.

(b) The practice is to give priority
in the matter of departmental and
other inquiries to cases in which the
Government servant concerned is
under suspension.

Shri Harish Chandra Mathur: May
1 know whether the Home Ministry
gets any periodical returns to indi-
cate the period of suspension when it
is more than six months? If not,
how do they exercise their control
in the matter?

Shri Datar: We have appointed two
inquiry officers. They are instructed
to finish the inquiries as early as
possible. Oftentimes, we receive in-
formation by way of return also.

Shri Harish Chandra Mathur: May
I know if the hon. Minister does not
even know how many officers are
under suspension for more than two
years?

Shri Datar: So far as the informa-
tion at my disposal is concerned, in
the category ‘above two years’, there
are 30 gazetted officers and 270 non-
gazeited officers.

1886 (Ai) LSD—2.
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Shri Harish Chandra Mahtur: May
I know whether these cases where a
large number of officers are under
suspension for more than twg years
are examined by any particular

machinery to see that they are ex-
pedited?

Shri Datar: That is what I pointed
out. We have issued instructions to
the cffect that these cases should be
dealt with as expeditiously as possi-
ble, and it is solely for this purpose
that two officers have been appeinted
as inquiry officers.

Scheme for Election Broadcast

+
v55. [ Shri P. G. Deb:
" 7\ Shri Supakar:

Will the Minister of Law be pleas-
ed to state: ‘

(a) whether it ¥ a fact that the
Election Commissioner formulated a
scheme for Election Broadcast; and

(b) if so, whether it was accepted
by any political party?

The Minister of Law (Shri A, K.
Sen): (a) Yes, Sir.

(b) The scheme put forward by the
Election Commission for the appor-
tionment of broadcasting time among
the parties on the basis of the num-
ber of seats held in the existing
House plus the number of candidates
put up by each party, was not ac-
ceptable to Praja Socialist and Com-
munist parties. Other parties attend-
ing the conference convened by the
Chief Election Commissioner indicat-
ed their keenness to participate and
desire to work out an equitable for-
mula but could not suggest one which
could be arrived at on the available
data.

Shri P. G. Deb; May I know the
reason why these political parties re-
fused to use the election broadcast
facilities?

Shri A, K. Sen: It is a question
which should be addressed to them.
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Collision of Jet Fighters

+
Shri P. C. Borooah;
" Shri D. C. Sharma:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that two
jet fighters of the Indian Air Force
collieded near palam Air Port op the
17th January, 1962 while rehearsing
for Republic Day, involving the death
of two officers of the LAF,;

*56

(b) if so, what was the cause of
the accident; and

(c) what loss of property was in-
wvolved in the accident?

The Deputy Minister of Defence
{Sardar Majithia): (a) Yes, Sir.

(b) Mid-air collision.

(c) Service property valued at
Rs. 10,36,628.16 nP.

Shri P, C. Borooah: May I know
whether any court of inquiry was ap-
pointed to determine the cause of the
accident? If so, what was its finding?

Sardar Majithia: Inquiry was held.
‘The aircraft were burnt very exten-
sively with the result that we could
not come to a very clear finding about
it.

st NE T T gHe § W
weEd F g g T I & afEn &
AT FY AwAfaST A I 3 o
FEEar AT wE R ?

grare wofifsar . ow a1 A9
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w6 fedm varovea ® A fod &
# sz AT FEAwE 4 730 F0 )

Shri P. C. Borooah: Is any pos-
thumous award going to be given?
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Additional Increment to Section
Officers

#*57. Shrimati Ila Palchoudhuri:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that in view
of the merger of Grades II and III of
Section Officers of the Government of
India scheme for giving one addi-
tional increment to Section Officers
of the Central Secretariat after they
cross the pay of Rs. 500 and 700 is
under the consideration of the Gowv-
ernment of India; :

(b) if so, details thereof; and

(¢) when it is likely to be imple-
mented?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c). A representation has
been received from one of the asso-
ciations representing the Section Offi-
cers’ Grade of the Central Secre-
tariat Service for providing a sub-
stantial increase in pay in the Tth
year in the revised scale of pay pres-
cribed for that grade and the matter
is under consideration. No decision
has yet been arrived at in the matter.

Shrimati Ia Palchoudhuri: May I
know whether there was some deci-
sion or policy of Government some:
time ago that if the index rose over
115 and remained there for one year,
the gquestion of revision of dearness
allowance and so forth would be
considered. The index has been over
115 for the past one year.

Shri Datar: That is entirely a
different matter. This is a question
of getting some more pay after 6
years by way of increment. It has
nothing to do with the question the
hon, Lady Member has raised.

Shrimati @a Palchoudhuri: Of
course, increment in pay is there.
But there is dearness allowance also
and that is inter-connected with the
rise in the cost of living.
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Shri Datar: If the hon. Member
tables a separate guestion, I will get
the information and give it.

Copper and Gold Deposits

*58. Shri Agadi: Will the Minister
of Steel, Mines and Fuel be pleased
to refer to the reply given to Starred
Question No. 432 on the 30th Novem-
ber, 1961 and state:

(a) the results of the Copper Mines
Drilling operations at Kalyadi in
Hassan District, Mysore State;

(b) whether the Government of
Mysore has finally considered and in-
vestigated regarding the re-starting
of the Kappatagudda Range Gold
Mines in Dharwar Disfrict; and

(c) if so, the results thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
The first bore hole was closed at
141-12 metres. The second bore hole
is 1n progress. The assay results of
51 core samples from the first bore
hole have so far been received from
the Government of Mysore. These
results show a 6'7 metres zone at 60.04
to 66-74 metres depth with an aver-
age of 2'01 per cent copper in the
first bore hole.

{b) The Government of India have
no information,

(c) Does not arise.

Mr. Speaker: Question Wo. 59—
Shri Supakar is absent. Question
No. 60.—Shri Hem Raj is also absent.

ot v ety wE SR @

787 1 sfawre far §

Mr. Speaker: The Question Hour is
over,

WRITTEN ANSWERS TO
QUESTIONS

Rourkela Steel Plant

*44. Shri Supakar: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) whether there has been - any
breakdown of the rolling mills in
Rourkela Steel Plant during the last
six months; and

(b) the duration of this breakdown
and the amount of loss involved?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). At about 415 P.M. on the 6th
December, 1961, the wobbler and
coupling of the top spindle of the
Blooming and Slabbing Mill of the
Rourkela Stee] Works broke bring-
ing the operation of the mill to an
immediate stand still. Later exa-
mination revealed that the wobbler of
the bottom spindle had also cracked.
The spare parts required to recom-
mission the mill were not available
at Rourkela although orders for them
had been placed in April & July, 1961.
The spares were obtained from West
Germany towards the end of Decem-
ber and were fitted into the mill. The
slabbing mill wag recommissioned on
the 1st January, 1962.

The mill was, thus, out of operation
for 25 days. If there had been no
breakdown, the slabbing mill could
during these 25 days, have rolled
about 28,800 metric tons of slabs.

A committee has been appointed to
investigate the reasons for the break-
down. Thig committee is expected to
submit its report shortly.

Ahju Canal in Himacha] Pradesh

45, Shri Hem Raj: Will the Min-
ister of Home Affairg be pleascd to
state:

(a) whether it is a fact that sanc-
tion has been given for the construc-
tion of a Kuhal namely, Ahju Canal
in Tehsil Jogindernagar of District
Mandi in Himachal Pradesh; and
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(b) the reasons for the delay in the
construction of that water channel
(Kuhal),

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and
(b). The information is being collect-
ed and will be placed on the Table.

Deaths Due to Firing Practice Near
Mehrauli, Delhi

*48, Shrimati Ila  Palchoudhuri:
Will the Minister of Defence be pleas-
ed to gtate:

(a) whether it is a fact that two
persons were killed and several
others injured grieviously by a shell
fired by the Army Artillery during a
firing practice at the Khanpur arti-
llery firing range near Mehrauli in
Delhi;

(b) if so, full details of the inci-
dent; and

(¢) steps taken to pay compensa-
tion to the families of the deceased
and to those injured?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and
(b). On the 16th February, 1962
certain Artillery units were being ex-
ercised with practice firing on the
Tughlakabad Ranges which is a noti-
fied Field Firing Area. The Ranges
had been cleared for firing and a
clearance certificate was obtaineg from
the civil authorities before the com-
mencement of firing.

At 1300 hours, of the targets en-
gaged, one was in the JATWALA
JOHAR Area. No persons were
noticed in the area from the Observa-
tion Post. However, personne] parti-
cipating in the exercises on reaching
the area found two civilians dead and
one injured, The injured person was
given first aid and removed to Safdar-
jang Hospital where he died on the
Tth March.

According to information received
from the civil authorities, seven others
had been injured but they want direct
to the Hospital for treatment. Four
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of them have been discharged and
threg others are still in the hospital
but are reported to be making good
Drogress,

(c) Compensation for damage to
person or property arising out of fir-
ing praclices in a notifieq area are
paid on the recommendations of the
civil revenue authorities, So far no
application or representation for
compensation has been received by
the local military authorities,

Rourkela Steel Plant

*53. Shri Supakar: Wil] the Min-
ister of Steel, Mines and Fuel be
pleased to stater

(a) the date of commissioning of
the Third Blast Furnace at Rourkela
Stee] Plant; and

(b) whether this furnace is work-
ing at its full capacity?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
5th January, 1962.

(b) The furnace is at present work-
ing to the extent of about 60 per cent
of its capacity.

Road in Uhal Valley in Himachal
Pradesh

*54. Shri Hem Raj: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether the Uhal Valley truck-
able road in Tehsil Jogindernagar,
District Mandi, Himachal Pradesh has
been included in the Third Five Year
Plan; and

(b) if so, the year in which it will
be taken up for construction?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and
(b). The information is being collect-
ed and will be placeq on the Table.
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= ™ Coal Deposits in Orissa

*59. Shri Supakar: Will the Min-
ister of Steel, Mines and Fuel be
pleased to state;

(a) whether richer and more exten-
sive deposits of coal have recently
been discovered in Rourkela in Orissa;
and -

(b) if so, whether any assessment
of the deposit has been made?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
No, Sir,

(b) Does not arise.

Road connecting Jogindernagar and
Barot in Himachal Pradesh

*60. Shri Hem Raj: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether there is any proposal
to construct any truckable road from
Jogindernagar to Barot in Himachal
Pradesh; and

(b if so, when will its construction
be taken up?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
The information is being collected and
will be placed on the Table,

Statistics about Genera] Elections

55, Shri Supakar: Will the Min-
ister of Law be pleased to state:

(a) the total number of votes polled
by the major political parties in the
last election to Lok Sabha; and

(b) the number of candidates set
up by each gf the above parties?

The Minister of Law (Shri A. K.
Sen): (a) Although except in a few
parliamentary  constituencies the
General Elections to the Lok Sabha
have concluded, it will take consider-
able time before the Election Com-
mission ig in a position to collect and

compile the statistics about the num-
ber of votes polled by the major poli-
tical parties in the election to Lok
Sabha,

(b) The number of candidates set
up by each of the major political par-
ties in recent Genera] Elections to Lok
Sabha i5 as follows:—

Name of the Party No, of candidates

set up
Indian National Congress .. 488
Communist Party of India .. 137
Parja Socialist Party .. 168
Akhil Bhartiva Jana Sangh .. 198
Swatantrg Party .. 173
Withdrawal of Licence from Bank of

China

56. Shri P. G. Deb: Will the Min-
ister of Finance be pleased to state:

(a) whether it is a fact that the
Reserve Bank has withdrawn the
licence from the Bank of Ching to
deal in foreign exchange; and

(b) if so, the reasons therefor?

The Minister of Finance (Shri
Morarji Desai): (a) The licence issu-
ed to the Bank of China under the
Foreign Exchange Regulation Act,
1947 to deal in foreign exchange was
“:é.hdrawn from the 28th December,
1961.

(b) The licence wag withdrawn b;
the Reserve Bank of India in the ex-
ercise of its powers under Section 3(2)
(iii) of the Foreign Exchange Regu-
lation Act, 1947.

Deshbandhu College, Delhi

51 Shri P. G. Deb:
"4 Shri Balraj Madhok:

Will the Minister of Education be
pleased to state:

(a) whether Gvoernment have de=-
cided to take over the management
of Deshbandhu College, Delhi; and



447 Written Answers

(b) if so, the reasons therefor?

The Minister of Education (Dr. K.
L. Shrimali): (a) No. Sir.

(b) Doeg not arise.
Dry Days in Delhi

58. Shri P. G. Deb: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether there is any proposal
to introduce more dry days in Delhi;
and

(b) if so, when?

The Minister of State in the Minis-
try of Home Affairs (Shri
Datar): (a) and (b). It is proposed
to introduce 17 more dry days with
effect from 1st April, 1962.

Bomb Explosion at a Political Party
Office in Delhi

59. Shri P. G. Deb: Will the Min-
ister of Home Affairs be pleased to
state:

(a) whether a bomb was thrown
on the 19th February, 1962 outside
Ajmere Gate in Delhi at the office of
a political party; and

(b) if so, action taken in the
matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) No. An explosion occurred in a
room of the Pradesh Congress Com-
mittee’s office, situated outside Ajmere
Gate, when an employee tried to open
a bottle containing some yellow sub-
stance which he found on the window
sill.

(b) The case is under investigation.

Coa] Priceg

60. Shrimati Ila Palchoudhuri: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether it is a fact that a
scheme to effect an increase in the
prices of coal js under the considera-
tion of the Government of India;
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(b) if so, detailg thereof; and

(c) when it is likely to be finalis-
ed?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). The Coal Industry has made a
representation to Government that the
present price structure of coal is un-
economic and wurged for a general
increase in coal prices. The represen-
tation js presently under consideration
and a decision is expected to be taken
so0n,

Unauthorised Cultivaton of Tobaccod

61. Shri P. C. Borodah: Will the
Minister of Finance be pleased to
refer to the reply given to Unstarred
Question No, 636 on the 11th August,
1960 and state:

(a) what means and measures are
being adopted to discourage such un-
auauthorised cultivation of tobacco;

(b) whether the penalties imposed
bear no proportion to the quantities of
the unauthorised produce; and

(c) further steps if any, proposed
to be taken to improve the position?

The Mnister of Finance (Shri
Morarji Desai): (a) The following
measures are being adopted:—

(i) Extensive preventive checks are
exercised by field staff and supervi-
sory officers during the growing
season,

(ii) Growers’ declarationg are
checked at random with corresponding
village revenue records.

(iii) Penal action is invariably
taken in appropriate cases.

(b) The quantum of the penalty
is determined by the adjudicating
officer in each case after taking
into consideration not oniy the quan-
tity of unauthorised produce but also
the various other relevant factors in-
cluding the question whether the
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offence was deliberate or unintended
or only a technical breach of the
applicable rules was involved.

(c) The number of such cases
being relatively small, no additional
measures are considered justified,

Cases of Unauthorised Cultivation of
Tobacco

62. Shri P. C. Borooah: Will the
Minister of Fimance be pleased to
state:

(a) the nunber of cases involving
unauthorised cultivation of tobacco
detected by the Central Excise in the
hilly districts of Punjab during the
year 1961 and 1962 till the end of Feb-
Tuary 1962;

(b) in how many cases the same
parties who were penalised at any time
during the past five years are found
to be involved; and

(c¢) whether in such cases of repe-
tition of the offence, imposition of
exemplary penalty is ensured?

The Minister of Finance (Shri
Morarji Desai): (a) Nil.

(b) and (c). Do not arise.

Excise Inspectors Deputed to Punjab
Districts

63. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

a) the number of excise inspectors
deputed in the districts of Kangra
and Hoshiarpur of the Punjab; and

(b) whether it is ensured that the
inspection work is not delegated to
the local staff, so ag to eliminate any
chances of corruption?

The Minister of Finance (Shri
Morarji Desai): (a) The number of
Central Excise Inspectors deputed in
Kangra and Hoshiarpur Districts of
Punjab is 7 and 4 respectively.

(b) Yes, Sir. Regular inspections
are frequently carried out by Superin-
tendents and Assistant Collectors who
are the supervisory officers function-
ing immediately above the local field

staff. Surprise checks are also exer-
c'sed byr centrally located preventive
and intelligence officers. The Direc-
torate of Inspection, Customs and
Central Excise, which is attached to
the Central Board of Revenue, also
conducts periodic test checks.

Washing Allowance Payable to Class
IV Government Employees

64, Shri P. C. Borooah: Will the
Minister of HOme Affairs be pleased
to state:

(a) whether the washing allowance
payable to Class IV employees of
Government is the same for summer
and winter seasons namely Re. 1[-
pm,;

(b) if so, when these rates were
fixed;

(¢) whether Government have of
late reconsidered the guestion to bring
the washing allowance in proportion
with the usual prevalent washing
charges in the open market; and

(d) if so, with what result?

The Minister of State in the Minis-
try of Home Affairg (Shri Datar):
(a) Yes; but the rate is Rs. 1.50 p.m.
for Jamadars and Re. 1|- p.m. for other
Class IV employees.

(b) 1950.
(c) Yes,

(d) It has not been considered
necessary to increase the rate of wash-
ing allowance as it is only a contribu-
tion towards washing charges and is
not expected to cover the entire
washing expenses. The second
pay Commission have also stated
that they do mnot consider that
all employees who are supplied with
uniforms have the right to claim
reimbursement of washing charges
from the Government and that they
see no reason why there should be a
distinction in thig matter between a
clerk who wears his own clothing in
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office and a Ticket Collector who,
while on duty, wears a uniform sup-
plied by the Government.

Property of Some Missing Person

65. Shri P. C. Borooah; Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 1619 on the 8th De-
cember, 1961 and state:

(a) whether any reply from the
Punjab Government has since been
received as to the safety or otherwise
of the property of the missing person
and if so, what is their reply;

(b) whether it js a fact that his
property has been seized by some
persons during all this period when
his sons have no locus standi to take
any legal measures to protect their
rights in the property of their father
under the law of the land;

(c) if so, when and in what cir-
cumstanceg and by how many persons
has it been shared; and

(d) what action has been taken by
the authorities, the lawful custodian
of his property, during the perido
to in part (b) above?

The Minister of State in the Ministry
of Home Afiairs {Shri Datar): (a) to
(d). One shop is said to have been
mortgaged with Shri Gurkhu Ram,
the missing person by Shri Sita Ram
for Rs, 250|-. Shri Sita Ram had two
sons, namely, Ram Ratan and Babu
Ram. After the death of Shri Sita
Ram, Shri Rattan sold the shop inclu-
sive of the share of Shri Babu Ram,
without any authority from the latter.
Shri Babu Ram filed a civil suit in
the Court of the Senior Sub Judge,
Dharamsala for getting joint possession
of the shop in dispute qua his share.
The Civil Court decreed the suit in
favour of Shri Babu Ram, granting
him a decree for joint possession of
the equity of redemption of the shop
in dispute, with costs. Shri Babu
Ram, therefore started execution pro-
ceedings and took possession of the
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shop. The State Government are un-
able to interfere with the decision of
the civil court and it is open to Shri
Gurkhu Ram or hisg heir to seek red-
ress in an appropriate court of law.

Republic Day Parade

Shri P. C. Borooah: " :
6 Shri P. G. Deb:
: ﬁ Shri Hem Raj:
Lnr. Samantsinhar:

Will the Minister of Defence be
pleased to state:

(a) the total income to the Govern=
ment on account of the sale of tickets
issued to the public in connection
with the various Republic Day func-
tions this year and the total expendi-
ture involved in arranging these func-
tions; and

(b) how much of this amm:l.n_t has
been paid to the Prime Minister'’s
Relief Fund?

The Minister of Defence (Shri
Krishna Menon): (a) The amount
collected from the Parade, Beating
Retreat and the Folk Dance Festival
this year .s about Rs. .00 laxhs.

As regards expendiiure on the Re-
public Day arrangements, the accounts
have not yet been finalised.

(b) The total amount collected from
the folk dances will be paid to the
Prime Minister’s Fund—Promotion of
Folk Art, as has been done in the past.
Of the amount collected from the
Parade and Beating Retreat, it is pro-
posed to credit about 85% to the Prime
Minister’s National Relief Fund.
(The remaining 15% is proposed to be
given to amenities for the members
of the agencies which are directly
associated with the Republic Day
arrangements, e.g. Armed Forces,
Police, CP.W.D., etc.).  These pay-
ments will be made after the accounts
are finalised.
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Teachers jn Delhi

67. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the total requirement of
teachers in the Union Territory of
Delhi during the Thrid Plan period;
and

(b) the steps taken or proposed to
be taken to meet the same?

The Minister of Education (Dr. K.
L. Shrimali): (a) About 6,630.

(b) Excepting the teachers of
Science Crafts, Domestic Science
and lady teachers in Mathematics,
there is no shortage of qualified
teachers in Delhi schools. In
addition to the output of teacher
training institutions in Delhi, teachers
trained in the neighbouring States are
also available for employment in
Delhi. For Science teachers, the Uni-
versity Grants Commission is making
special efforts to assist the universities
in increasing and improving facilities
for teaching Science. As a temporary
measure, it is proposed in Delhi to re-
employ Science teachers after they
have attained the age of superannua-
tion and the essential qualification of
“teacher training” has been relaxed
for some time. In so far as the craft
teachers are concerned, special train-
ing courses are proposed to be orga-
nised for them. The supply position
of Domestic Science teachers is likely
to improve with the establishment of
another institute of Home Science in
Delhi. The position with regard to
lady Mathematics teachers js improv-
ing steadily and till such time as the
required number of estimated teachers
is available, male teachers are being
utilised.

Archaeological Excavationg at Aswan
Dam

68. Shri Agadi: Will the Minister of
Scientific Research and Cultural Aff-
airs be pleased to refer to the reply
given to Unstarred Question No. 1268
on the 5th December, 1961 and state:

(a) the number of Indian Archae-
ologists deputed for excavations in
the Aswan Dam Site in Egypt;

(b) the date on which they arrived
in Egypt and the date of commence-
ment of excavation work;

(c) the details of reports, if any,
received on their work; and

(d) the amount estimated to be
spent on this excavation?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) to (c). A delegation
of five members reached Cairo on 17th
January, 1962 & started their work
soon after. It is yet too early to ex-
pect any report.

(d) Rs. 1,56,000/-.

“Seizure of Smuggled Cloves in the
Ratnagiri District”

69. Shri Agadi: Will the Minister of
Finance be pleased to refer to the
reply given to Unstarred Question No.
1270 on the 5th December, 1961 and
state:

(a) whether the fresh investigation
on the seizure of smuggled cloves in
Ratnagiri District has been completed;

(b) if so, the details of action taken
thereon; and

(c) if the answer to part (a) above
be in the negative, the reasons for the
delay?

The Minister of Finance (Shri
Morarji Desai): (a) Yes Sir.

(b) The goods seized have been
confiscated. Stepg are also being taken
to prosecute the parties involved
under section 167 (81) Sea Customs
Act read with section 120 B of ILP.C.
Departmenta] action is being taken
against the officer who was also in-
volved in the case. The question of
prosecution of the officer after the
departmental action has been complet-
ed ig also being considered.

(c) Does not arise,
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Kolar and Huiti Gold Mines

70. Shri Agadi: Will the Minister of
Finance be pleased to refer to the
reply given to Unstarred Question No.
257 on the 23rd November, 1961 and
state:

(a) whether the gquestion of taking
over of the Kolar and Hutti Gold
Mines from the Government of Mysore
has been finally considered and decid-
od;

(b) if so, the nature of the decision
arrived at; and

(c) if the answer to part (a) of the
guestion is in the negative, the reasons
for delay?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). The Gov-
ernment of India and the Government
of Mysore have agreed in principle
that these mines should be transfer-
red to the administrative control of
the Centra] Government. The details
of transfer and consequential arrange-
mentg are under consideration.
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Post-Graduate Degrees in Third Class
-

71. Shri Agadi: Will the Minister of
Education be pleased to refer to the
reply given to Starred Question No.
452 on the 30th November, 1961 and
state:

(a) the progress made by the Uni-
versity Grants Commission in taking
a decision to allow the students who
have passed M.Sc. and M.A. examina-
tions in third Class to re-appear in
the examinations to improve their
class; and

(b) the opinions of various univer-
sities, university-wise, received by the
University Grants Commission?

The Minister of Education (Dr.
K. L, Shrimali): (a) The views of the
Universities in the matter received so
far were considered by the Universi-
ty Grants Commission at its meeting
held on Tth March, 1962 and it was
decided not to take any further action
on this gquestion.

(b) The opinions of 34 Universities, University-wise, received so far by the University Grants

mmissiop are as under.

Name of University

Opinicn received

Agra, Gorakhpur, Indian Agricultural Researc
Institute, Karnatak, Kurukshetra, Punjab,

Ranchi , Roorkee, Saugor and Utkal.

Andhra, Jadavpur, Madras, Marathawada,

These are agreeable to allowing third divi-

siopers in the M.Se./M.A. to appear once
again in the same examination to improve
ir Class.

These have decided to sbolish the third
class at the M.S.c./ M.A. examinations.

Osmania, Shri Venkateswara and Visva-Bharati.

Aligarh, Banaras, Bhagalpur, Bihar, Bombay, These are not in agreement with the pro-
Calcutta, Delhi, Gujarat, Kerala, Nagpur, posal.
Patna, Sardar Vallabhbhai Vidyapeeth, S.N.
D.T. Wemer’s and Vikaram.

Annamalai, Institute of Science, Bangalore, These have stated that no zcticn is necessary.

and U.P. Agricultural University.

(a) the year in which the decision
for constructing a museum of Viziana-
garam Empire period at Kamala-
puram, Hospet Taluk in Bellary Dis-
trict was taken;

(b) the reasons for the delay in the
preparation of plans and estimates;

Museum at Eamalapuram

72, Shri Agadi: Will the Minister of
Scientific Research and Cultural Af-
Iairs be pleased to refer to the reply
given to Unstarred Question No. 699
on the 27th November, 1961 and state:
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(c) whether the estimates are now
ready; and

(d) if so, the total estimated cost
and when the construction work is
likely to be started and completed?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): (a) In 1957-58.

(b) Time required to acquire the
land, and to collect the detailed data
required for preparing the plans.

(¢) No, Sir.
‘d) Does not arise.

Pay Scales of Teachers of Technical
Institutes

73. Shri Agadi: Wil]l the Minister of
Scientific Research and Cultural
Affairs be pleased to refer to the
reply given to Unstarred Question
No. 669 on the 27th November, 1961
and state:

(a) whether the received scales of
pay as recommended by the All India
Council of Technica] Education for
degree colleges and diploma institutes
have since been implemented by the
remaining State Governments;

(b) if so, the names of the State
Governments that have since imple-
mented the recommendations; and

(c) the reasons for the delay in
implementing the recommendations
of the Council by other State Gov-
ernments?

The Minister of Scientific Researcn
and Cultural Affairs (Shri Humayun
Kabir): (a) to (c). There has been no
change since the reply given on 27th
November, 1961 as the State Govern-
ments concerned have not been able
to take a decision during this period.

Missing Persons
74. Shri Ram Garib: Will the

Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that infor-
mation regarding the missing persons
reported to the police as missing is
notified immediately for information
and action of the police authorities in
other States;

(b) if so, whether police authorities
on their part take immediate steps to
trace out the persons missing; and

(c¢) what action is taken by the
police authorities in whose jurisdic-
tion the missing persons have their
domicile to see that the property of
the missing persons is secure and not
meddled with by any person in their
absence during the period when none
has any legal claim therein?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The police take action
to trace missing persons as soon as in-
formation is received by them. The
police authorities of States where the
missing persons are likely to be traced
are notified tmmediately and the in-
formation is alsp published in the Cri-
minal Intelligence Gazettes for neces-
sary action by police authorities all
over the country.

(e} It is the duty of every police
officer to take charge of all unclaimed
property under Section 25 of the
Police Act (Act V of 1861) and fur-
nish an inventory thereof to the
Magistrate of the District who passes
orders as to its disposal.

Gujerat Refinery

5. J Shri P. C. Borooah:
’ J[_Slu'imati Ila Palchoudhuri:

Will the Minister of Steel, Mines
and Fuel be pleased to state the pro-
gress made so far with regard to the
construction of the Gujerat Refinery?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The Oil
and Natural Gas Commission have
entered into an agreement with
TIATHPROMEXPORT (a Soviet Gov-
ernment organisation) for the pre-
paration of the Project Report, Work-
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ing Drawings etc. for the Gujerat
Refinery.

Revision of Pay of Assistants

76. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that the
Central Secretariat Service Grade IV
(direct recruitment) Association at
its fourth General body 'meeting has
demanded a revision of the initial pay
of Assistants from Rs. 210/- to Rs.
220/-; and-

(b) if so, the Government decision
in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) The matter is under considera-
tion.

Decentralisation of Central Secretariat
Services

77. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have de-
cided to decentralise the Central Sec-
retariat Services upto and including
the Section Officers;

(b) if so, the reasons therefor;

(¢) whether Govermment have re-
ceived any representations from any
Government Employees’ Union;

(d) if so, what arguments have
been advanced by them; and

(e) what is the Government's final
decision on these representations?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). Yes. Attention is, in this
connection, invited to paragraph 3(4)
of the Summary of decisions placed
on the Table of the House in reply to
Starred Question No. 338 answered
on the 10th August 1961.
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(c) to (e). Some representations
from Associations of the concerned
staff have been received, pointing out
that the decision will lead to dispari-
ties in promotion and confirmation
prospects in the various cadres. Gov-
ernment propose to make provision
in the Scheme of decentralisation to
ensure that these disparities are re-
duced to the minimum.

Issue of Capital to Public

78. Shri P, G. Deb: Will the Minis-
ter of Finance be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1167 on the Tth March, 1961
and state:

(a) the details of applications re-
ceived by Government for issue of
capital to public during the period
after 1st April, 1960 uptodate, indus-
trywise;

(b) the details of the sanction issu-

ed to them with or without any con-
ditiong attached to the issue; and

() the points which weighed with
the Government for insisting on the
incorporation of necessary conditions
in the issue?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the House as
soon ag it ig ready.

Increase in Dearness Allowance of
Government employees

Shrimati Ila Palchoudhuri:
Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

79.

(a) whether it is a fact that the
cost of living index has registered an
increase of 10 points above 115 and
has remained at that level for more
than a year now;

(b whether Government have
taken any steps to review the posi-
tion and consider if an increase in
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the dearness allowance should be
allowed to Central Government em-
ployees in accordance with the re-
commendations of the Commission of
Enquiry on Emoluments and condi-
tions of Service of Central Govern-
ment Employees 1957—59 accepted by
Government; and

(e) if so, details thereof?

The Minister of Finance (Shri
Morarji Desai): (a) The average of the
working class consumer price index
firurez for the 12 months from
November 1960 to October 1961 works
out to 125 (1949-100), the figure for
October 1961 being provisional.

(b) and (ec) the question whether
an increase in dearness allowance
should be allowed and. if so, at what
rates, is under the consideration of
the Government.

Sintering Plant at Rourkela

80. Shri Agadi: Will the Minister of
Steel, Mines and Fuel be pleased to
state:

{(a) whether it is a fact that a

Sintering Plant for Rourkela is being
installed;

(b) if so, what would be the cost
of the same;

(c) when it is likely to be installed;

(d) whether tenders were called
for from foreign countries like
U.S.SR. and other Continental Coun-
tries; and

(e) if so, the details thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir.

(b) The plant is estimated to cost
Rs. 4'15 crores,

(c) Erection is expected to be com-
pleted by August 1963.

(d) & (e) Tenders were called for
from foreign countries like U.S.SR.
and other continental countries. Ten-
der notices were issued to the follow-
ng:—

(i) The Consulate for Switzer-
land.

(ii) The French Trade Com-
missioner.

(iii) The Consu! General for Bel-
gium.

(iv) The Consul for Austria.
(v) The Trade Agency of US.SR.

(vi) The Consulate
USA

General for

(vii) The Deputy High Commiss-
ioner for UK.

{viii) The Consulate for Sweden.
(ix) The Consulate General for
" Federal Republic of Germany.
(x) The Consul for Germany.
(xi) The Consulate for Czecho-
slovakia,

(xii) The Trade Commissioner for
Italy.

Degree in  business

Administration

81. Shri Agadi: Will the Minister of
Scientific Research & Cultural Affairs
be pleased to state:

Master’s

(a) whether there is any proposal
with the Government of India to start
Master's Degree course in Business
Administration at various centres like
the one at Visakhapatnam in Andhra
Pradesh;

(b) if so. the names of the centres
selected; and

(c) the details thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b): Two All India
Institutes are being  established
at Calcutta & Ahmedabad for ad-
vanced training & research in
Management.

(¢) The detailed plans & estimates
are being prepared by Planning Com-
mittees set up for the purpose.
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Pakistani Nationals overstaying in
India

82 Shri Agadi: Will the Minister of
Home Affairs be pleased to state:

{a) the number of Pakistani na-
tionals with Pakistanj visa who are
overstaying in India, State-wise;

(b) whether they have been check-
ed at their registered addresses;

(c) if so, the details of the results
thereof; and

(d) the action taken by Govern-
ment in these cases?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (d). The information is being
collected and will be laid on the Table
of the Hcuse, as soon as it is avail-
able.

Lok Sahayak Sena Camps

83, Shri Hem Raj: Will the Minister
of Defence be pleased to state:

(a) the number of Lok Sahayak
Sena Camps held in the border dis-
trict adjoining Tibet during the year
1961-62;

(b) how many people of these
border areas joined in them; and

(c) the expenses incurred on each
of them district-wise and State-wise?

The Minister of Defence (Shri
Krishna Menon): (a) 2

(b) 220.

() The information is not readily
available.

Employees of Tripura Administration

84. Shri Bangshi Thakur: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the revised West Ben-
gal pay scale has been allowed to the
low-paid employees of the Tripura
Administration; and

(b) if not, when such sanction is
expected?
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar)-
(a) and (b) The matter is under
examination,

Better quality coal for Delhi

85. Dr. Samantsinhar: Wil] the
Minister of Steel, Mines & Fuel be
pleased to state:

(a) the reasons for coal used for
domestic purposes in Delhi at present
containing more dust and produciug
too much smoke; and

(b) whether any action has becn
taken to enquire into the matter and
to supply better quality of coal to
Delhi?

The Minister of Steel. Mines and
Fuel (Sardar Swaran Singh): (a) and
(b) Government have no information
that the soft coke procured for Delhi
contains “more dust” or that it pru-
duces excessive smcke. Since, how-
ever, superior grades of coking coal
are all now earmarked for essential
consumers, soft coke is generally
manufactured from inferior coal and
it is quite possible that this sofi coke
is not entirely smokeless, this cannot
be helped. iImprovement in the qua-
lity of supplies is, however, possible
in certain respects, such as elimina-
tion of excessive dust ang shale, if
the local trade which procures enft
coke from the collieries makes
arrangements to exercise an effective
check at the time of loading of
wagons. In fact other important con-
sumers of coal already have such
arrangement.

Text Books with metric system

86. Dr. Samantsinphar: Will the
Minister of Education be pleased to
state:

(a) the names of the States that
have introduced text books with met-
ric svstern of weights and measures
in mathematical calculations and the
Classes upto which introduced sepa-
rately for each State;
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(b) by what time the text beoks
with the changed system would be
completed in all the States for all
classes;

(2) whether Ministry gives any
grants to the States for this change
over; and

(d) if so, what amount has been
paid to each State?

The Minister of Education (Dr.
K. L. Shrimali): (a) and (b). The
information is being collected from
the State Governments and will be
placed on the Table of the House.

(c) No, Sir.

(d) Does not arise,

12 hrs.
PAPERS LAID ON THE TABLE

Coar  Mmwes  (CONSERVATION  AND
SAFETY) AMENDMENT RULES

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I beg to
lay on the Table a copy of the Coal
Mines (Conservation and Safety)
Amendment Rules, 1962 published in
Notification No. G.S.R. 60, dated the
13th January, 1962, under sub-section
(4) of section 17 of the Coal Mines
(Conservation and Safety) Act, 1952.
[Placed in Library. See No. LT-S!'JGI]
62].

NoTrFicATiONs UNDER MINES  AND
MmieraLs (REGULATION AND DeVELOP-
MENT) AcT

Sardar Swaran Singh: On behalf of
Shri K. D, Malaviya, I beg to lay on
the Table a copy each of the following
Notifications under sub-section (1) of
section 28 of the Mines and Minerals
(Regulation and Development) Act,
1957, making certain further amend-

ments to the Mineral Concession
Rules, 1960:
(i) G.S.R. No. 1446, dated the 9th
December, 1961.
(ii) G.S.R. No, 166, dated the 10th
February, 1962. ([Placed in

Library. See No, LT-3502'{32].
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TerwrToRIAL CoUNciLs (ELECTION oF
Memsers) RULEs

The Minister of State in the Ministry
of Home Affairs (Shri Datar): I beg
to lay on the Table a copy of the Ter-
ritorial Councils  (Election of Mem-
bers) Rules, 1962 published in Notifi-
cation No. G.S.R. 5, dated the Ist
January, 1962, under sub-section (3) of
section 54 of the Territorial Councils
Act, 1956. [Placed in Library. See
No. LT-3503/62].

LOK SAHAYAK SENA (AMENDMENT)
RurEs

The Deputy Minister of Defence
(Sardar Majithia): I beg to relay on
the Table a copy of the Lok Sahayak
Sena (Amendment) Rules, 1961 pub-
lished in Notification No. SR.O. 257
dated the 9th September, 1961, under
sub-section (3) of section 11 of the
Lok Sahayak Sena Aect, 1956. [Placed
in Library. See No. LT-3306/62].

ScHEME rFOR RECONSTRUCTION OF
PraTap BANK ETC.

The Deputy Minister of Finance
(Shri B. R. Bhagat): 1 beg to lay on
the Table—

(i) a copy each of the following
papers under sub-section (11) of sec-
tion 45 of the Banking Companies Act,
1949; —

(a) Scheme for the reconstruction
of the Pratap Bank Limited
and its amalgamation with the
Lakshmi Commercial Bank
Limited published in MNotifica-
tion No. S. O. 2866, dated the
9th December, 1961. [Placed
in Library. See No, LT-3504 /
62].

(b) The Travancore Forward Bank
Limited (Amalgamation with
the State Bank of Travancore
(Removal of Difficulties)
Order, 1961—Order No, F.
1?(3)-BC’(61 (I) dated the 4th
December, 1961, as modified by
Order No. F. IT(S)BC[BI(I)
dated the 15th January, 1962.
[Placed in Library. See No.
LT-35I}5.{B2].
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(¢) The Bank of New India Limi-
ted (Amalgamation with the
State Bank of Travancore)
(Removal  of Difficulties)
Order, 1961-Order No, F. 17
(3)BC/61(I) dated the 4th
December, 1961, as modified by
Order No, F. IT(SJBCJ{GI(II)
dated the 15th January, 1962.
[Placed in Library. See No.
LT-3506/62].

(d) The Kottayam Orient Bank
Limited (Amalgamation with
the State Bank of Travancore)
(Removal of Difficulties)
Order, 1961-Order No. F. 17
(3) BCfﬁl (I) dated the 4th
December, 1961, as modified by
Order No. F. 17(3)BC/61(III),
dated the 15th January, 1962.
[Placed in Library. See No.
LT-3507/62].

(ii) a copy each of the following
‘Notifications under sub-section (4) of
section 43B of the Sea Customs Act,
1878 and section 38 of the Central Ex-
cises and Salt Act, 1944, making certain
further amendments to  the Customs
and Central Excise Duties Export
Drawback (General) Rules, 1960:—

(a) G.S.R. No. 1493, dated the 23rd
December, 1961,

(b) G.S.R. No. 1494, dated the 23rd
December, 1961.

(¢) G.S.R. No. 1495, dated the 23rd
December, 1961,

(d) G.S.R. No. 1523, dated the 30th
December, 1961,

(¢) G.S.R. No. 1524, dated the 30th
December, 1961 as corrected by
G.SR. No. 53, dated the 13th
January, 1962.

(f) G.S.R. No. 22, dated the 6th
January, 1962,

(g) G.S.R. No. 23, dated the 6th
January, 1962,
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(h) G.S.R. No. 24, dated the 6th
January, 1962,

(i) G.S.R. No. 129, dated the 3rd
February, 1962, [Placed in
Library. See No. LT-3508/62].

(iii) a copy each of the following
Notifications under sub-section (4) of
section 43B of the Sea Customs Act,
1878 and section 38 of the Central Ex-
cises and Salt Act, 1944: —

(a) Notification No, G.S.R. 85,
dated the 20th January, 1962
containing Erratum to Notifi-
cation No. G.S.R. 1394, dated
the 25th November, 1961,

(b) Notification No. G.S.R. 88,
dated the 20th January, 1062
containing  corrigendum to
Notification No. G.S.R. 1191
dated the 30th September,
1961. [Placed in Library, See
No. LT-3509/62].

(iv) a copy each of the following
Notificationg under section 38 of the
Central Excises and Salt Act, 1944,
making certain further amendments to
the Central Excise Rules, 1944: —

(a) G.S.R. No, 1421, dated the 2nd
December, 1961,

(b) G.S.R. No. 1445, dated the 9th
December, 1961. [Placed in
Library. See No. LT-3510/62].

(v) a copy each of the following
Notifications under section 38 of the
Central Excises and Salt Act, 1944:—

(a) G.S.R. No. 1434, dated the Ist
December, 1961,

(b) G.S.R. No. 1435, dated the 1st
December, 1961.

(c) G.S.R. No. 1436, dated the 1st
December, 1961,

(d) G.S.R. No. 1437, dated the 1st
December, 1961. . [Placed in
Library, See No. LT-3511i52].
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NotrrFicATIONs UNDER NAvy AcT ETC.

The Deputy Minister of Defence
(Shri Raghuramaiah): I beg to lay on
the Table—

(i) a copy each of the following
Regulations under section 185 of the
Navy Act, 1957:—

(a) The Navy (Disposal of Private
Property) Regulations, 1961
published 1n Notification No.
SR.O. 389, dated the 30th
December, 1961. [Placed in
Library, See No. LT-3512/62].

{b) The Navy (Authorised Deduc-
tions) Amendment Regula-
tions, 1961 published in Notifi-
cation No, S.R.O. 390 dated the
30th December, 1961. [Placed
in Library, See No. LT-3513 /
62].

(ii) a copy of Annua] Report of the
Hindustan Aircraft Limited, Banga-
lore, for the year 1960-61 along with
the Audited Accounts and the com-
ments of the Comptroller and Auditor-
General thereon, under sub-section (1)
of section 619A of the Companies Act,
1956. [Placed in Library. See No. LT-
3514;82],

12.034 hrs.
OPINIONS ON BILLS

Shri C. R, Pattabhi Raman (Kumba-
konam): I lay on the Table Paper
No. I to the Bill further to amend the
Constitution of India which was circu-
lated for the purpose of eliciting opi-
nion thereon by the direction of the
House on the 18th August, 1961.

Shri Narasimhan (Krishnagiri): I
lay on the Table Paper No, I to the
Bill further to amend the Constitution
of India which was circulated for the
purpose of eliciting opinion thereon by
the direction of the House on the Ist
September, 1961.

12.04 hrs.

ESTIMATES COMMITTEE
HuNDRED AND FIFTY-SECOND REPORT

Shri Dasappa (Bangalore): 1 beg to
present the Hundred and fifty-second
Report of the Estimates Committee on
action taken by the Government on
the recommendations contained in the
Ninety-third Report of the Estimates
Committee on the Ministry of Steel,
Mines and Fuel—Nationa]l Coal Deve-
lopment Corporation, Ranchi,

12.04} hrs.

UNION DUTIES OF EXCISE (DIS-
TRIBUTION) BILL*

The Minister of Finance (Shri
Morarji Desal): 1 beg to move for
leave to introduce a Bill to provide
for the distribution of a part of the
net proceeds of certain Union duties
of excise among the States in pur-
suance of the principles of distribu-
tion formulated and the recommen-
dations made by the Finance Cor.-
mission in its report dated the “4th
day of December, 1961.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
distribution of a part of the net
proceeds of certain Union duties
of excise among the States in
pursuance of the principles of
distribution formulated and the
recommendations made by the
Finance Commission in its report
dated the 14th day of December,
1961.”

The motion was adopted.

Shri Morarjli Desai: I introducet the
Bill.

Shri Braj Raj Singh (Firozabad): I
suppose that we are not going to
consider this Bill in this session.

*Published in the Gazette of India Extraordinary Part II—Section 2,

dated 15.3.1962.

tIntroduction with the recommendation of the President.

1866 (Ai) LSD—S.
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Bill
Shri Morarji Desai: I is to be con-
sidered.

Shri Braj Raj Singh: It should be
left over to the next Parliament.

Mr. Speaker: It will be considered
now.

Shri T. B. Vittal Rao (Khammam):
Where is the hurry?

Mr. Speaker: Hon. Members who
do not come again will have an
opportunity!

Shri Braj Raj Singh: We do not
want an opportunity.

12.05 hrs.

ESTATE DUTY (DISTRIBUTION)
BILL*

The Minister of Finance (Shri
Morarji Desai): I beg to move for
leave to introduce a Bill o provide
for the distribution of the ret pro-
ceeds of the estate duty among the
-States in pursuance of the principles
of distribution formulated and the
recommendations made by the Fin-
ance Commission in its report, dated
the l4th day of December, 1961.

Mr. Speaker: The question is:

“That leave be granted to in-
~troduce a Bill to provide for
the distribution of the net pro-
ceeds of the estate duty among
the States in pursuance of the
principles of distribution formu-
lated and the recommendations
made by the Finance Commission
in its report, dated the 14th day
of the December, 1961.”

The motion was adopted.

Shri Morarji Desai: I introducet the
Bill.

12.05% hrs.

ADDITIONAL DUTIES OF EXCISE
(GOODS OF SPECIAL IMPOR-
TANCE) AMENDMENT BILL "

The Minister of Finance (Shri
Morarji Desai): ] beg to move for
leave to introduce a Bill further to
amend the Additional Duties of Ex-
cise (Goods of Special Importance)
Act, 1957.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill further to amend
the Additional Duties of Excisc
(Goods of Special Importance)
Act, 1957."

The motion was adopted.

Shri Morarji Desai: 1 introducet the
Bill.

12.06 hrs.

MOTION ON ADDRESS BY THE
PRESIDENT

Mr. Speaker: Dr. Sushila Nayar,

Dr. Sushila Nayar (Jhansi): Mr
Speaker, Sir, I am grateful to you for
giving me the opportunity to move
the motion of thanks, namely:

“That the Members of the Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to
both the Houses of Parliament
assembled together un the 12th
March, 1962

1 move this motion with deep feel-
ings. Our beloved President nas
addressed Parliament every year and
has been at the helm of the ship of
State ever since the Constitution of
free India came into force. A valiant:
fighter in India's freedom struggle, an
able administrator, a wise statesman,
the President has been the embodi-

*Published in the Gazette of India Extraordinary Part II-Section 2, dated

15.3.62.

tIntroduced with the recommendation of the President.
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ment of such refinement, poise and
dignity that not only has he brought
honour to our country, but he has
also endeared himself to all those
who have come in contact with him.
His term of office will be scon coming
t0 an end, and he has announced that
he will not stand for re-election. We
are privileged to have had this
opportunity of being addressed by
Dr. Rajendra Prasad, the first great
President of our great country, and
a great and goud man who has been
aptly described as the very symbol of
gentleness and unassuming humility.

The Father of the Nation, Mahatma
Gandhi, was able to build up a won-
derful leadership in the course of
India’s fight for freedom, a galaxy of
stars who have lighted our path and
guided the destinies of the nation
all these years. One of the brightest
stars of this galaxy is our revered
Rashtrapati. . He will before long re-
tire as the President of India. Let
us hope and pray that his wise
counsels will be available to us for
many years to come. I am sure I
echo the feelings of this august House
when I say that we are deeply grate-
ful to the President for the address
that he has delivered to us.

The President's Address has given
a bird's eye-view of the achievements
of the different departments of the
Government of India. He has not
sgid much abnut legislative measures
except those that had to be urgently
taken up and passed by this  brief
session. The House has passed yes-
terday the Bills amending the Con-
stitution and providing for the admi-
nistration of Goa, Daman and Diu,
and the fact that these Bills received
the unanimous support of all sections
of the House is an indication of the
deep sense of relief throughout the
country that at last our country is
free from the last vestige of imperial-
ism. We spent 14 years in persuad-
ing the Portuguese to read the writ-
ing on the wall and quit. peacefully,
but that was not to be. At last the
cup of our patience was full and
military action had to be resorted to
reluctantly but firmly. Having push-

PHALGUNA 24, 1883 (SAKA)

Address by the 474

President
ed out the mighty British Empire from
India in a peaceful manner, we felt
somewhat small that our peaceful
approach had not s;ueceeded with the
Portuguese. Our consolation i that
the Goy operation was almost blood-
less.

Shri Muhammed Elias ;Howrah):
To whom is she addressing her
speech? Is she consulting her notes, or
reading her speech?

Dr. Sushila Nayar: I am using my
notes as everybody else has used
them, and I am surprisad at the
objection raised by the hon. Member,

Mr. Speaker: Occasionaily she may
look at me also.

Dr. Sushila Nayar: I am looking at
you, but you are looking at that
gentleman.

It was, however, odd for us to
receive admonitions for the use of
force from Governments armed to the
teeth and having no faith in the
theory or practice of non-violence
whatsoever. The vast majority of
the people in the world have rejoiced
with us at the end of Portuguese im-
perialism in India; and we hope and
pray that it will come to an end
clsewhere also before too long.

The new Lok Sabha which will
meet next month will deal with many
new legislative measures and policies
and programmes which have already
been outlined in the Third Five Year
Plan and have already been launched
and will be pursued in the years to
come. These policies and program-
mes, in spite of criticism, ignorant as
well as enlightened, by individuals
as well as by institutions, have re-
ceived the approval of the people of
India. The success of the Congress
at the polls in the recent elections is
a clear vote of confidence in the
policies and programmes pursued by
the Congress Government.

Sir, the President has rcferred to
the General Elections in his Address
in these words:
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“I would like to echo your
sense of rejoicing that this wvast
democratic exercise has been
peaceful, orderly and in accord-
ance with our constitutional pro-
cesses.”

The whole world has watched us
and has been duly impressed by the
way in which the world's biggest de-
mocracy has conducted its Third
General Elections. Barring an occa-
sional complaint here and there, all
are agreed that the elections have
been peaceful, free and fair. The
electorate is becoming more and
more aware of the power of adult
franchise, a power which has reduc-
ed the Marxist theories of class con-
flict into an outmoded concept, and
has opened the way to peaceful re-

volution in the social and economic,

Iife of the country.

The results of the postal ballot,
however, have revealed that many
of those engaged in election duties
were not satisfied with the Congress
Government. They are zalaried lower
middle class people by and large.
And the reason for their dissatisfac-
tion is the high prices of foodgrains
and other consumer goods. The smal!
rise in the salaries brought about as
a result of the Second Pay Commis-
sion’s recommendations, and, in Delhi,
as a result of Delhi being declared as
A class city, soon resulted in the
rise of prices which more than coun-
ter-balanced the small gains. The
salaried groups must be protected
against this kind of rise in prices.

The Finance Minister yesterday has
assured us that prices have been
stable, but, Sir, something more has
got to be done. We need not be com-
placent at what has been uchieved.

Our Government has accepted the
goal of socialism and big strides have
been made in that direction since
independence. The abolition of the
Princely States, and the zamindari
system, introduction of land reforms
and land ceilings, growing public sec-
tor in commerce and industry and the
high taxes for higher income groups,
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are all leading us towards socialism
step by step.

‘While we welcome land ceiling, I
think, some kind of ceiling on other
incomes, especially some kind of pro-
portion between the highest and the
lowest salaries, say 1 to 10, is abso-
lutely necessary if we are to be true
to ourselves and our goal of social-
ism.

Similarly, while I welcome the
growth of the public sector, we must
see to it that business methods apply
in our industrial and commercial
undertakings in the public sector and
there is fair competition between the
public and the private sector, and
the public sector is run more effi-
ciently and more economically and
there is no criticism that we are lack-
ing in economy or efficiency.

The public sector is not profit
motivated in the ordinary sense of
the term; but we do want these con-
cerns to be run profitably and the
profits to be used for the people, the
consumers as well as those employed
in such concerrs. .

All the steps towards socialism that
I have mentioned are calculated to
ensure just distribution of wealth.
But, that in itself cannot end poverty.
The only way to end poverty is to
produce more wealth. Then only we
can distribute it fairly and properly;
and the President’s Address has men-
tioned the progress made in several
directions in several flelds in this
connection.

The President has said:

“The overall index number of
agricultural production rose to
139-1 in 1960-61, compared to
1287 in 1959-60, thereby showing
an increase of 8'1 per cent. This
increasing was shared both by
foodgrains and commercial crops.
Compared to the index for 1955-
56, the base year of the Second
Five Year Plan, the overall index
of production for 1960-61 was
higher by about 19'1 per cent.”
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This is very encouraging. But, we
have to go on with our effort to in=
crease agricultural production still
further.

As the Finance Minister said yes-
terday, in an agricultural country like
ours, the prosperity of the people
is closely linked up with agricultural
production and this agricultural pro-
duction has to be combined judicious-
ly with small-scale industries, village
industries and other industries

The President’s Address has refer-
red to many other schemes of train-
ing, improved seed corporations,
minor irrigation, soil conservation
ete. for improving our agriculture. I
am glad that we are thinking in terms
of minor irrigation. The water-log-
ging caused by the big hydro-electric
schemes like Bhakra Nangal has
thrown out thousands of acres of good
land from cultivation, and has thus
reduced the benefits of such schemes.
I would like to draw the attention of
the Government of India and  the
Planning Commission towards the
urgent need for a comprehensive plan-
ning so that such by-effects can be
anticipated and taken -are of well in
time. I hope effective drainage
schemes for the water-logged areas
will be taken up without further de-
lay.

The President has referred to Pan-
chayati Raj, in his Address, in the
following words:

“The development &nd growth
of Panchayati Raj and co-opera-
tion are integral to progressive
agricultural and rural develop-
ment. The efforts of my Govern-
ment in this direction have al-
ready resulted in large scale ex-
tension of village self-govern-
ment in eight States ard it is
estimated that this covers 65 per
cent of the country’s population.”

This is a most welcome and revolu-
tionary step. Decentralisation of
power and responsibility is creating
new enthusiasm in our countryside, I
was recently asked to inaugurate the
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new constitution of Block Samitis in
some of the blocks in my constituency.
We have often heard criticisms in this
House and outside and also complaints
about the shramdan roads having
been washed off by the rains because
the P.W.D, did not step in in time to
make them pucca. At ons of these
meetings, I was asked: “‘Why can't we
have a road roller at the block level
so that after doing the earthwork we
can spread some stones and make
them pucea, so that our shramdan is
not washed off by the rains?”. The
moment responsibility is given, com-
plaints and criticism have taken the
form of constructive thinking.

Another asked, ‘Why not we have
a tractor to break hard land, and
keep it at the block levei and loan
it or hire it out to those who need
it?"

I am sure they will think of many
other things to ensure the speedy and
effective implementation of our plans
and to reduce finefficiency and cor-
ruption. It may not e easy for
officers to prove if taccavi loans have
been misused or seeds and fertilizers
have been given to the right persons
or not. But the villagers knew each
other and everything that goes on
in the village and can deal with the
problems much Dbetter. No doubt
there will be mistakes and failures
here and there. But on the whole
panchayati raj will strengthen our
democracy at the grass roots and en-
able the village community to throw
up new and competent leadership
who, with the training and experience
of service from the village upwards
will be ready for higher responsibi-
lities. In the past we had a training
ground during the freedom strugglein
our satyagraha movement and Mahat-
ma Gandhi's constructive programme.
Those trained in that great school
must pass away sooner or later. The
panchayati raj offers us a new train-
ing ground and I hope it will not only
enable us to train men and women to
become legislators and administrators
but also help in training the electorate
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to have an independent mind of their
own and use that independnce with
wisdom and responsibility.

I welcome the programmes for ex-
pansion of education and provision of
scholarships for poor and worthy stu-
dents. The quality of education needs
much more attention. To ensure the
quality of education it is necessary
that teachers be given better training
and better salaries. There has been
much talk of compulsory social ser-
vice for students. If we can link up
thig type of programme of social ser-
vice for students with teaching so that
these students can be posted in the pri-
mary schools teaching there. say, for
a couple of months or so and then the
teachers be sent for three 1o six
months of refresher courses we shall
solve the problem of replacements
while our teachers are sent for fur-
ther training and at the same time
we will be able to discover a lot of
new talent for teaching among the
students. Those who display such
talents and are interested in making
teaching their career could in their

turn be trained to become trained tea-

chers.

As for scholarships. 1 find there
are boys and girls who having won
in competitions on an all India basis
were sent to public schools at Gov-
ernment expense. After finishing
their school education they have to
knock from piller to post in search
of scholarships to continue their
studies. This is something undesirable.
Those students who have been trained
at Governmert expense in these public
schaols or otherwise, if they do well
in their final school examinations
should find it possible to straightaway
go up for higher studies without having
to feel frustrated and go from door
to door in search of scholarships.
There should be some kind of con-
tinuity about thesg scholarships.

Sir, we are very glad that the Pre-
sident’s Address has mentioned pro-
grammes for the eradication of com-
municable diseases and in particular
mention has been made of eradication
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of small pox from the country. I wish
along with small pox we had taken
up a programme for the eradication of
cholera as well Cholera has been
eradicated by practically every other
country and it is a blot on India’s fair
name that it still continues to take
such a toll of life year after year in
this country. Everyone knows that
cholera is spread by the contamina-
tion of food and water with faecal
matter carrying cholera germs. We are
a clean people. But we have many
insanitary habits such as sale of food
exposed to dust and flies. Our local
self governments have to be educated
about the dangers of this practice.
Programmes for providing protected
water supply and adequate disposal
of nightsoil will not only free us from
cholera but also from other diseases
such as dysentery, typhoid and the
like. I hope this programme will be
given top priority in the years to
come.

Sir, the President has referred to our
uneasy relations with China. I am sure
cveryone in this house will welcome
the Government’s reply to China ask-
ing for the reversal of the aggressive
policies pursued by her and restora-
tion of a climate of peace before we
renew the Indo Tibetan agreement.
We are pledged to peace but we want
peace with honour. We shall never
allow China or anyone else to violate
the sovereignty of India over our own
territory. The peaceful policies pursu-
ed by India under the able leadership
of our Prime Minister and the contri-
bution made by India in reducing in-
ternational tensions has been given
due recognition and India has been
elected to the eighteen nations disar-
mament committee, People all over the
world are looking to the results of the
deliberations of this Conference, Peo-
ple everywhere in the world want
peace. Money spent in the arms race
if diverted towards the development
of the world's resources can usher an
era of plenty and prosperity for every-
body everywhere in the world and
thus remove the causes of war. Let us
hope and pray that eur delegation
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under the wise leadership of our De-
fence Minister will be able to make a
contribution worthy of the traditions
of non-violence bequeathed to us by
the Father of our Nation and the dis-
armament committee will be able to
fulfi] the expectations of the people
all over the world. With thece words,
Sir, I move the motion of thanks for
the Address delivered to us by our
revered Rashtrapati on the 12th of
March.
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3TN WTE CraHT T AE HE |
e ot ot g &1 o & vEw wfa
I HAT oA AT A T
fova & st wve & &y wfaeg o s
g TR F & 9% gfv gH a9
1 foar & 1w F are § o @
gq, fog™ ft o gt o md forar 2
I 77 A9 fasi § Adm, qEE
=T AT wHT #ogwa £
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TE AT 7 T R g | Ze )
T T ggma ¥ wfq wo famamw s
foFam & 1 o e g A 9w T
# a9t war &, 7% fawarw ¥ dnit &
uﬂﬂ‘rﬁmﬁﬂmﬂﬁmﬁza
T gEAT F1 610 faan 3 19 ow wer
ST HIT AHEATH] B AT
§C T® HIT O+ ¥ § 9T G9F <
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TF, A At ¥ 9fa g7 aga worEr A
T AT A€ &1 Fraw & Foa w7 fn
T $9 999 § Tegafa o & o
afsrmen & frar @ 1 F qwwa g R
g § W1 Ag gRAT A% Wi
% 99 qfsaz & & ARt A aww gfe-
T —

“A determined effort to imple-
ment the physical programmes as
set out in the Plan would require
care in regard to economy and effi-
ciency and the endeavour to keep
to time schedules and priorities,
all of which are the continuing
concern of my Government, will
alone help the country to over-
come these obstacles.”

H FigH &7 9109 g & 6 o #
I T FE@ A6 oF w4 gArd



483 Motion on MARCH 15, 1962 Address by the President 484
[EmY TR &)
14 ¥ 9g ag & & &9 Y it 7 9w frnfedi & @ & #7073 ®1 q@
T4 @ @ ¢ fF Efafrgee w g goeae faem § 1 &% W a9
TR g 1 g ar g F aw ¥ feenfoat =t wynfes & 2@ &+
war Efafrgam & srdr que fra g WA %1 OF 3 & fafia v smar g
AR ATER TAR AE FgA & 6 0 g TR OF 7% WEgar 97 1 A7 §
tefafrems &9 U wwdeaw g, @ wra & faumft srev fefaws &
i T T A AT @ & I @ @ ¥ @ 9 7w o ¢ | @iy
quH ¥ 7€ wan fm surafaw s wra & faenfagt s afor fwin few

# W St 34 it ¢ g T W o
AT | § T AT F gEAT F ATy
Tg FEAT WA AT § £ 9€ wriw
£z = gt fra & dfamm A
FfiEfas F== &1 = 9 § 3w
WX IEET FEiET F ¥ TG 34
it & W= fommd e & 5 A qw
fore wagdt & Faw IomT =TiEY g
FoTa § @1 a2 AT 7 A fawEm
& 9T 1 € 99 & i g9 9= w5
T JU ' g 1 IW A § gy
FEAT F AT @ AR |

oEEE F 9 ¥ A agT 2o
AT AET T FT6 fawa & 7ga 39
FaTE | | UF & a19 9 H @IS |
T aF e ) fae w1, famm e
SEIE & @ & o 3w famr & Y
faamd a7 <@t & St wfasw w1 amfe
a1 7T @ 99 & fo= o fewmr ax gardy
WG FEET F, gAT SEEi §,
@1 ot @YY qEEE § IW & gl
T FUT INTT &1 @I & T &7 W gH
79 faamEs a9 & W@ =fEg
T AT =Tz

# oF I G FEM | TG 59,
frarfodt & wqamew & a & @@r
T E 1 I AT 9 AT 1 et
waTEAfag gt §——fefavaa 1 wmw
FTAT WYL G FCA et & 1 3y farsror
&7 ¥ FTH TEU FEE E HIT g

T ¥ @ @ & T an e
woh wifew

aeefa & wfemw ¥ dww
WTT F AT H oY FY FET TS A G W
T 34T g W 78 ot 5w F7av g
f dega s st s o wror o figrgeid
# ¢ wifs g @@a W I
esfa, a9aT T WS F OF §6
TG IFM W g, Tg WK JHIA
TR F @ F Y T F A, O
e F fau Feed F d IW v
g TN G 1T gh | AT g &
WG ¥ al, §6pf A A=
T TEAE g T Fr foesar #K
femr ¥ @3 s

it g § A AT F are A
TR 9T W@l T Ayt §g aneT
o v € 1 o AR 9T FET W A
fremaagel afe & @1 9@ ok ¥
O g% oo faer § 9E wy Ear F
Tuwar § fw ag o da IAE g g
99 qAT9 § WG AGLETHT F FIAT
ArFaTEr yafa w7 a8 TEg adE &
FTHH AT E T O ¥ & TAEL
# St o e g9 g o, WX A=
STAT AT HIX ATISEAFH FT & AAT
a1 7@ dEe o gE § A ¥ A
e s s g o 3 9 R
F HEFIE qgd F7 AT § | Tg WA
TIF A A gaswgm g ag FE A



485 Motion on

e 7 g @ | 50w
¥ sifs Fwdifae argem & w8 §
gl g AR W AR AL A ¥ 9@
¥g a@rdr | 9 9 Y g fawra
W %7 fF & few aiw = & =<
® & | IR A9 awamn fr ifew
FTE FH FF 11 To@ I § HF
W AR At I9F a7 97 ot F §
HT I9* g a1 qaara & | Hfew
¥ @ F 79 # wr§ qfwaw gem ar
T rer g e g A
araT | gEfee T o & aga a9
T g & 0 7 wTHAC T g &
BT AT AT wgfaw ara g
gorad 48 ¢ & Wi Aaermarsi 7
I TSR ¥ AR fAAEE S
e F1 gETe far & Wi e w1
H AT 8 | WX gW g wAwd § (5 59
B & waet F< ¥ 7g are giew &
T & 39 SUH ST FT 4 AT A
5 @ & a1 F awen g f oy W
el Fr Ffegnrit & afq oF wam F
& iifE T e A 7 -
are fear € | & quwar g fF o 9=
W H SFaer a8 MG § 919 a8
WY § AT g THE FCT Hwghl a1
T v S srfe A A A

W& ZH T JHIW qTA1 FT TE @A
& o1 Fg ToiAT &1 9w XY 1 g
HIFT faw ran & 1 9 9@t o # v
CFENe W S ¢ 7 OF s
SART & | W AT SHUART 9T 4T
JTFT REITAT I WY AT A 8
o ag 3= faelt & == avelt <7 S
2 ag Ami &t fomer & A€ 43
SFITET # gH HYT FA T FT AT FA
=1faq a7 wEAT At § & g
W I e @ s ¥
TET TG AL W AW R | [WEAW
Fr gH g oo g fowd fd v &

PHALGUNA 24, 1883 (SAKA) Address by the 486

President
TTgiEe arfefada & | G s
#r ggfa g% gy et aifs ofar
Ig Aggd o g% v SEwr e
@ foram T 1 @ 1 5 gfee & o awwar
g fr o & faamimor &Y oY qefa
T TATI ST FUH FF @ Ed
# & ag @ 99 § | e O
FT &l & S FIA § I8 THEET
@T § I7F 7T A afome A @
Twd & | nfgx & fF e oo & &
FEgaT @ AR W wF qfaferw
el FHT T AT g9 FA 99 AR
AW T H & a0F a7 o § 67
aTaT #T g0 gwnl yqfedl s v
&9 wwar ¢ @@ few W qumw
T F oFEE A IW @
qar @ I ¥ A A
TEN T R AT F N A awlr
2t a7F & ag fare a1 el &0
wfed A9 & @ 9T ST 8
SR # WA @, e e =
¥ SR FT T9d § HIT 99
TS F1 OF 43¢ FHR O Wia T F
IF F UF GG €Y a7 96 8§,
FEY AT ® AT AR oA
gHdr B, gigm@ g THdr § WK
saF fasm & §Far &1 =W
mmr g 5 gy wfE &
aow, ¥ oifemied WA SsEst
wWrg, T e WY 5w Ao
ST § ufeaed & are § -
T2g wFe fean o @y 8 1 v A €
fram om, A o aw @9
TelY 2, ot fir wrey 3t o g€ & | F wwear
flrmaos & o g g wm
[y # gumgg W @ AT @ e
S H=g 1 ¥ SN | I@ waer §
9§ 59 9 § A & faF #
qaa T g | gafed ¥ guee
o wrfeE 3 ¥ At * 9 g 7
R R E AT AN U F@IE |



487 Motion on

[Fmit TR d14)

w@ & T & A § 39 famw
HEA & WA TEAT ATGAT § | AHT F
AT ® T FEEy # TS g, 4 9w
T TE T , WiHT & wHwar g F
FHIX AR, I AT weifw #
T WHFTT FT 4EATH AT GO, O
ofvafedy @ & 5 gfran & w1
S FEANTHT E, I§ § 6eH W 4
g dem  HiT Aame X
b FA & ARG @ &, 5 fF o s
=1fed | g T8 T F1 f gw afm
O F @ Al 7 fAeerT w39 98 w0y
T 9 e e gw st w1 swE
&1 A€ L) 79 &1 w10 9 o g
A FT AT w1 A AR §
FEY I F wHA WTAT WA 990 &
U1 I7 T=a-HeHT 927 g5 | g9 #1 7%
gt arfzd fF gt Tegw dgsA
F qe § g gredagyes ¥ A g
g, 99 ¥ FE SATRT T HEIAT T
Ft A-ameg Ft feemadr s &
zafed X I5M a8 w9 fF o=
WG AF-EGEd #1 ITF FIH A9
arer g, @t fex v # fafeed wm-
I [l i 18, A g AgT FE SR
T

| 4§ F Oy qrast # v @
s wrgar, faiR T qw w7 fire-
srReefe 41 A | 99 ¥ afa @ wrf
TErafa 48 € | Afea g < g9 Tea-
g R TR X FA & fad 1
e T 3T Tfgd fF Wy S,
AT AT T T B FT IHET
G5 3 a1 99 FY A0 & a7 & fod
iy Y &, afew ww@ 999 9%,
woet g F o =) aoey SifadfEr
R IR @ F 68 g sw wr Fw
F sy | & wwveran g 5 fran arataes
Ihwm Ao fs

MARCH 15, 1962 Address by the Presiden® 488

Toaq F1 sEA Fo, S fE oaga
TET F

aifes & oF faadt & =9 &
urew fafreet sgg & fa=wr & fag
FG FgAT 9e § | Ter-fAgA witde,
LR FHT g1 AT WY 39 fr=me
& fd 35 wew o4 o1 W1 AR
emfa At 7 2 w7 4 v £ fF A
AW AF J A Thfers qrEdw
gfemaT #1 § I TEET FT
=ifed i & "ar g s wfgd
ag FE FEr AT A9 g, e ae &
T TR FT TTEIA &9 a<g Fel g,
at &% e 7 w7 g e 9= feaw
FT a9 JoTAT ATAT & AT FH TATE
AT FT AL AT qFQ, I F Afng 71
oAt gfee & sEe 8§ @A)
ag 7 & T 5wt & art &
Y THHE g1 WX IATEAAT A i
T I H GHIEAT A 1, THEW T =
T oy & s @1, W R
eeq 71, 39 ¥ Afawrd 1 917 faeaw
H 3T & oW 7 7 g A= g
# goaar § s v & feal w1 geferm e
N e T T 9T 2
& s w g &5 wew fafaes o
a4 )

g ot & sfee &, s &
s faar g § sfawfes talt & o
LTI #Y &, S smETe 7w q el g
giaar & amaa ot fow gw § v
AT QAT FT FqF A FOAEAA
AT, ST RN | W E
FIA-HET T FATT FT & AT =y
FUF AT 99 FLE FA &, ar 99
SR} #T AT FT F IT ¥ wfa
gt feelt # o frer , ow A g
AT TTAEAF &1 AT § W IT A g
WAEE FITUFTFLRE |



489 Motion on

F uF are feT wgafa S #1 queEr
Fawar &1 swfa gfaq &7 § W
&7 T qg TG FCAT § I ag I A
T W] T AT A ATEE A
#1 WEE & ¥ f TR oA
% sfifad @ |

T =t & ATg { T qETq H
awaq F7AT g |

Mr. Speaker: Motion moved:

“That an Address be presented 1o
the President in the following terms:

“That the Members of the Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he has
been pleased to deliver to both
the Houses of Parliament assem-

. bled together on the 12th March,
1962."

The motion has been moved and
also seconded.

I have received notice of a number
of amendments to thiz motion. Shri
Arjun Singh Bhadauria, Shri Yadav
and Shri SL. Saksena are absent.
Shri Sarju Pandey.

Shri Sarju Pandey (Rasra): I move
the amendments in my name.

Mr. Speaker: I will take them as
moved subject to objections relating
to relevancy, etc. '

Shri Bal Raj Madhok (New Delhi):
I move the amendments standing in
my name.

Mr, Speaker: I will treat them ac
moved. Shri Sampath is absent.

Shri A. K, Gopalan (Kasergod): I
move the amendments standing in
Imny name.

Mr. Speaker: I will treat them gs
moved, .
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Shri Yajnik (Ahmedabad): I move

the amendments standing in my name,

Mr. Speaker: The hon. Member must
observe the rules. His amendments
were received late last evening and
they could not be circulated to any
of the hon. Members.

Shrimati Parvathi Krishnan (Coim-
batore): The discussion js continuing
tomorrow. So, the amendments may
be admitted.

Mr. Speaker: Hon. Members are in-
clined to waive notice. So, I will treat
his amendments ag moved. No more
amendments will be received for the
reason that once the debate starts, hon.
Members who speak have no opportu-
nity to say anything about those
amendments.

Shri Sarju Pandey: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret India’s association
with the Commonwealth of WNa-
tions notwithstanding the policy
of some members of the Common-
wealth practising racia]l inequa-
lity.” (11).

Shri Sarju Pandey: I beg to move:
That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any steps
for achieveing economic equality.”
(12).

Shri Sarju Pandey: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret the failure to handle
the food problem in a well plann-
ed and co-ordinated way and to
take any steps to stop the wastage
of food in various ways.” (13)

Shri Sarju Pandey: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is mo mention of any positive
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and effective steps to ease the seri-

ous economic and unemployment
conditions in the country.” (14).

Shri Sarju Pandey: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any steps
for implementing Article 46 of the
Constitution aiming at the impro-
vement of the Social, economic and
educational condition of the Sche-
duleg Castes.” (15)

Shri Sarju Pandey: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of the deter-
joration jn the affairs of the Bana-
ras Hindu University.” (16)

Shri Sarju Pandey: I beg to move:

‘That at the end of the motion, the
following be aded, namely:—

“but regret that in the Address
there is mo mention of any steps
for preventing the exploitation of
the people by foreign and Indian
capitalists.” (17).

Shrj Sarju Pandey: I beg to move:

That at the end of the motion, the
following be aded, namely:—

“but regret that in the Address
there is no mention of any steps—

(a) to provide work and vocations
to the teeming milliens of unemployed
persons within a definite period;

(b) to eradicate corruption, nepo-
tism and favouritism rampant in Em-
ployment Exchanges established by
Government.” (18)

Shri Bal Raj Madhok: I beg to move:

That at the end of the motion, the
following be added, namely:—
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“but regret that the -address
omits to take note of the
widespread abuse of governmental
machinery and commission of
numerous irregularities and mal-
practices by the ruling party for
the promotion of their election
ends and to indicate adequate pre-
ventive measures for the future.”
(19).

Shri Bal Raj Madhok: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Addresg has
failed to represent the national
will vis-a-vis the aspiration of the
people of Tibet, by omitting to
avail of the opportunity afforded
by the lapse of the Indo-Tibetan
Agreement to reorientate our Tibe-
tan policy.” (20).

Shri Bal Raj Madhok: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address had
failed to state categorically that
vacation of China’s illegal occupa~
tion ot Indian territory (and not
merely a reversal of aggressive
policies) is a pre-condition for any
sort of megotiations with China
‘for the restoration of a climate
of peace.” (21).

Shri Bal Raj Madhok: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
hag failed to reassure the Nation
against disturbing reports that the
Government proposes to lease out
to China that portion of Ladakh
where the Chinese have built a
road”. (22).

Shri Bal Raj Madhok: 1 beg to
move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
fails to allay misgivings emanat-
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ing from the Prime Minister's
utterances that the Government
was prepared to settle the Kash-
mir issue on the basis of the
ceasefire line”. (23).

Shri Bal Raj Madhok: T beg to

move:

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
has not taken note of the worsen-
ing of relations between India and
Nepal and to indicate positive
steps to strengthen ties between
the two countries”. (24).

Shri Bal Raj Madhok: I beg to

move:

That at the end of the motion, the

Tollowing be added, namely:—

“but regret that the Address
has failed to refer to the infla-
tionary jtrends in the “country’s
economy to the sharp increase in
the cost of living index and to
the resulting hardship caused to
the common masses in general and
the fixed income groups such as
government employees in parti-
cular, and to indicate ways and
meang of holding the price line”.
(25).

Shri A. K. Gopalan: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not take note of continuous
rise in prices of a number of
essential commodities and does
not indicate steps to be taken to
arrest this phenominal rise in
prices.” (51).

Shri A. K. Gopalan: I beg to move:

That at the end of the motion, the
following be added, namely:—
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“but regret that the Address
does not take note of the priva-
tions arising out of high incidence
of indirect taxation.” (52).

Shri A. K. Gopalan: I beg to move:
That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not show concern about the
manner in which the power of
money and appeals in the name of
caste, religion, community and
narrow  provincial sentiments
were used in the Third General
Elections to influence the voters.”
(53).

Shri A. K. Gopalan: [ beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not take note of the serious
allegations that have been made
regarding malpractices and cor-
ruption in the elections nor does
it promise any enquiry into such
allegations as for instance the non-
despatch of thousands of postal
ballot papers in some parliamen-
tary constituencies such as in
Madurai District.”” (54),

Shri A. K. Gopalan: I beg to move:

That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not take into account that
in the Third General Elections,
the electorate of Kerala have
given a verdict in favour of the
opposition party, namely, the
C.P.I and its democratic allies and
shown thereby that the present
State Government does not enjoy
the confidence of the people of
Kerala State”. (55),

Shri A. K. Gopalan: ] beg to move:
That at the end of the motion, the

following be added, namely:—

“but regret that the Address
does not acknowledge the need for
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the granting of democratic set up
and responsible Government to
Manipur, Tripura and Himachal
Pradesh™. (56).

“but regret that there is no
mention in the Address of Gov-
ernment views on the alleged open
interference in India’s internal
affairs by foreign agencies parti-
cularly in the Third General Elec-
tion”. (61),

Shri A. K. Gopalan: I beg to move:

That at the end of the motion, the
following be added, namely:— Shri A. K. Gopalan: [ beg to move:

“but regret that the Address
does not take notice of the un-
friendly attitude of the Govern-
ments of UK. and U.S.A in the
Security Council and otherwise on

That at the end of the motion, the
following be added, namely:—

“but regret that the Address

the liberation of Goa, Daman and
Diu”, (57).

does not take note of the fact that
the U.N. Force in the Congo have
not been in a position to ensure

the implementation of the WU.N,
resolution regarding the with-
drawal of foreign troops and the
unity and independence of Congo
and further that the Indian troops
stationed there have not been al-
lowed to fulfil their role in this

respect”. (62).

Shri A. K. Gopalan: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not promise full diplomatic
recognition to the Provisional Al-

gerian Government”. (58). Shri A, K. Gopalan: I beg to move:

. That at the end of the motion, the
Shri A. K. Gopalan: I beg to move: following be added, namely: —
“but regret that the Address
does not firmly lay down that the
Government of India does not any
more recognise the jurisdiction of
the U.N.O, in regard to Jammu &

That at the end of the motion, the
following be added, namely:—

“but regret that the Address

does not recognise the need for
giving full democratic recognition Kashmir problem nor propose to

to the German Democratic Repub- take steps to withdraw the ques-
lic”, (58). tion from the UN.”, (63).

Shri A. K. Gopalan: I beg to move: Shri A. K. Gopalan: I beg to move:
That at the end of the motion, the

That at the end of the motion, the
following be added, namely:—

following be added, namely:—

“but regret that the Address
.does not take note of the need to
rename Madras State as Tamilnad
following that change at the State
level” (64).

“but regret that the Address
makes no mention of the necessity
for an early settlement of the pro-
blem of Ceylon Tamils”, (60).

Shri A. K. Gopalan: I beg to move: Shri A. K. Gopalan: [ beg to move:

That at the end of the motion, the
following be added, namely:—

That at the end of the motion, the
following be added, namely: —
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“but regret that the Address
fails to take note of growing pro-
blems that face the handloom in-
dustry nor indicate any steps Gov-
ernment propose to take to pro-
tect the industry”. (65).

Shri A. K. Gopalan: [ beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that land reform
legislations are creating interme-
diaries particularly in the State of
Kerala”, (66).

Shri A. K. Gopalan: | beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion of suitable steps for rehabili-
tating the workers employed in
the various major projects”. (67).
Shri Yajnik: I beg to move:

That at the end of the motion, the
followmg be added, namely:—

“but regret that the Address
does not mention any concrete
steps to introduce the spirit of
Swadeshi in the political and eco-
nomic policies of Government.”
(68).

Shri Yajnik: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention any concrete
steps to further apply the principle
of socialism by nationalising the
Banking and General Insurance
Companies in India” (69),

Shri Yajnik: I beg to move:

That at the end of the motion, the
following be added, namely:—
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“but regret that the Address
does not mention any concrete
steps to diminish the increasing
gap between the highest and the
lowest incomes”. (70).

Shri Yajnik: 1 beg to move:
That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention any steps for
diminishing the growing strangle-
hold of Western Capitalists and
their Indian partners on the eco-
nomy of India”. (71),

Shri Yajnik: I beg to move:

That at the end of the motion, the
following be added, namely:—

‘“but regret that the Address
does not mention any steps to
check the increase in indirect
taxation which bears heavily on
the masses of India” (72).

Shri Yajnik: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that the Address
does not mention any steps to
check the steep rise in the prices
of necessities of life”. (73).

Shri Yajnik: I beg to move:

That at the end of the motion, the-

following be added, namely:—

“but regret that the Address
doeg not mention any drastic eco-
nomies in Civil Administration
and expenses of the Govern-
ment”, (74).

Shri Yajnik:
That at the end of the motion, the

I beg to meve:

following be added, nmamely:—

~ “but regret that the Address
does not mention any steps to
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check the black-marketing, cor-
ruption and nepotism rampant in
the country” (75).

Mr. Speaker: These amendments
.are now before the House.

Shri A. K. Gopalan: Mr. Speaker,
‘Sir, the President in his address has
referred to the liberation of Goa. We
are happy to welcome the liberation
of Goa and yesterday we have ex-
pressed our sentiments about it while
-discussing the Bill. So, I do not want
to say anything more about it now.

The President has also referred to
the disarmament conference of 18
nationg now going on in Geneva, En-
tire humanity hopes to achieve posi-
tive results from this conference.
India is a participant in this confer-
-ence, and we are sure India will play
a worthy role and help the world in
taking a big step towards the elimina-
tion of war.

Another point to which the Presi-
dent has referred in hig Address is
-about South Vietnam. During the last
few days alarming reports of open
U.S armed intervention in South
Vietnam have been appearing in
papers. U.S. sources themselves have
admitted that U.S. armed forceg are
fighting in South Vietnam This is a
threat not only to the peace of Viet-
nam but also the whole of Asia and
even to the rest of the world. India
ig the Chairman of the International
+Commission for supervison and con-
trol. There is a feeling that India as
the Chairman of this Commission is
not meeting this threat to peace, and
therefore we request that India should
take steps to see that proper action is
taken to stop this threat and to save
peace. Thig is our responsibility to
peace-loving forces and we must not
fail in that responsibility, and India
has to take stepg as the Chairman of
.that International Commission,

The next thing that the President
has referred to is about Congo, In
his Address he says: “....the essen-
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tial tasks for which India sent troops
remain unfulfilled and, therefore, have
agreed to continue the assistance
which was given”. I am sure that the
essential task for which India sent
troops will remain unfulfilled however
much the sincerity of our Government
to fulfil it may be, as long as the
western powers behave in the way in
which they are behaving today. So
we do not find any necessity for our
troops remaining there today and the
troops have to be withdrawn. What-
ever our desires may be, from the
things that are happening in Congo
today we think it will only be a waste
and it is good that we withdraw our
troops from Congo,

The Address has also referred to
the Third Plan and speaks of its suc-
cess, Nobody minimises the success
of the Plan or the developments
achieved and increase made in pro-
duction. All of wus want nation-
building plans to succeed. But what
are the realities of the situation. The
agricultural production has increased.
But as far as the increase itself is
concerned, it is not stable; not only
that it is not stable but the per
capita availability of cereal has not
even reached the pre-war level. About
unemployment, I do not know whe-
ther the Plan has been able to arrest
the growth of unemployment in the
country or there is a deterioration as
far as the employment situation is
concerned. We have not been able
till now to arrest the rise in prices.
There is no effective price policy. As
far as the question of wages is con-
cerned, the real wages have not in-
creased. People are burdened with
taxation, and I think we can also
believe that the burden of taxation
will be more as far as the common
man is concerned. Living standards
of the people have deteriorated. Con=-
centration of wealth has taken place.
Not only that, monopolies have grown,
foreign capital has strengthened its
hold and our dependence on foreign
loans as well as foreign aids has
grown. So only one side of the pie-
ture has been shown whereas the
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other side shows a growing deteriora-
tion in the situation.

There is another aspect of the Plan
which I want to point out. The Third
plan on page 153 says:

“Progress in different regions
must. therefore, be watched care-
fully., and addi‘ional steps taken
to speed up development in parti-
cular areas which are found to be
seriously lagging behind. In the
perspective of long-term self-
sustained growth and with steady
rise in the living standards of the

people. regional and national
development are escentially two
different facets of a common
objective.”

But what do we find? The back-
ward regions remain backward like
before. The Plan has said that after
every Plan an assessment should be
made and it should be seen whether
the backward regions have develop-
ed and what further help should be
given to them. That has net been
done and the backward regions even
after the Third Plan will remain
backwarg as they are today.

That means there Is a big gap bei-
ween the development that has taker
place in the towns and the develop-
ment in the villages. The villages
especially in India are situated in
hilly places. There are mno roads.
There are no means of communica-
tions at all. There are n» medical
facilities available. The villages re-
main as they are 1n spite of the two
Plans and they are likely te remain
so even after the Third Plan. In some
villages there i= not even pood drink-
ing water. We do not know when we
will be able to close this gap between
the villages and the towns, when the
villages will ses the same amount of
development as in the towns. There-
fore, as 1 said, as far as these two
aspects of the question are c-mcerned,I
the backward regions still remain'
backward and there is a big gap bet-;
ween the wvillages and the towns,
Whatever may be the increase in the)
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national income. there is still a big
gap., The rich people are becoming
more and more rich. The per capita
income of the comomn man shows
that he remains where he was Sir,
this is all that I want tp say about
the reference ta the Third Plan

Then I want to say something about
the agrarian policy. The President
has said that there is an increase in
production and the increase is en-
couraging. The President has in his
address said: “....the agricultural
vield for 1961-82 iz encouraging”. But
in another place. Shri V. T. Krishna-
machari of the Planning Commission,
a week back, has said that as far as
the yield of crop in 1961-62 iz com-
cerned it is not very encouraging. I
do not know wnich of the two state-
mentg is correct. Anyhow, in regard
to supply of agricultural seeds, ferti-
liser and other things, the President
has said that top priority has been
given to agricultural production in
the Third Five Year Plan. It is good.
For the development of agriculture,
good seeds, good implements and fer-
tilisers are necessary. But what about
the human aspect? As far as the
agricultural labourers and peasants
are concerned. what is it that has
been done in order to encourage them.
Even if they are given good ceeds.
good implements and fertilisers, the
enthusiasm of the human labour also
counts for increase in production.

There are two aspects. Une is the
land-reform legislation and their im-
plementation. In all the States in
India, t>day Jland-reform legislation
has been completed. But in the Third
Plan it has been specifically pointed
out that they are defective. The Plan
itse! has pointed out that as far as
certain aspects of the land-reform
legislations are concerned, they are
defective. T do not want to point out
all the defects that have been pointed
out. They have mentioned the provi-
sions relating to abolition of interme-
diaries, evictions, permanency of
,tenure, etc. In the chapter on land-
! reforms, the Third Plan has mention-
led that there are certain defects.
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Whatever legislation is there, tha im-
plementation of such legislation is
still worse. 1 will give two or three
examples to show how the implemen-
tation of land-reform legislations,
however defective they are today in
certain respects, has worsened the
matter. Firstly. the land-reform
legislaticns have said that the inter-
mediaries should be abolished. In
some States where the intermediaries
have already been abolished, new in-
termediaries have been brought in.
This matter has been referred to the
Planning Commission and the Gov-
ernment also. In Kerala, where there
had been no intermediaries, a system
of Melcharth has come. Thousands of
acres of land are leased to these in-
termediaries so that the peasants can
be evicted at any time. It has been
the policy of the Government to
abolish intermediaries wherever they
are existing through land reform, But
what we find in actual practice is that
new intermediaries are intrcduced
where there are no intermediaries,
and the Plamming Commission is not
interfering. In Kerala there is a place
called Kottivur where thousands of
acres of land belonging to the Dewvas-
som have been leased out to some
pe-ple, thereby creating some inter-
mediaries between the landlords and
peasants, giving them the right to
evict the peasants. So The implemen-
tation of the land reform legislation
has been done in such a way that
instead of giving the peasants some
benefits they are made to lose their
land.

13 hrs.

Then, Government have failed to
distribute all the fallow and surplus
lands after the ceiling. In many
States the surplus lands have not
been distributed. In some States there
are no surplus lands but even in those
States the fallow lands have not been
distributed. Whenever I have refor-
red to this matter in the previous
years, it has been stated that survey
is taking place and so on, but, up till
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now, the surplus and fallow lands
have not been distributed.

Another aspect of the land legisla-
tion which does not enthuse the peo-
ple of this country to work hard in
their lands is eviction in the name of
projects, in the name of preservation
«f forests, apart from allow.ng the
landlords to indulge in evictions.  n
Kerala, in the name of projects and
in the name of encroachment thou-
sands of peasants have been evicted.
This is happening not only in Kerala,
but in Punjab, Bengal and o‘her parts
of India. And this is happening not
as ¢ne isolated case but in thousands.
There is absolutely no compensation,
force is used, police is brought in and
the peasants are driven away to the
roads. I hope you all know that some
months ago about 3,000 families were
driven away from a place where they
have been cultivating for the last ten
or fifteen years, I had to go on fast
for twelve days and then Government
promised to give one acre of land to
each peasant. It was only the begin-
ning of eviction for projects. 1 do
admit that for nation-building it 1is
necessary that the peasants are made
to undergo some sacrifices and they
should be ready to go away from the
lands they are cultivating for years.
But, at the same time, if there is no
programme for rehabilitation of such
peasants and they are left alone with-
out a place to live in and without any
means of livelihood, then it is really a
cruel thing. Since so many new pro-
jects are coming up in the Third Plan,
I would say that the rehabilitation of
those peasants must be taken up im-
mediately and normally a person who
has got a piece of land and is culti-
vating that land for some years
should not be removed from that land.
Otherwise, there will be no enthu-
siasm for the peasants to cultivate
their lands.

Then I come to another important
matter. So far as the implementation
of land reform legislatizn is concern-
ed, the Planning Commission has very
definitely stated that certain things
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must be done immediately. Because
they have not been done, thousand:
of people are losing the lands which
they have been cultivating for the
last so many years. The Becond Five
Year Plan report says:

“The maintenance of correct
and up-to-date land records iz a
pre-requisite for the implementa-
tion of land reform. In several
States, following the abolition of
intermediaries, 1evenue records
have been or are in the process of
being prepared. Frequently,
revenue records are defective in
as much as they do not provide
information in respect of the hold-
ings of tenants and crop-sharers.

...Revision and preparation of
village records has to be taken up
urgently and cannot wait until
cadastral surveys are completed.”

This is what the Planning Commission
hag stated. It says again:

“Problems arising in the imple-
mentation of land reform legisla-
tion enacted in the States have
been studied by the Panel on Land
Reform and the urgent tasks to
be performed have been listed
separately in respect of abolition
intermediaries, tenancy reform
and ceilings. The Panel has laid
particular stress on the prepara-
tion of correct and up-to-date
records of rights and on the need
to strengthen the revenue adminis-
tration. Records of rights have
been brought up-to-date in severa]
areas, but in some of them there
is need for a more intensive pro-
gramme of work. In several States
records of rights do not provide
information regarding tenants, sub-
tenants and crop-sharers, and as
such implementation of the legis-
lation itself suffers...”

The implementation of this legisla-
tion in several States has suffered.
So far as Kerala is concerned, when
the Agrarian Relations Act has been
passed and assented to by the Presi-
dent, severa] peasants went to the
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court and filed petitions for reducing
their rent. At once the landlords stat-
ed that the lands do not belong to
them for though the land had been in
their possession for the last fifteen
years they had no records of rights.
Instructions were issued by Govern-
ment long ago that there must be
documented records and unless these
records are there the implementation
of the land reform legislation will
not only not give anything to the
peasants but will have the effect of
depriving them of their lands because
they have no records. In Kerala
especially, 70,000 people courted
arrest and then the Government
promised that they will try to make
records. So, I would say that those
records must be prepared im-
mediately and whenever any land
reform legislation is passed, all that
iz necessary for its implementation
should be done so that the result of
the land reform legislation may not
go against the peasants.

The President hag referred to the
question of elections in his Address.
The hon. lady Member who spoke
just now also referred to this and
said that the elections went smoothly.
But I would say that instances are
not wanting of undemocratic
practices in this election. The per
capita income in India, according to
the official figures, is Rs, 372 per
year. How can a person who is
getting Rs. 372 per annum
stand for the election for I.ok
Sabha when the security deposit
itself is Rs. 5007 Ewven the entire
money that he earns for the whole
year is not sufficient to pay the
security deposit and he will have to
borrow something. Then he has to
provide security deposit for the
dummy also, which means another
Rs. 500, making a total of Rs. 1,000.
The hon, lady Member who preceded
me said that by this election the
theory of Marxism and class conflict
have been wiped out. I would say
that the elections have shown wvery
clearly that those who have money
can win in the elections and those who
have not enough money cannot win in
the elections, however good they maxy
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be. I do not want to go into the
practices resorted to in the elections.
Sir, you yourse have contested the
elections and you know how difficult
it is to win and what the practices
resorted to by the candidates are. So,
I would say that the elections must be
more democratic. The Maharajas and
Maharanis are winning the elections
because they have got the money.
How can a poor and backward
peasant, whose annual income is Rs.
372, pay a security deposit of Rs. 5007
Therefore, I would say that the
security deposit should be at least
below the per capita income,

Mr. Speaker: All the same, some
Maharajas have been defeated in
the elections.

Shri A, K. Gopalan: In some cases
they were defeated. But, if the elec-
tions had been more democratic, all
of them would have been defeated.

Then I want to point out that in
Jammu and Kashmir the opposition
parties had to threaten the boycott
of the elections.

Mr. Speaker: The 'hon. Member
being a lawyer, he must know....

Shri A. K. Gopalan: T am not a law-
yer.

Mr, Speaker: Those persons who
are not able to pay the court-fees on
a plaint are allowed to appear on
filing a pauper petition. Those hon.
Members who are not able to pay
the security deposit may get loans.

Sardar Hukam Singh: (Bhatinda):
If he succeeds, that money is charged
from him.

Shri A. E. Gopalan: Even if there
are pauper nominations....

Mr. Speaker: I do not say that
there should be pauper nominations.
They may be given loans for the pur-
pose of making the deposit.

Shri A. K. Gopalan: In Punjab the
oppnsition parties have all challenged
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the methods by which the Chief Min-
ister has won. It is said that they
are all going to meet in deputation
the President and express before him
the irregularities that had happened
there.

In Kerala what happened? Just a
few days before the elections in one
constituency from where a Congress
leader stood some increase in the re-
servation in services for Latin Chris-
tians had been given so that the votes
of the Latin Christians may be got.
There was a Pastoral letter which the
hon. Prime Minister himself condem-
ned when he went there. But the
next day another Congress leader
who had been standing from another
constituency said that the Bishops had
got every right to issue Pastoral let-
ters because he wanted to get the
votes. In a secular state there is no
use of only condemning Pastoral let-
ters because these letters by the Bis-
hops will certainly carry weight and
the voters will not be able to exercise
their franchise according to their will.
In some places more important than
democratic principles was the ques-
tion of getting votes by hook or by
crook. I do not want to go into
details because we have seen those
details in the papers.

A more important thing is what is
happening in our country after the
elections. In most of the States after
the elections there is a thing which,
I think, has to be noted. In Punjab
where there are %0 Congress MLAS
30 of them are Ministers. Every third
Congressman becomes a Minister or a
Deputy Minister. There are the Minis-
ters, Deputy Ministers, Panel of
Chairmen and other things. I do not
know whether out of the 30 Members
anybody will be left without any offi-
ce. This is a very bad thing. Also,
this is spending the money of the
taxpayer. In Madras there are only
nine Ministers but in Punjab there
are 30 and in UP there are 40. Out of
the names of 40 Ministers that have
been listed, I have found in the papers
today that 4 have not come because all
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the factions could not be pleased., The
forming of the Ministries in the States
today is not in the interests of the
country and the people. The people
will suffer. What has happened after
the elections surely shows that in
order to please the factions and groups
inside the Congress, it wants to take
every man as a Minister, Deputy Min-
ister or a Parliamentary Secretary.
This is a very bad example which will
not help the couniry and the interests
of the people. The people are more and
more dissatisfied. It will also be spen-
ding the money of the taxpayer.

Yesterday the hon, Prime Minister
lost his temper when I referred to
Kerala. I can understand the hon.
Prime Minister losing his temper but
I did not want to speak. I only want
to point out that there cannot be
double standards. As far as democracy
and the parliamentary system are
concerned there must be only one
standard in 1959, in 1962 and as long
as this system remains. What is the
result of the elections in Kerala to-
day? The result is that the percentage
of votes polled by the Congress and
the PSP is 44 per cent. The majority
of the people have voted against the
ruling parties. Of the 1268 Assembly
constituencies only in 42 have the
Congress and the PSP secured the
majority of the votes. Out of the 18
Parliamentary seats the Alliance has
got only six seats. You may say that
it was not an election for the Assembly
and that it was an election for the
Parliament. But whatever it is, the
results have shown that wherever the
Congress and the PSP stood together
in all the constituencies except 42
they have been defeated. They are in
the Government today.

In 1959 it was said that there was
a mass upsurge, When we met the
hon. Prime Minister in Kerala two
days before the dismissal of the
Ministry he said that there was a
mass upsurge and the Government
had lost the confidence of all those
who voted for it in 1957. But here is
a mass verdict. Is there any difference
between a mass upsurge and a mass

verdict? A mass upsurge was Ssome-
thing which had been created. I do
not want to go into its details. But
here is a mass verdict.

Mr. Speaker: On account of the
linking up of the condidates for
Parliamient with the candidates for
the local Assembly one or the other
suffers.

Shri A. K. Gopalan: As far as we
were concerned, we made this an issue
in the election. The Chief Minister
also said that this was an issue in the
elections. We made this an issue
whether this Government which has
been there has lost the confidence of
the people or not and the Chief
Minister also said that.

Shri Maniyangadan (Kottayam): It
wag just the contrary.

Shri A, K. Gopalan: He will have an
opportunity. What I say is that this
was an issue. It is not a question
whether it is election to the Parlia-
ment or to the Assembly. This was
an issue and certainly it would have
been taken note of and saig that the
issue whether there was no confidence
in the Ministry should be decided.
What was the position in 1959? There
was no election then. The Govern-
ment that was in power was in a
majority. The majority did not go
down. It was because the Govern-
ment here thought that there was a
mass upsurge and they had lost the
confidence of the people that they
were asked to resign. It was not by a
mass verdict or as a result of an elec-
tion. But even then they were asked
to resign and because they did not
resign they were dismissed. Now
the question is: Is it not necessary
after the elections to have some
healthy conventions for the parlia-
mentary democracy to develop? Why
be afraid of the wishes of the people?
If the people say that as far as the
Parliament is concerned we do not
want you to go to Parliament but we
want you to be in power, one can
understand. But if they do not want
those parties that are in power to be
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represented in Parliament, will they
think that they must be in power in
the State? As far as the elections in
Kerala are concerned, I say very
strongly that it is adopting a double
standard. It is  politically immoral
also. So, this should not have been
done.

As far as complaints are concerned,
the Election Commission should give
an opportunity to all people o en-
quire about these and hear them so
that hereafter elections may be held
more democratically and whatever
irregularities have beep committed
may not be committed again.

Shri Raghubir Sahaj (Budaun): Mr.
Speaker, Sir, we feel very grateful to
the President for his Address which
he delivered only the other day. I
associate myself with the tribute that
hag been paid to the President by our
hon. friends, Dr. Sushila Nayar and
Swamj Ramananda Tirtha. During
the brief time that I have at my dis-
posal I would like to make certain
observations only regarding two main
points that have been touched in this
Address, namely, the General Elec-
tions and Panchayati Raj.

The Election Commission, no coubt,
deszrves a tribute for having arranged
these elections in a very short period,
shorter than was taken in 1957 and
with greater efficiency. For the most
part law and order was maintained
and elections were held in a peaceful
atmosphere. Therefore a word of
praise ig due to the officials who were
associateq with these elections. But
during these elections certain lament-
able features were also brought to our
notice; for instance, the very defective
lists of voters that were supplied to
the candidates.

13.19 hrs
[Mr, DepPUTY-SPEAEER in the Chairl.

In these lists generally it was found
that the names of living persons had
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been left out in very large numbers
and those of the dead and of those
who had migrated to Pakistan were
found existing. That gave rise to a
lot of discontentment among the peo-
ple as also disappointment. 1 submit
that some machinery should be evolved
by the Election Commission to see that
these lists of voters are made up to
date and correct.

The result of the election no doubt
has given a fresh mandate to the
Government and an approval in their
policies, internatiomal and domestic.
We hope that these policies wil] be
pursued by the next Parliament vigor-
ously. But these general elections
have been a great eye-opener as never
before. For instance, very undesir-
able forces in the form  of casteism,
communalism and regionalism came
to the top and played almost havoc.
The entire election was fought on that
basis and not on political ideologies o1
programmes or achievements of any
political party. What we saw was: a
Thakur for a Thakur, a Jat fcr a Jat,
an Ahir for an Ahir and a Muslim for
a Muslim. This was the attitude of
people in voting. That was the gen-
eral experience in these clections.
Take, for instance, the attitude of the
Muslims. In one district where there
had been two parliamentary constitu-
encies, in one parliamentary  con-
stituency the entire Muslim popuia-
tion voted, one and all, for one inde-
pendent candidate who was a Muslim,
and in the same distriet in the other
constituency  where, happily, the
Congress ticket had been givea to a
Muslim gentleman, an extremely good
friend of mine, every Muslim voter
voted for him. That poses a wvery
sad and lamentable feature in these
elections. The attitude of our Muslim
friends is almost incomprehensible.
During the elections we heard that
the Muslims had decided to vote only
for Muslim candidates—I am speak-
ing about Rohilkhand Division in
Uttar Pradesh—and we found that
that hint which was given during the
elecions came out true. Wherever a
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Muslim candidate stood, he may
have been given a ticket by any poli-
tical party, the Muslim voters veered
round to him.

Shri A. M. Tariq:
Kashmir): Question.

Shri Raghubir Sahal: Go to UP.
and study the results.

Shri A. M. Tariq: 7J. P. is not the
whole of India.

Mr. Deputy-Speaker: ()rder order.

Shri Raghubir Sahai: It is not pro-
per on my hon. friend’s part to make
these interruptions. Ie does not
know the conditions in all States.

(Jammu and

This is a very dangerous trend, and
if it is not arrested the whole experi-
ment of parliamentary democracy
will fail. What I have said about
Muslims is true of other communities
also, as said in the beginning, and
that shows a very dangerous trend.
There have been criticisms during
the elections by educated people that
this adult franchise should not have
been given in the manner it has been
conferred by the Constitution. It is
too late in the day to withdraw that
right from the people as a whnle, be-
cause that will be a very retrograde
step. But there must be certain pro-
visions made and the [uture Parlia-
ment will have to consider as to how
this franchise should be exercised in
the proper manner. For instance,
certain qualifications can be fixed for
a candidate either for the Lok Sabha
or for the Assembly At the present
moment unhappily, there is no quali-
fication and candidates can stand up
only on the basis of caste, community
or religion.

Now, there is another featur. about
these elections, namely, that the candi-
date for the Lok Sabha is entirely at
the mercy of the Assembly candidates.
He is not judged on his own merits
or demerits. In case the Assembly
vandidates make wunholy alliance.
with Lok Sabha candidates of other
political parties, as they have done in
U.P., then the Lok Sabha candidate is
doomed. So a point to be considered
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by the Election Commission and by
the future Parliament would be whe-
ther these elections could be held
separately. There might be considera-
tions for and against it, but at least
if the elections for the Lok Sabha
are held separately the candidate wiil
be judged on his own merits and will
not be at the mercy of the Assembly
candidates.

Coming to the other point, namely
panchayati raj, the President has very
wisely referred to this important sub-
ject and this important experiment
which has been going on in our coun-
try for the last two years. We are
very glad to know that this pro-
gramme has bzen accepted by as
many States as eight and that the
other States would sconer than later
take up this programme in right ear-
nest. With regard to the working of
panchayati raj a socioiogical study
had been conducted by the Central
Research Institute, Mussoorie through
some of their experts. These people
proceeded to Rajasthan and Andhra
where this experiment was taken up
first and has been there for more than
two or three years. There they exa-
mined very elaborately something
like 250 persons at random from a
block, both from Rajasthan and
Andhra. They have come to certain
conclusions. We find that a good
many people out of these examined
had expressed their view that the
panchayat elections should be held
on a unanimous basis. You know
that this view has been expressed in
this Parliament several times before,
and we find that this view has been
expressed by the wvillages people
themselves, and one of the reasons
that they gave for unanimous election
was that a good deal of unnecessary
expenditure would be saved. It is
true that unanimous elections cannot
be enforced by legislation, But we
shall have to carry on our educative
propaganda vigorously amongst those
people so as to educate them to see

‘that these elections are held on a un-

animous basis.

Another result to which the Study
Team arrived was that although 80



515 Motion on

[Shri Raghubir Sahai]

per cent. of the people do take part
in these elections by casting their
votes, they do not take an intelligent
interest in regard to the implications
of panchayati raj. They do not under-
stand, and they do not have an ade-
quate comprehension about the pro-
gramme,

One of the results to which the
Team has arrived is that the idea en-
tertained by these village people is
that these village panchayats are
meant only for seftling their disputes
and instead of referring them to caste
panchayats they could as well be re-
ferred to the village panchayat. It is
true that this was no doubt one ot
the functions of the village panchayat,
but this is not the only function. And
the Sociological Study Team has come
to the conclusion that they are not
fully aware of the implications of
panchayati raj.

Another feeling that is entertained
by these people both in Rajasthan and
in Andhra is that this is a government
programme and not a peoples pro-
gramme, and that make a lot of differ-
ence. Because, they can only take
full interest in it if they consider it to
be their programme. On the other
hand, it is considered to be a routine
affair, some business which has been
laid down by the Government for
their performance. But, a very happy
feature that has been brought out by
the sociological study was—-and that
is observed almost averywhere—that
the people do take advantage of the
mediical help provided by these bodies
in these blocks everywhere. They
take the help of the male and female
doctors. they take the help of the
veterinary surgeon. They take their
cattle to these dispensaries and they
get them treated. They feel grateful
for this help that the Government is
giving. Further more, they are having
a very good opinion about the village
level worker. They have expressed
their opinon that their visits should
be more often so that they could take
advantage of these people on account
of their being technical experts,
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In this connection, it has been
brought out several times before in
this Parliament that the charge which
is given to the V.LLW is very large—
a number of villages, 10 to 15, sume-
times 20. In that case, he is not able
to devote himself to any particular
village. If the charge is reduced, if
the area under his command is redue-
ed, he would be able to give more
attention to these villages and the
villagers also would come more in
contact with him,

Another point that was brought out
by this sociological study was that the
village people were entirely ignorant
about the village production plans on
which so much stress is being laid
for the last so many years. Until and
unless the people take active interest
in the village production plans, how
can the targets be reached? 1If they
do not take an interest in the village
production plans, we cannot hope to
raise our agricultural production
which we need so much. It is very
necessary that the village people
should be associated with the prepa-
ration of village production plans. Up
to this time, it is only a routine affair
which is being taken up by the mem-
bers of the staff.

Another conclusion to which this
study team has come is that the in-
fluence of caste is decreasing and the
influence of the village panchayats is
growing. We cannot subscribe to this
conclusion to which the sociological
study has come. We found during
this election that caste inffuence was
predominant If our Panchayati Raj
is to succeed, if really democratic
decentralisation is to succeed, we shall
have to see that at every level, from
the village, block, and the district to
the State level, proper guidance and
training is given to all these people,
either officials or non-officials, asso-
ciated with this movement so that
they may be immersed in the tradi-
tions of Panchayati Raj and work it
out for the good of the people and
the community

Shri Yajnik: Mr. Deputy-Speaker,
T am happy to pay my humble tri-
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bute to the President who is one of
the oldest colleagues of Mahatma
Gandhi and who has brought 1o bear
the great powers of his head and the
qualities of his heart on the work that
he has been doing as the President of
this country.

1 am sorry to say that advantage
has not been taken of the ensuing re-
tirement of the President to make a
new departure in some important
matters. 1 remember Gandhiji to
have said that when we have Swaraj,
the Viceregal Lodge will be converted
inlo a museum or a nursing home.
Apart, from that, I feel that as the
President is about to retire, the Gov-
ernment should have paused and em-
barked on a new policy of reducing
the pomp, pageantry and the heavy
expenses and other paraphernalia that
is associated not only with the Rash-
trapati Bhavan but with all the Haj
Bhavans in the country and with all
the ministerial establishments in the
whole land. It is not a question of
merely reducing the expenses. But,
when we are asking the millions to
day to gird up their loins, to produce
more, to exert themselves for making
a success of the Third Five Year Plan,
we must set an example from the
highest quarters. 1 say that the re-
duction in the pomp and pageantry of
these establishments will go a long
way in giving some hope and faith to
the millions in the country in the
Government of the day. It will also
set an example to the Rajas, Maha-
rajas, to all the mill-owners and the
capitalists of India, and to the <civil
services, who are otherwise inclined
to be capitalist minded.

This election, like all other elections
& won with money as well as with
votes. The Congress party has heen
generally making a habit of getting
money from the rich and votes from
the poor. This Government has ret
a socialist pattern of society as its
goal. But, I am surprised to see that
under this Government, the rich have
been continuously getting richer and
the poor are getting poorer. It is not
an accident. Tt is the result of the
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policies, laws and practices that are
pursued by all the Ministries of this
UGovernment both at the Central as
well as the State levels. The capita-
lists pay good contributions in the
Congress coffers and get abundant
loans and subsidies and facilities from
the Government of the day. It is be-
cause this Government has been
following a deliberate policy of
favouring vested interests and the
biggest capitalists in the country that
they are getting contributions {rom
the biggest financial houses in the
country. But, then, they have to pro-
claim socialism from the house tops
in order to get the votes of the poor,
They always speak in the name of
the millions as Gandhiji used to do.

Mr. Deputy-Speaker: If we take
out money from the rich, that is also
conducive to socialism.

Shri Yajnik: They give money to
the Congress coffers and take a lot
more as Mundhra did from the Gov-
ernment coffers. That is my com-
plaint. Mundhra gave a lakh or two
to the Congress coffers and got one
crore and probably fifteen lakhs from
the L.IC. on shares which were of
very doubtful quality.

Shri Ansar Harvani
We got it back.

(Fatehpur):

Shri Yajnik: We got it back be-
cause this matter was noised about,
and it was in the press and it was in
Parliament. But, there are lots of
Mundhras today masguerading in the
whole country, all kinds of capitalists
and super-capitalists.

Shri Sampath (Namakkal): Shri
T. T. Krishnamachari warned.

Shri Yajnik: He warned. The
point is, this socialism is really funny.
It gets money from the rich. Not
only that. It also gives them facilities
to be continuously getting richer more
than ever before.

I want to draw the attention of the
House to the common man who is
living in his mud-hut or in his basti
or his chawl in a city. How do the
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common people feel about it? What
are their reactions to the policies of
Government? What do they think
of the Plan? How do they evaluate
it? What are the results that they
get? How do they benefit by it? I
think that that is a question that has
not been very adequately dealt with
in the President’s Address.

The President has given figures of
food production. But as my hon.
friend Shri A. K. Gopalan has shown,
the per capita availability of cereal
has not only not increased but has
decreased, and it is yet to be shown
that il has come up to the pre-war
level. What does it benefit a common
man, a labourer or a pesent or an agri-
cultural labourer or a tenant or an
artisan to see the figures, figures of
millions of tons being grown more
during the last few years, if he is not
able to get food and food articles at
a price within his reach?

I have been going round the streets
of Ahmedabad, and also round Guja-
rat, but especially round the streets
of Ahmedabad during the last few
months, going to hundreds and thou-
sands of houses, and the one com-
plaint that I heard continuously from
the people, the middle class people,
the lower middle class people and the
poor workers, was that they were
pinched for food. Food was there,
but not within their reach. Ewven the
American wheat which was of very
spurious quality did not satisfy their
hunger, and they were mnot able to
buy enough with the money at their
disposal.

After food comes coal, which has
risen very high in prices. I am talk-
ing of domestic coal. 0il also has
risen in price. Somebody says that
it oil is not there, one can do without
oil. That is a good Sermon on the
Mount, but it is not practicable. If
ghee is not available, if vegetable
ghee is not within their reach, if til
ka tel is also not within their reach,
if people have mow come to use
groundnut oil, and if even that is not
there, then how are they to have any
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lubricant that is essential for digest-
ing their food? Government are
never tired, and Government spokes-
men are never tired of applauding the
great advance in industries. Indus-
tries are developed, no doubt, but
how does it benefit the common man
in the country? They do not employ
more labour; they do not employ
very much more labour.

In Ahmedabad, the textile mills are
taking to automatic looms, which re-
sults in diminution of labour power.
But the increase in production is very
big. Undoubtedly, it is big, it is so
much that they are able to export
now. The total exports from tihe
country range round about Rs. 85
crores. But then, cloth is not cheap.
Why is it not cheap? Why are the
millowners allowed to keep all the
profits for themselves, including the
big profit that they get from the ex-
port of textiles? It is the right of the
Indian people to demand from Cov-
ernment that they shall have cloth at
a reduced price, when the cotton tex-
tile industry is flourishing and it 1is
producing more than ever before,

Then, we have the steel industry
growing up very well. We are very
happy to see the three steel plants
that have been newly established.
But the common man thinks of the
corrugated iron sheets, and the iron
sheet is still available more in the
black market than in the white
market.

Our statisticians and Government
propagandists talk about the develop-
ment of the cement industry. Now,
we are producing more cement than
ever before, and yet cement is not
only scarce, but it largely availgble
in the blackmarket only.

Shri Tangamani (Madurai): Prices
have gone up also.

Shri Yajnlk: And the prices also
have gone up.

Then, there is the case of sugar.
There is a very big production of
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sugar. And figures of sugar produc-
tion are flaunted in our face as a great
achievement of the Congress. But
who benefits by it? Are our mouths
sugared? Is sugar getting cheaper?
Are the sugarcane growers benefited?
Are the workers in the sugar factories
benefited? The consumer is not bene-
fit=d at all. All the big profits are
being pocketed by the millowners,
who are paying handsomely to the
Congress coffers. They have accumu-
lated such big stocks that they must
export a lot in order to keep going.
Government obliga them by selling
this sugar at a very reduced price,
but the millowners would not incur
any of the loss that is incurred by
Government; Government must pay
the whole loss in rupees to these mill-
owners. And, therefore, they must
tax us more, and, therefore, the prices
must increase.

It is a curious phenomenon. While
on the one hand, we are told . that
production must be increased in order
to reduce the prices of necessitie-
here in the case of sugar, the produc-
tion has risen to such an extent that
the millowners cannot keep it in
their warehouses, so it has to be ex-
ported. On the other hand we find
that the export results in a loss, and
that loss has to be borne by taxation
by Government, and the taxation
which is mostly indirect falls on the
necessities of life and makes things
dear. So, it is a curious phenomeon
of greater production of sugar entail-
ing greater burdens on the people.
And yet the figures of increased in-
dustrial production are fluanted in
our face, and are being paraded a
about as the glories of the Congress
raj.

There is one aspect of the develop-
ment in this country about which I
must warn Government. As I have
said before, the only people almost
who benefit by the growth in indus-
try are the capitalists of India, but
they are not the only ones. There is
the other side as well, and there are
the foreign capitalists. Foreign capi-
talists, about the time of the transfer
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of power in 1947 started selling some
of their factories to the Indian coun-
terparts. But they wvery soon
realised that this Government was
very happy to welcome foreign capi-
tal, with the result that the inwvest-
‘ment of foreign capital has been in-
creasing by leaps and bounds in re-
cent years. Formerly, it was British
capital, but now it is American and
West German. In fact, all the big
capitalist countries of the world are
finding the climate of India suitable
for making very big profits.

Let us remember that this country
suffered from the British monopoly
of insurance, of banking and of foreign
trade. During the British regime we
thought that when we had Indian
swara, we would be able to have
all these departmentg in Indian hands.
But that was not to be. Even today,
except for the life insurance busi-
ness which is in the hands of the
LIC, foreign trade, general insurance,
banking, and of course, shipping,
largely remain in foreign hands.
Jute, coal and plantation industries
were also inherited as British interests
from British times. What has hap-
pened during recent years? More and
more money has been invested by
foreigners in all these British and
other concerns. More foreign ex-
change has besn flowing in. So we
welcome it. There are not only the
Loans given to Government, but there
is thig infiltration of private capital
invested in private companies. During
recent years much ‘more is being in-
vested in partnership with Indian
counterparts. So we have now a new
development of foreign-cum-Indian
companies. Very often, the percent-
age of capital may be more Indian
than foreign; sometimes it is more
foreign than Indian in contravention
of the Industrial Policy Resolution.
Anway, even where sign-board is
Indian, the power behind the throne
is vested in the foreigner in many
cases. This grownig collaboration of
Indian capitalists with foreigners is
a very serious matter for this coun-
try. It strikes at the very root of our
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concepts of freedom. Foremely, we
wanted to get free not only from for-
eign political rule, but also from
foreign economic empire. Today,
while doing away with foreign con-
sumer goods to a certain extent, we
are allowing these foreigners to be
entrenched right on our own soil.
There is less of imports from foreign
countries to show that the strangle-
hold of foreign conswmer goods on the
Indian market has lessened, but then
we are inviting these foreign big
monopolists and capitalists to make
home in this very land and entrench
themselves in partnership with Indian
capitalists.

Now, where is our economic free-
dom? The stranglehold of this mixed
foreign and Indian capitalism is grow-
ing tighter and tighter round the
necks of India's millions. They have
also political repercussions. Let wus
not forget how the foreigners be-
haved during the last elections. I
do not want to go into all kinds of
reports and stories that have been
current. But it is a significant warn-
ing for that future, that if we allow
these foreigners to stabilise themselves
here in thig country in co-operation
with Indian capitalists, it spells a great
danger to democracy in this country.
They will take an increasing share and
interest in the elections and all the
political and economic policies of the
Government, and will try their level
best to see that their wills and wishes
and the wills and wishes of their gov-
ernments situated abroad are carried
out in India through Indian hands.

Lastly, as I said before, the econo-
mic inequalities between the poor and
the richer are increasing. In his last
work, or one of his last works, on
constructive work, Mahatmaji said:

“The contrast between the
palaces of New Delhi and the
miserable hovels of the poor
labouring class nearby cannot last
one day in a free India in which
the poor will enjoy the same
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power with the richest in the
land. A violent and bloody revo-
lution is a certainty one day un-
less there is a voluntary abdica-
tion of riches, of the power that
riches give; and sharing them for
the common good”.

This was his warning, Mahatmaji
was wedded to policies of peace and
non-violence, but when he felt it
necessary to write about the possi-
bility of an explosive, bloody revolu-
tion, it is a warning that our Gov-
ernment should take to heart betimes.
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Shri Sampath (Namakkal): On a
point of order. I think the hon. Mem-
ber is speaking in the Urdu language.

Shri A. M. Tariq: Yes, It is one of
the 14 languages mentioned in the
Constitution.
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Shri Sampath: I want a clarifica-
tion from the Chair as to whether
any language other than Hindi or
English can be freely used here with-
out giving prior translation of the
speech. If Urdu is allowed, will all
other languages alsp enjoy the
same privilege?

Mr. Deputy-Speaker: Urdu is so
akin to Hindi that it sometimes be-
comes difficult to differentiate between
the two. Only there is some leniency
towards this side or that, towards
Persian on one side or Sanskrit on
the other. That is all that discrimi-
nates between the two, otherwise,
Urdu as such is understood by those
people who speak Hindi

I hope the hon. Member will also
take care about this.

Dr. Samantsinhar (Bhubaneshwar):
We have got also Hindi as official
language, what is accepted as the
lingua franca.

Mr. Deputy-Speaker: I remember
an incident in this connection. When
Maulana Azad was speaking here,
Seth Govind Das stood up and asked
what was the language that was being
spoken, and he said it was Hindi. So
it was so accepted at that time, that
what Maulana Azad spoke was also
Hindi and what Seth Gowind Das
spoke was also Hindi.

Shri Sampath: But the hon. Mem-
ber said that he was speaking in
Urdu.

The Minister of Finance (Shri
Morarji Desai): He is speaking in
Hindi.

Shri Sampath: He said he was
speaking in Urdu (Interruption).

Mr. Deputy-Speaker: Then he is
mistaken perhaps. He will correct
himself.

Shri Sampath: Shri A. M. Tarig
said that he was speaking in Urdu.
In the list of language given in the
Constitution, Urdu is one apart from
other languages.
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So, I want to know whether the
privilege enjoyed by Urdu can also
be enjoyed by other languages. With-
out giving prior translation, can we
speak in our mother tongue?

14 hrs.

Dr. Deputy-Speaker: We are not
giving any privilege to any other
language. And then, once it is con-
ceded that he is speaking in Hindi, no
question arises.

Shri Sampath: But he said he was
speaking in Urdu.

Shri Morarjl Desai: He is speaking
in Hindi.

=t o Wo arfow: 7 fiedt # =
g

Shri Sampath: He is not speaking
in Hindi.

Eea A F e ¥ F i g fr
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Shri Sampath: He is not speaking
in Hindi.
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Shri Keshava (Bangalore City):
Dr. Melkote has been returned by a
Muslim ‘majority.
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Mr. Deputy-Speaker: Shri Sampath

has written to me saying that he
wanted to move certain amendments.
Where was he when the Speaker en-

quired whether any hon. Member
wanted to move his amendments?

Shri Sampath: Sir, I came late. 1
crve the indulgence of the Chair as
this is the last opportunity,

Mr. Deputy-Speaker: This is a
great appeal, that this is the last
opportunity. I cannot refuse that. I
will allow him to do so as a special
‘case. His amendments will also be
deemed to have been moved.

Shri Sampath: T beg to move:

That at the end of the motion, the
following be added, namely:—

“hut regret that in the Address
there i no mention of the difficul-
ties of the Indian population living
in Malaya and Burma for travelling
facilities for coming to India”. (33)

Shri Sampath: I beg to move:

That at the end of the motiun, the
following be added, namely:—
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“but regret that in the Address
there is mo mention of the deplo-
rable conditions of the Indian ships
that ply between India and Malaya,
and the plight of the deck passen-
gers who travel in them"” (34).

Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of the insecu-
rity that threatens the handloom
industry as a result of lack of pro-
per protection from the Govern-
ment”. (35).

Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there js no mention of the plight of
the people of Indian origin and
Indians living in Ceylon as a result
of various measures and attitudes
of the Ceylon Government”. (38).

Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any steps to
rename Madras State to Thamizh-
nadu” (37).

Shrj Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is mo mention of any steps
taken to allay the fears of the peo-
ple of non-Hindi speaking areas
about the imposition of Hindi on
them.” (38).

Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of the steps
taken to check and reduce the con-
centration of powers in the Cen-
tre.” (39)
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Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of the growth
of malpractices in the 1962 General
Elections and the failure of the
government machinery to check and
present them’. (40).

Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any step
taken to remove the disparity in
scales of pay and conditions of ser-
vice that exist among various Publie
Sector Undertakings”. (41).

Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any step be-
ing considered to hold the price-
line effactively”. (42)

Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of the indigna-
tion of the people of Thamizhnadu
over the use of the word ‘Akash-
vani’ by all India Radio from its
Thamizhnadu Stations instead of the
Thamizh word ‘Vanoli’ which was
in use till recently”. (43)

Shrj Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there iz no mention of =any step
tzken to foster the growth and deve-
lopment of the wvarious mnational
languages of India instead of giving
attention to the growth and deve-
lopment of the Hindi language
alone.” (44)
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Shrj Sampath; I beg to move:
That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is np mention of the undesira-
ble tendency among the Govern-
ment officers at high level to travel
by air at Government expznse un-
necessarily and any step to check
it"”. (45).

Shri Sampath: I beg to move:

That at the end of the motion, the
following be added, namely:—

“but regret that in the Address
there is no mention of any steps
taken to introduce facilities to send
telegrams in all the national langu-
ages in their respective scripts”™
(48).

Shrj Sampath: I beg to move:
That at the end of the motion, the
following be added, nmamely:—

“but regret that there is np men-
tion in the Address of any steps to
remove the handicap of many a
public worker who suffers on the
score of not knowing one or two
languages other than his own mother
tongue.” (47).

Shrj Sampath: I beg to move:
That at the end of the motion, the
following be added, namely:—

“but regret that there is no
mention in the Address of any steps
to protect the independence of tlie
judiciary from interference by the
executive.” (48).

Shrij Sampath: T beg to move:
That at the end of the motion, the
following be added, namely:—

“but regret that there is no men-
tion in the Address of the delay to

effect the de jure transfer of for
mer French possessions in India and
the resultant plight of the people
living in these areas.” (49).
Shrj Sampath: I beg to move:
That at the end of the motion, the
following be added, namely:--

“but regret that there is no men-

tion in the Address of any steps to
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ensure proper, courteous #nd help-
ful treatment of Indian pecple,
both visiting and staying in foreign
countries at the hands of our Em-
bassy officials.” (50).

Mr. Deputy-Speaker: These amend-
ments are also before the House.
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Shri Morarji Desai: May I explain,
Sir, that only non-controversial things
are taken up in this session generally;
and that is what the hon. Member
will find.

Shri Braj Raj Singh: There are cer-
tain controversial things also.

Shri Morarji Desai: Anything can
be made controversial,
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wa o7 faar & 7€ M} aga ¥ w9 qEr
WY TGITATC I T TG TG FTEH |
& ¥ a1 39T U A8 N Fgy 91 qHAT
& fF & e frrower g ?

IqTeqw WErRW ¢ Wg w9 97
ST &, 95t $E1%e F g o HhR
Ty

Shri Morarji Desai: I do not know
if the procedure was different. But I
have myself seen what was being
done. They were issued two papers,
which were being given to the per-
son who was giving them the seal
There he was given only one paper
and after he marked it and put it in
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the box, another paper was given to
him which he marked and put in the
box.

Shri Braj Raj Singh: The syslem
varied from place to place. Firstly,
two ballot papers were given to the
voter. Then both the bailot papers
were taken back by the polling officer
and one paper was given—say, the
one for the legislative assemhly—and
he marked it. But when he came
back the second paper was never
given to the voter. That is my charze.

IITERE HEET, W A Y w77 R
T R @ N A FE wEd R
fe a5 o= wiwe @A Tifed 1 &fea &
G ¥ &7 T o oag W
qT A T F AT E F W F
qiferr 29 ) Nfer 9= ¥ do
F smaear # E A1 1w ¥ w9 AR
Sifet dadia o0 & Ferg HATew R,
w A Yaw ¥ doF ¥ fod A
& A v | 97 F Fg far @ fE
T g FE W A g, W =0,
a1 g 9T |WE | 9 &, av fax are
&2 g 7 & | Wi 7S €2 a% 9
T @7 T §6aT & | T &7 et
ag g1 f diferT Gdww s ar weax
&1 FT AMET FELAT T A 3 F1 579-
feafa # qifewr mfeest & o5 ag
weafeai &

‘%?ﬁm'l&mi:mﬁﬁ%

ot woreet g - § A @R @,
B @ ar fodt gme w9 F o @
7 ot qfesr oS & ag grar 1 &
FFar & fF a8 w12 €92 9% 997 9 @
@ | o JETEL A1 AgE & Qifer T
At /IR ot 39TE et o g Jeat
A § WG 62 aF Ty W e
@, W ag g g QI arar g ¢
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[ qeroer fa )

ffer @ew & A g #f
qEEdT i AT Jifed o, Sy fF A
T W Tw a9 § fower qATE ¥ amar
et | 7g AT fah & & A€ T2 w@E
W F A 99 T, = TQqET A
AgE, 7 A 7997 TS T TH THI
] wEEEl A owwr fEar o4r )
R 3w A TE &, e = W wre
et T @ T Fram g
mag | A g Azt maw
A ez agfa i daew A wrEmwaT )
aif it gaTdY wam @, oY g 9E
¥, 7% U & &% | mfeT gw wE ey §
fF 9ot 7T T FT gE TRETA W
w5 | & guwa § 5 ag #1€ w9 =
f& Se &t o T Wt TRWE A @ |
T e F1 QU F F #1¢ IUT foar
ST Aqifgd o

T4 F FeTaT ag ot =\ § R e
& F =T 81T ¥ 9 e ae e
w¢ fai w1 ow oefa ¥ giw D
F1TT O AT FT TAT & T FT
o, 99 9gfa ¥ gaR 0 ¥ fawg §
#1§ wa-AT TE g Afed | T @
THE RSN ¥ SUTET qagEmil A AR
7@ fear A forgt F e fear, SR H A
O H a9 AE-STEEl F A9 & '
g1 T W I FT TR A g1 aHT |
fraoefa g N ad 79 7 = aF,
AR A A FgT AT AT g 5
W & gra fem TAT9 T g
g

& I AU F I #fwH TG TF
waanfme i F A wor
Y T | TH F AATET die A9 o7 frdy
& A B fam 7@ o9n fe i
AR TGy g FgramaT e F &
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IAT g 3 §, O saferd €9
¥ o) dfaam & shemi & o
T gU | & FFw fF 9y sfew wuw
7R} | F S ° qga @ e e
TE 91T § | TS S Al 9¢ SuTer
REET A I §U A FEAT AR
AR s g et & fF & O
TG §, O 98 UH 999 gor NI
HIERT T TT9T F2, AT oo g @
omfd, sfaafraars) % sia-g3-
arer FL | 7 qg TN FEAn =g o\
T TeAEa & g g1 | 99 wEe §
gt T2 A i F1E F oo 8 W F
T O A9 FT ATT FL | TH GG FT 97T
A F1 AEEEEAT § F 91 a9 I
I 73, FT I FT QO fg@a v H =/
e 9 #fetem & am o faw
R & T ATy | HYN AT § & ST
fF doe X 9 FU AW “geraw’
@ T W 99 9 O A A g
T | weg 1 G wifeeT e
wea & 5 aeedast g Aam A frame
A€ a1 | T g9 wivafraari §1 T
T T T T | WiAd fegE #
SR T AT FA F g SR Im R
ST & A 9 HTEAT A9
¥ foF @ aml Y 9 & o it
oifs #% & 79 wiasy ¥ § afafamad
cH FT1 AT T HIT 3T F gL TH Haamr
M9 AT FT NN FL AE |

T 9FR F gurar ot fawr § v
qiferr sfeaR 3 wa-aramst # 1 &wgr i
o & o< fram = &Y W gE wa-
TF B9 I T {71 | 58 TR 0F OF
&% ¥ gard 48 dee uT faE
fa o wa-<Taml 4 &Y ST 9T q9AT
frraTTe ST TET AT | BT S HEeE ¥ M-
gasfemaarfee wTagadaa
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qx A5z Y Ard & foreft @R IelEEr R @Y ¥ wnfa 91X wrge o wmarfa 20

®IAST g1 gHAT 97

9 az frdeT wom aga g e A
zx faay # feet @ o2t 92 argA
T qmAT AR g, gt W §
g, @1 UF qrET qT FigA s #T aFar
§ | wifaT gn A9 Sfd 9 e
@ § A1 A § AR KT aH qATw
Ty g fad g niagEs
faa #XF UF TH-FAT-ATT AR
T waT w1 7 freer o Ay
¥ gf wimfraamst sk @
I F T AT AT FI AR ag W =7
wma fr ot w=fr S gwEa,
qrF St FEr A arfr wat fwa o
M wfgsy & fad Ifea o ga@d |

TR m g g frag aafa
FAfequi § W 7@ § ofamd FwvIrfed |
1 1 AT 9gfT 9T ATew AT =ifgg
AR T 7t 9gfa AT g, ar Y wa
T gt AT sr y AT AT F1 oF |19
7 fza g, adifs few sfest o
TEGT FY ATAAA AL IL AT
FAFA & | 9 A FA G IAE araar
¢, fog Framw § gt @ {dfEm
FHtaT ®Y &1 feawa 780 g aifgg
T ¥ faelt wt nfr @ g, afew AW A
frovg game #3d ¥ weg fasr o

T &z & B F T w AR
LA $F Fg ™I, FAiFE 78 W g,
TE o7 | F fx 77 fraew ST SR
g v 2w # Ot s fiai dar Y i &,
&Y i g & foad emew £ F
fredY o wig @1 T @1 §, safed
=Y arfes ar sva waF frx 30 aw v
0 7 7A | ww feafy ag § fr 2
T H FIE FATOATE, TET 4T WA T
I T | FAT OF A4 @ T g,

AT foret Frareara & g 9T A,
afes afy AT worgg 1 Fer o A=
@1t w1 Fw A g eFAr
f& o1 w999 FoF kT g ad
g, & winad! WK waT Y F% @1
I & T8 AT A A0 Foreit w1 FTH
FIY T, IT FT GUAT oA g1 7E 1 5H
e # faa o wifd f qew
F Fardt oifafes ¥, faowdr fait &
st 7z 7€ safy W, dmm oy B,
IM FT &Y @ far o1 gFAT § AR
T BT Y GHA TATHT AT AFAT S |

Teafa & wuM gfowmo #
OEEE WK FEY & 'l ¥ T8
g% 1 fors ot e 1 9 fa g7 s2T
aar g 5 7 @5 o & faq 1
wiasg ¥ 33 F SooRE 9% agd T
ST T | gW F4g ¥ fagw F% wfe-
FqAt # 30 I X SR W | E AR
Iq F FACAET I TIA § A HRArwT
fer v a1 f5 gwEETE & I F
fae, IaT wadw, gord, qUEE A
feedt, & fod 21 &Y et e ofq &=
FWT WA | SfET I WEEIET §
AATT FTH AG! (HAT 7 @& | AT
U7 ¥ 39T ¥ FFq &1 99 9IRT #,
=N F A0 e w6 oF ferd
o FE Ao e fmraar & "R a3
F www Afsww @ @ %
7 for @y fmin st & =
gt g afew wfa o R 7 =
JTET & | SHET OF AT gg o g
¢ f& o1 woge & S W @
q3ar & | T aXg ¥ gATQ Y e
g SEE 9 & &, 9 g FT A
gm0 F wi Fa g %
TER ¢ W a@ q A PBA
foad f Fa® & gramaTe w1 g
¥ g F o Gwe d@r @Y @R,
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IEN R AT oo wF | e @& F T 1 qfens fwT wH A w9

¥ g 2 B & far 7 @ a2 g % 5K %< 9 T § a1 I Iq

¥ 5 faeelt @ TR T o7 wwdY Y {ATET § ag T & orrar § 1 F =g

ot 7 @ @t § €2 awid o1 g o maramsk g v

TEATE qAd a9 qEG W\ aga &t
S T | 79 I g fagaa aaw
t F e &1 gwr 9 g
& @@y § g & odr A
soeTe gy wias § S &1 g%
T T OE 1

T AT T g ¥ oAy TRy
wE fF g W FE s W 0w
= wgenr IO & faaw & fau
foer @1 & fwFT ST arEEE e
& &m § wom, fSEer sreEe 9
AT @1 F fawr & & § A |
F AR ¥ o ¥ qg a1 FT =g
g 5 reus F sefgaw afad W
A ¥ Wl g A 9t &
fFmmn g s s fF
I Sl # Fraar §t oF a8 S e
oo o fad afers dwT &
g, S smeae gt 7 A faa som
T 7| fF 9% @19 F0€ STELH WO
qer =g Z fF owm oug Akt
Afa warg 7 &8 99 £ 7 99 Sy
F favg o1 ¢ 417 @9 AT AT
FT HO WZAC IAW A fggEw &
T IeaeT & foe fam s @ €
7z = fergem %1 avm a7 wigfa
wfemmear w21 W aw ¥ WY
T SAEIT NTEEE IART R AT
&% ¥ gfwd 2 @ @+ W
U ¥ F9 @ aF KRGS F GHATE FT
T &, 99 g% qaT §I9 T g
¢ ¥ g A T GEA F{@iF AT
IO FEw & g § ot feafa
dar s7 W § fow ¥ 5 fegmm

SHUFT qE &9 908 STa< &7 BT
qrgiT dT #1 T T ofsmw dRT
¥ fau 2 o S & fo oo wonr
g afs Fad ST T o= @ ¥
g & g%

IqTeE WEIRY, afE wTaEr A"
& a2 fire % oF AR am@ F7 W
# wrer FX g W Ay qEwEE W
F gy § ¢ duTE O &1 0 =@
wfivameer ¥ g5 e fear mar &0
TEIET T E G, TA6A &1 48 &
®E FFEAATEl iE ST T W
gar gaT & @1 TN S S g
IEFT AL &1 aFar g | B fEaT &
AT ¥ saw A ¥ Wi o W QR §
et som & 9 Y quTEr W
fom o § WAl & e anfey @
9T @ & 1 g e § g Teat §
fow s § 7g Wi agAn =faw wTR
Tar & am St g Ty W # B e
Fift F1 F% @ T &1, I TR F
T § | wfew g wsEl F i o
ufeFrd S AR &X g & MY Y
AT 9 &< a1 & forem afiag & meae
q1 gER IEF A%, I Fr8 efeaa
I g1 F IR ¢ 5 2w amew 7Y
FIE Feg AfT wAATE 9, w9 AT
WTE ST AT YN O B0 A
amt & A F7 & fog Tt w fada
fFar wma, wog & W@ fF 3 99 gg
sfeai #t | dfgaT &, 99T AmeY
F{ A wfgwrd &7 gEw F § 69K
sfgwifi #t & aFmEr 9@ g,
Sgst @w fear @

gt oft & sfsnrm ¥ fegemT
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%1 affeafa #r fag o & g0 @
#Y Tg1 @ ¥ 99 E § a9 g
g AW A9 fean mar g, 9% e
N &A@ ¢ frgeam 1 9w &
Y GET T T § am gl A
t ) w9 A WY fegEm W A
eafy 1 999" @ ¥ gwar WK
# o g w9 2 awar g

Shri C. K. Bhattacharva (West
Dinajpur): Sir, may I make a sugges-
tion? The hon. Member who spoke
just now made several allegations.
Will he kindly name the polling
booths in which these things occur-
red? Instead of making general accu-
gations of malpractices, if only he had
given the names of polling booths
where they are alleged to have oc-
curred, it wou!d have been more use-
ful to us.

Mr, Deputy-Speaker: The names cof
the polling booths will be mentioned
in the election petitions.

Shri Braj Raj Singh: If you would
permit me, I am prepared to mention
them.

Mr. Deputy-Speaker: I do not want
the names of the booths to be men-
tioned here. It will be done in the
election petitions.

Shri Braj Raj Singh: If the hon.
Member opposite is anxious, I can
mention them, if the Chair permits.

Mr. Deputy-Speaker: The Chair ia
not prepared to give permission

Shri C. K. Bhattacharya: He couid
have mentioned the names of one ar
two booths.

Shri Braj Raj Singh: Why one or
two? 1 cap give the names of 350
booths.

Mr. Deputy-Speaker; That can be
done in the lobby.

Shri Brajeshwar Prasad (Gaya):
Mr. Deputy-Speaker, Sir, let me re-
peat what I had suggested long ago
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that we should refer our territcrial
dispute with China to arbitrat'on by
Russia, if it cannot be resolved by di-
rect negotiations with China. No-
negotiation between any Lwo poweirs
can ever succeed unless it is conduct-
ed on the basis of give and take.

I am in favour of a political settle-
ment with China, because I am opposed
to the establishment of any Russo-
Amerjcan entente. Russia and Ame-
rica can never come togethcr on the
basis of the division of the Afro-
Asian land mass into two spheres of
influence—Russian and American—if
India and China come togethcr.

I am in favour of a political settle-
ment with China because I am opnpos-
ed to the resurrection of the Sino-
Soviet pact. The whole of tha Afro-
Asian land mass will be divided mto
two spheres of influence, Russian and
Chinese, on the basis of comimunist
hegemony, if the Sino-Soviet pact is
resurrected.

I am in favour, Sir, of the integra-
tion of the Rimland and ths Heart-
land into one political unit an the
basis of democracy and not of hege-
mony. Friendship between India and
China will weaken the influence of
those in Peking and Mostcow who
stand for the resurrection of the
Sino-Soviet pact.

I am in favour of a political settle-
ment with China because i cdread the
possibility of the coming together of
China and America. There -will be
two courses left open to Russia if
China and America come together.
Russia may join hands witn either
India or China and Americe. The
pull of China and America over Russia
will become stronger thap that of
India if a Sino-American entente is
established. China must be preventel
from joining hands with the United
States of America. India will be
weakened if China and America come
together. Those of us who are oppos-
ed to China are compelling Thina to
join hands with Russia or America
or both. It is only by a policy of
friendship with China that China can
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be prevented from joining hands with
either Russia or America or both.
LChina will become a greailer menace
than what she is today if she joins
hands with either Russia or America
or both. The Rimland and ths Heart-
land will be integrated into one poli-
tical unit on the basis of democracy
if India and China join hands together.
But if they drift apart either the
bipolar will break up int> a large
number of autonomous centres of
power or the Rimland and the Heart-
langd will be integrated into ome poli-
tical unit on the basis of either com-
munist or white hegemony. ¥riend-
ship between India and China will
lead to the integration of the whole
world into one political unit on the
basis of democracy.

Russia will join hands with India
and China if India and China ccme
together. Russia will join hands with
the United States of Americd if India
and China do not come together. The
coming together of Russia and the
United States of America connotes the
establishment of white hegemony over
the black and coloured races of the
earth. The condition precedent to
human progress is the liguidation of
the power position of the wastern
powers. A political settlement be.
tween India and Pakistan is ncither
possible nor desirable. Pakistan will
never come to terms with India un-
less Kashmir is handed over ‘o her.
Any politica] settlement between India
and Pakistan will lead eithe: to the
resurrection of the Sino-Soviet pact
or to the establishment of Russio-
American or Sino-American entente.
All these three alternatives constitute
a threat to peace and democracy.

A political settlement betwcen India
and Pakistan cannot act as a brake
upon Russia and China. The non-
aligned nations are free h2cause there
is a nuclear stalemate. The rivalry
between Russia, China and America
provides a breathing-spase to all of
us. The Sino-Soviet pact cannot be
resurrected unless the United States
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of America withdraws from the Rim-
land. But as a result of the nuclear
stalemate, American military position
in the Rimland has become unassail-
able. Neither Russia nor China, either
singly or jointly, can oust the United
States of America from the Rimland.

The United States of America bars
the way to a political setilement be-
tween Russia and China. The ccndi-
tion precedent to the resurrection of
the Sino-Soviet pact is the withdrawal
of the United States of America fiom
the Rimland. A political settlement
between India and Pakistan cannot
prevent the establishment ¢f Sinn-
Soviet hegemony over the Rimlang if,
as a result of some unforeseen deve-
lopment, the United States of America
withdraws from the Rimland. Russia
and China are bound 1> remain on
hostile terms with each uthar as long
as the United States of America re-
mains entrenched in the Rimland.

If China attacks India, Russia will
attack China to maintain her prepon-
derant power position vis a vis China.
China will become stronger than
Russia if Russia remains a silent
spectator and permits China to swal-
low India, The Sino-Soviet conflict
had not started in right earnest at
the time of the Hungarian uprising.
Now, Russia is not in a position to
crush Albania because Albania en-
joys the political support of China.

As long as Russia and China are
on hostile terms with each other,
neither India nor Pakistan can be
attacked either by China or Russia.
A political settlement between India
and Pakistan cannot serve any useful
purpose because there is no likeli-
hood of either Russian or Chinese
aggression over either India or Pakis-
tan. It is the fear of Russia and
America that impels China to seek a
political settlement with India. If
China does not come to terms with
India, Russia will expand towards
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Mongolia, Manchuria,
Tibet.

Sikiang and

The United States of America will
occupy South China if Russia starts
moving towards the peripheral re-
gions of China. A political settle-
ment between Russia and America
connotes the dismemberment of Clina.
China must come to terms with India
if she wants to escape the tentacles
of Russio-American hegemony. We
should cultivate friendship with China
and not waste our time and energy
in trying to cultivate friendship with
Pakistan. A  Sino-Indian entente
will act as a brake upon Russia and
America.

No political settlement between
Russia and America can ever be ar-
rived at if India and China come to-
gether. The condition precedent to
the establishment of Russio-American
entente is the establishment of Russian
hegemony over the Middle East and
of American hegemony over the con-
tinental and peninsular regions of
Asia bordering the Pacific,

Mr. Deputy-Speaker: Now, the
Deputy Minister of External Affairs
is here!

Shri Brajeshwar Prasad: I am sor-
ry I did not see her. India’s interest
both in the Middle East and South-
East Asia will be jeopardised if any
political settlement between Russia
and America is arrived at on the
basis of the division of the Afro-
Asian land mass into two spheres of
influence—Russian and American,

Indo-Pakistan friendship will not
improve India's power position vis a
vis Russia, China and America.
Pakistan, however unfriendly she may
be towards India, can do no harm to
India. Pakistan is as important to
India as any other country in the
world. Pakistan’s military and poli-
tical importance has dwindled with
the advent of the thermo-nuclear age.
All nation states have hecome obso-
lete. The solution of the Indo-Pakis-
tan dispute is Indo-Russian entente.

1886 (Ai) LSD—o,
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From a long-term point of view, the

only solution of all the problems of

international politics is the transfor-

mation of the United Nations Organi-

sation into a world government.

If really there is any danger of war
between India and Pakistan or India
and Chind or Russia and America, it
can be averted not by pursuing any
policy of either non-alignment or
alignment but by the handing over
of the defence portfolio to the United
Nations Organisation.

The condition precedent to dis-
armament is the handing over of the
defence portfolio to the United
Nations Organisation by the non-alig-
ned states. But no non-aligned nation
will ever hand over its defence port-
folio to the United Nations unless
India takes the lead in the  “matter.
Disarmament means the transforma-
tion of the United Nations Organisa-
tion into a world organ. Disarma-
ment does not mean the destruction
of firearms. Only congenital idiots
can think otherwise,

Mr. Deputy-Speaker: Has the hon.
Member ever thought of sending a
paper to the United Nations to be read
there in the Security Council or some
other organisation?

Shri Sampath: 1 first of all want to
draw the attention of the House to
a passage in the President’s Address
on page 8, which reads as follows:

“As a result of the elections
my Government have received a
significant vote of confidence in
their internal end external poli-
cies...."” etc.

1 want tg say that at least in the

Address, there should be a distine-
tion between a party and the Gov-
ernment. If I understand correctly,
the Government do not go to the
elections to get a vote of confidence,
They come to Parliament, if there is
any doubt in that matter. If we are
to accept this passage, then we have
to accept the contention made by

S
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Shri A. K. Gopalan that the Kerala
election has given & verdict that the
people of Kerala have no confidence
in the present Government.

I mention this because, at least in
the President's Address in future, such
things, such statements, the pro-
priety of which could be disputed,
should not be repeated and care and
vigilance are exercised to prevent
them.

Then, it is painful to note that the
Centre do not yet consider fit to
accept or accede to the demands of
the people of Tamilnad regarding the
question of renaming of the Madras
State as Tamilnad. That the demand
is just could be seen from the fact
that the State Government has suc-
ceeded, rather implemented, the
change at the State level, and we find
no valid reasons why the Central
Government should be obstinate not
to accede to that demand and imple-
ment that change throughout. Even
for such wvery obvious matters on
which there cannot be two opinions,
if the Government expects the people
to agitate and struggle and only then
get their demands fulfilled, then our
politiecs will not be a very smooth
one. It will be agitational politics.
Even though our Prime Minister and
others day in and day out say that
we should cry halt to agitational
politics after achieving freedom, this
Government do not yet learn to
understand and respect the feelings
and sentiments of the people in such
matters which ultimately makes agi-
tational politics inevitable. One does
not know whether we are dealing
with our own Government or with
some foreign Government; especially
the people of Tamilnad have very
bitter experience with the Govern-
ment at the Centire on many prob-
lems similar to this,

Another thing to which I would like
to draw the attention of the House
and which I had already once expres-
sed in this House is, in Tamilnad
from the day the first radio station
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was installed in Tiruchi, the radio
broadcasting stations were wusing
“Vanoli”, a Tamil worg in their an-
nouncements, The announcement
used to say “Tiruchi Vanoli Nllayam”
meaning Tiruchi broadcasting station.
But suddenly recently they have
discontinued the practice of announ-
cing “Vanoli” and they have intro-
duced a new word “Akashvani”, This
was resented to by many. Almost all
sections of the Tamilnad, great Tamil
pandits, many political parties and
important men in all walks of public
life have protested, but to no avail,
with the result that now there is a
movement in Tamilnad which appeals
to all people not to pay the radio
licence fee. Hundreds of people
have already written to the Postmas-
ter General saying that they would
not pay the radio licence fee unless
the old practice is resumed.

It may look a very trivial matter
from here, but one should go to
Tamilnad to understand how much
the Tamil people feel about it; espe-
cially when we hear from Radio Cey-
lon a very pure and chaste word like
“Vanoli”, and we are deprived of that
in our own free land. This is some-
thing which causes great concern.
This matter should be viewed with
serious concern, because there is al-
ready a fear in the minds of Tamil
people that there are designs and
manoceuvrings from the Centre to im-
pose Hindi at all costs. Recently we
read an announcement in the papers
from the postal department—although
that department is manned by one
of our Tamil weterans here—that
hereafter telegrams could be sent in
all the national languages of India.
It was quite heartening {o sec that
development, but on further scrutiny
it Is to be learnt that it could be sent
only in Devanagari script. It is as
good as saying that one should send
telegrams in Hindi. It looks as though
a new facility is being given to the
people, who know to read and write
only in their mother-tongue. But on
further scrutiny it shows that unless
he has a knowledge of Devanagari
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geript or Hindi, he cannot avail of this
facility. These designs lay bare their
real intentions that at all costs they
want to impose Hindi on the people
who are not willing to accept it. These
things are creating very bad trends
in politics.

In Delhi, we sit and analyse the
election results and say that separat-
ist elements are coming up, which is
something very dangerous. But no-
body bothers to go to the root of these
causes. These are all small things
which can be remedied if there is a
generous or understanding mind here.
But we do not care; we say “Our
Director has decided like that” and so
on. So, I would request the Govern-
ment tp be very careful on problems
like this.

I shall now draw the attention of
the House to a dispute between a
Judge of the Calcutta High Court and
the Government of India. I do not
want to go into the details of the
issue but I feel it is a case which does
not bring credit to the Government,
which is expected to protect the inde-
pendence of the judiciary from the
interference of the executive. The
controversy was whether it was p:o-
per for the Government to reopen the
question of age of a Judge once it
had been accepted and acted upon. If
the Government were allowed to
question a Judge's age at any time
during the tenure of his office, he
will be in perpetual peril of his posi-
tion and thus will be unable to ~d-
minister justice without fear or
favour. Many might rightly feel that
this is an instance of crucial sigrifi-
cance in India's constitutional deve-
lopment. I am sure instances like this
will cause grave concern in the
minds of those who believe that the
liberty of the citizen is closely bound
up with the complete independence
of the Judges.

As we are fresh from the gemeral
elections, everybody's mind is full of
election effects. Shri Braj Raj Singh
dwelt for most of the time on elec-
tions. Even Shri Gopalan pointed to
the malpractices that were rampant
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in the last general elections. It was
in this House are not aware of these
malpractices, who else are going to
know all those things? I do not say
that all of us have learnt or practis-
ed these things, but we are well
aware of the sort of malpractices
adopted in the general elections. It
is a matter of shame especially for
those who are responsible for making
legislation to curtail and prevent such
malpractices, because it is done just
before everyone's eyes.

Mr. Deputy-Speaker: We are res-
ponsible for making legislation. I
heard the hon. Member say that it is
a matter of shame for those who are
responsible for making legislation.

Shri Sampath: Ineffective legisla-
tion, I may add. We are responsi-
ble and we should have considered
about it. At this stage, after the elec-
tions .

Mr. Deputy-Speaker: That would
not be proper for the hon. Member
to say. If a legislation is defective,
he can certainly suggest improve-
ments or amendments. But to say
that it was a shame for the whole
Parliament to adopt certain legisla-
tion is not fair and that could not be
allowed,

Shri Sampath: I would rather say
that it is very regrettable, if it is not
a matter of shame,

Mr. Deputy-Speaker: What differ-
ence does it make betweepn the two—
it is regrettable or it is a matter for
shame that we have passed bad legis-
lation? Does the hon. Member mean
that? ’

Shri Sampath: No, Sir; after hav-
ing seen the malpractices after the
legislations have been made......

Mr, Depuiy-Speaker: He should
bring up certain amendments to im-
prove them and make the House
agree. Whatever we have done, we
are proud of it

Shri Sampath: I am only impressing
on the necessity for bringing about
certain improvements.
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Mr, Deputy-Speaker: He can say
that he has defected certain defects
in the legislation that is there at pre-
sent or that its implementation and
execution have not been  properly
done. But to say that it is regrettable
that we passed such legislation or
that it is shameful is not fair.

Shri Tangamani: The legislation
is such that its implementation is ai-
most impossible.

Mr. Deputy-Speaker: He can say
there are difficulties in implementa-
tion. Everyone has a right to say
that.

Shri Sampath: I mean no offence to
this august House; I only want that
either the defects in the existing
legislation should be corrected or the
implementation should be more strict.
I would recall in this context that
the Indian Express, published from
Madras, publishied a very big photo-
graph of a lorry-load of voters com-
ing to a polling booth. It has also
mentioned a particular party resoon-
sible for the operation. With a photo-
graph it is published in the Indian
Express and also Dinamani: “Such
and such party is bringing voters to
the booth in this larry”.

15 hrs.

An Hon, Member: The voters
themselves must have engaged it.

Mr. Deputy-Speaker: Order, order.
You cannot carry voters in a lorry.
The law is all right so far as that is
concernesl. ’

The Thimmaiah (Kolar-Reserved—
Sch. Castes): The voters themseclves
must have engaged that lorry.

Mr, Depuiy-Speaker: That is not
the allegation.

Shri Sampath: What I want to say
is that such offences should be made
cognizable. Otherwise these offences
cannot be checked, because every
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candidate who loses is not in a fit
position to come with an election
petition.

Dr, Samantsinhar: Was the lorry
engaged by Dravida Kazhagam?

Shri Sampath: I do not want to
mention the name of the party. The
paper has clearly mentioned the name
of the party.

Mr. Deputy-Speaker: Probably
there would be another kind of com-
plaint that even when there was no
case the police jumped over the
voters and arrested them.

Shri Sampath: But all the same,
Sir, we have to fiid out effective
means of checking these things. In
this context there are many malprac-
tices which every one of us has been
witnessing during the last general
elections. Soon after every election
we complain, but we have not been
able to do anything. This is a seri-
ous challenge to democracy; that is
what I am afraid of.

The role of the governmental
machinery, as has been brought out,
in some places had been very dero-
gatory, very anti-democrafle. Many
parties have pointed this out. It is
very difficult to prove all these things
in a court of law. Therefore, I would
impress upon the Government [
would impress upon this House to
bring in more proper and suitable
foolproof legislations which could be
more effective to prevent all these
malpractices.

The guestion of implementation of
these legislations is also very import-
ant. One of the party leaders has
called for the resignation of the party
in power six months prior to the
general elections. That I think should
be acceptable to almost all. Almost
all the parties today, except the Con-
gress Party, feel that the elections
could be more fairly conducted if the
party in power resigns six months,
four months or even three months
prior to the general elections,
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Shri C, K, Bhattacharya: In Orissa
the Congress Party fought the elec-
tion after going out of office and
came out victorious.

Shri Sampath: Then it can be very
easily followed in other States also.
That is what I suggest. They need
not be afraid of the election results.
They can follow it in the case of all
other States.

Sir, I have done.

Dr. Samantsinhar: Mr. Deputy-
Speaker, Sir, I thank the President
for his kind expression of sentiment
regarding the hon. Members of the
out-going Parliament, particularly
those hon. Members who cease to be
Members in the third Lok Sabha. I
am very grateful to him for his ad-
vice, because he is rather represen-
tative of a tradition in India and such
type of 'men are now not available and
the country would be losing his ser-
vices.

15.05 hrs.
(SHRT JAGANATHA Rao in the Chair)

While, saying this, I also draw your
kind attention to the constitutional
provision under article 83(2) regard-
ing the dissolution of the Lok Sabha.
It is now told that the Lok Sabha
would be dissolved by the 30th or
3l1st of this month. But the proviso
under that articlesays thatthe period
of five years will be counted from the
first day of the first meeting. There-
fore, I do not know how the Presi-
dent has been advised by the execu-
tive and the Government to dissolve
the Parliament before it has complet-
ed five years. We know that the
officers of the Lok Sabha and at least
the Members of the Government,
those who will continue in their offi-
ces till, at least, the new Cabinet is
formed, will be receiving their emo-
luments and other privileges. But the
members for whose confidence and
trust they are there, will go without
their inconvenience being properly
considered. Therefore, this point
though it looks a little awkward for
us to mention here, must be looked
into, My submission is that in future
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the out-going Lok Sabha should not be
called after the general elections.
The Parliament should finish its work
before the general elections because,
as Shri Braj Raj Singh pointed out, if
the old Lok Sabha is convened after
the general elections, it becomes very
awkard for those Members who are
defeated or who are not coming to
the House.

Again, we all know that we have
the railway pass and an identity card
in which it is mentioned that it will
be continued till May, 1962. Now we
are told that a bulletin is going to be
issued. This is another difficulty to
adjust one's programme.

The advice to the President for dis-
solution should be well thought of
and it should not be done like this.
This session of Parliament has been
called only to pass a vote on account.
This forms part of the general budget.
I think we have no power to give this
vote on account particularly in the
year in which the elections have been
held. That must be left to the re-
presentatives of the people and we
should not be asked to pass it in this
manner.

Coming to the President's Address,
in the second paragraph of his Add-
ress the President has mentioned
about the Plan. The Third Plan was
discussed in this House and alsoin the

- parliamentary groups. But 1 am sorry

to say that the criticisms offered or
the suggestions made by the Members
have not been followed by the plan-
ners. These have only been of aca-
demic value and the Plan has not been
done according to popular needs.
While saying this, of course, I am not
of the opinion of Shri Rajagopalachari
that the Planning Commission is a
super-cabinet. But what I feel is that
actually this House or the represen-
tatives of the pcople have no power
to offer any opinion in the framing of
the Plan. The Planning Commission
is now without any responsibility of
executing the Plan. They give us a
Plan which is not actually for bring-
ing about the socialist pattern of so-
ciety which this Parliament has
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accepted. You know that after the
two Plans the regional disparities and
disparities in growth is 1ampant
everywhere. Therefore, what is the
good of having these Plans if these
regional disparities will only increase
and the Plans will provide nothing to
eradicate them?

Sir, India is a country of problems.
I would rather say that by these
Plans we are adding another problem
to this country which in future would
be very gigantic. This aspect must
be properly considered. We all know
that in the Plan, cottage industry
stands much neglected. We are all
for industrialisation and we want to
compete with the so-called civilised
western countries. While doing that,
we are forgetting our Indian culture,
our Indian heritage. Ours is basically
an agricultural country and our aim
should be to give the agriculturists
additional income so that their living
standard improves and they could have
- their budgets within limits. That can
be done only by developing the cot-
tage industries. We all know that
whatever be the increase in ithe num-
ber of machines that we have, what-
ever may be the size of the plants that
we install, we cannot employ a large
portion of our population, which is
increasing every year, unless we
develop our cottage industries, but

they are being completely neglected,

In the third para of his address, the
President refers to floods. I am sorry
to say that Orissa, which is chroni-
cally affected by floods, has not got a
place in this para. Why is it so? 1Is
not Orissa a part of the Indian
Union? Has not the President been
informed that Orissa is affected by
floods? Why this negligence on the
part of those who advise the Presi-
dent?

Orissa is facing three recurring
calamities annually, They are: floods,
drought and fire. Though fifteen
years have passed after we have
achieved our independence, mneither
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the Union Government nor the State
Government could eradicate the
causes and execute any planned pro-
gramme for controlling the floods.
We have got the Hirakud dam after
spending about Rs. 70 crores. Floods
which were of certain duration beiore
the construction of the dam are now
of greater duration; previously, the
floods were bringing natural fertilizers
to the fields whereas now the floods
bring sands to the fields. In compari-
sion with overall spending irrigation
potentiality is very meagre, it could
only irrigate a few lakhs acres of land
which could very well have been pro-
vided with irrigation at a cost of
Rs. 20 crores.

Coming to the steel plants, I am glad
the Rourkela plant would be ex-
panded. While saying this, I must
point out that the sons of the soil,
that is, Oriyas, are not given proper
employment in the plant. Whereas in
Durgapur and Bhilai the people of the
respective States are being given pre-
ference. When we claim for the
Oriyas in Rourkela, we are told that
it is an all India institution which nas
been established by the Government
of India and so the Oriyas cannot
claim any preferential treatment in
the matter of employment there.

Coming to trade, I want to say that
practically for the last five years
though we are pressing for a change
the old established houses and firms
only are given permits for import and
export. No new business house can
get a licence or permit for import or
export. This monopoly system should
go. Because these old rules are gene-
rally followed, the business houses in
the poor and backward States are
not able to get permits or licences. So,
those States cannot prosper whereas
the developed States are developing
still further. This system must be
changed.

Then ¥ would say that the office of
the C®ntroller of Iron and Steel
should not remain in Calcutta; it
should be changed to a central place.
The concentration of offices in a par-
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ticular area should be avoided. In the
olden days, most of the offices were
concentrated in particular cities be-
cause then the communication was
very poor and they could not keep
contact with the various offices unless
they are in the same place. Now that
the communication system has im-
proved so much, there is no longer
any necessity to concentrate these
offices in one place. They should be
dispersed throughout the country so
that the people of those areas can get
some employment and broaden their
outlook.

Coming to Panchayati Raj, I quite
agree with my hon. friend, Shri
Raghubir Sahai, that it has become a
Government  programme, not a
peoples’ programme. In the pancha-
yats the Sarpanch and Naib Sarpanchs
even Samity Chairman behave as if
they are Government employees.
Their outlook should change. The
otherwise peaceful and docile village
atmosphere is vitiated by the petty
politics of the Panchayati Raj. Then,
we are not giving them enough power.
Only in speeches and radio pro-
grammes we say that we are giving
the panchayats more power. Actual-
ly, the power is not there. They must
be given sufficient powers. I would
say that all work relating to land re-
venue should be given to the pancha-
yats. They must also be asked to
manage the forests from which the
people collect their fuel.

Coming to education, we have
passed an Act, making primary edu-
cation compulsory. We all know that
there is a campaign to make all
children attend the schools. But in
my State of Orissa, there are students
but no teachers or buildings. In the
British days at least a little furniture
used to be provided; nowadays even
that is not given. In a particular dis-
trict we wanted about 300 teachers
after this campaign. Government
gave about 100 teachers. This is not
the way in which education can be
spread. This must be properly looked
into. Merely passing legislation or
saying things would not improve the
Position,
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Then, there is frequent change in
the text-books. In my childhood
days the text-books used to continue
for years together. Now the text-
books are changed every year; some-
times, even during the year it 1is
changed twice or thrice. This is done
only to please the text-book commit-
tee where some flatterer of the DPI
would be given the contract. If you
want proper spread of education, this
evil of frequent change of text-books
should also go.

Both education and health are State
subjects. So, if we discuss them here,
the Minister will say “What shall I
do? It is a State subject. [Please
do not trouble me with these ques-
tions.” Coming to health, I am glad
that we have eradicated malaria. At
the same time, cancer and filaria are
spreading. I feel that sufficient money
has not been provided by the Plan-
ning Commission for health program-
mes. So, that aspect must also be
considered.

Ag regards drinking water, in
Orissa they are going to charge a
cess for utilising water from minor
irrigation tanks. Neither the Central
Government, nor the State Govern-
ment, were able to supply people
with drinking water in spite of all
our plans. So, people dug tanks from
M. I grants for drinking water. Now
the Govermment cannot say that be-
cause they were from irrigation
grants, they must be assessed for
irrigation <charges. Now particulars
are being collected and I apprehend
that after collecting the data they
will levy a cess from the people.
Again, for providing drinking water,
cent per cent grant should be given
by the Government. Having talked
of so much about socialist pattern of
society, this and that, if the people
do not get a drop of pure drinking
water, what meaning the plans will
have to those people?

Coming to railways, we have been
shouting very loudly for the last so
many years that there is no alterna-
tive route to Orissa. Orissa is affect-
ed by floods every year. Now if there
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[Dr. Samantsinhar]
is a flood, people from Calcutta can-
not come to Orissa. So, there must
be an alternative route. There must
be a line from Talcher to Rourkela.
I hope the Ministry will provide that.

There is now some talk regarding
the privy purses of the Princes and
of putting some curb over them. I
would say before that there must be
some curb on the industrialists, on
those who run their industry by
taking loans from the Government.
Also, there is a cent per cent appre-
hension that some day the industria-
lists may capture the Government. It
has happened in one State.

An Hon. Member: In Orissa.

Dr, Samantsinhar: Sir, there ‘must
be some curb on these industrialists.
I think before curbing these princes
there must be some curb on the in-
dustrialists who with Government
money set up business and become
big men.

Ag regards the elections, much has
been spoken, but it is my privilege to
have seen two General Elections in
my State during the last ten 'months
and I know how money was spent.
Money matters much and not any
other thing. If our democracy goes
this way, I think there is hardly any
chance of its being successful in this
greatest democracy of the world.

Shri Surendranath Dwivedy (Ken-
drapara): Mr. Chairman, Sir, the
President in his Address says:

“l wish you all success and
good fortune wherever you may
be.”

We are extremely grateful to the
President for these kind words.

An Hon. Member: It applies to you.

Shri Surendranath Dwivedy: We
re-echo the sentiment by praying that

he may live long and that his wise

counse] may be available to the mna-
tion no matter in whichever capacity
he may choose to work hereafter.
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This being the last occasion as the
President has said in his Address, we
did not expect any fresh policies to
be mentioned in his Address and
from the attendance in the House it
is evident that hon. Members have
very little interest in discussing im-
portant matters. Yet, we have to de-
bate this Address as also discuss the
financial statement and the Railway
Budget. I think it will be worth-
while to consider the desirability of
convening the Parliament after the
General Elections just to dispose of
such business,

Before I deal with the national and
international issues and some of the
points which the President has dealt
with, I would like to say a few words
about the General Elections specially
because it is very fresh in our minds.
I do not know whether it can be safely
asserted as the President has said that
a great majority of our people have
reposed their confidence in the Gov-
ernment. Judging from the results I
do not think this statement is quite
correct. [ am not discussing the par-
ties. Several parties including my
Party have fared very badly. I am
not concerned with that at the pre-
sent moment. In the thirteenth year
of our Republic we should seriously
ponder over the tendencies, reactions
and repercussions of a General Elec-
tion of such a vast magnitude because
what we find is that after three suc-
cessive General Elections a Party is
ruling over the country with a mino-
rity of votes. In the present elec-
tiong they have been able to secure
only 45 per cent of the votes polled,
but at the same time it enables it to
continue in power at the Centre as
wel]l as in the States, even in the two
States where it has failed to get a
majority. The fact remains that the
majority of the - votes polled went
against the party in power. That
means that the people recorded their
disapproval of the way the adminis-
tration of this country was being run
by the Congress Party. It being the
biggest party and because of the
hopeless division in the opposition
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ranks it has an advantage. There is
no doubt about it. But I do not think
any definite trend has emerged,
neither can it be emphasised that the
votes polled for the Congress Party
are a vote for socialism because it can
also be safely stated that the Con-
gress in spite of 1tg professions of
socialism contains in its fold all ele-
ments that constitute the warious
trends in the opposition today. Hence,
negatively thinking I would say
‘that if the General Elections have
shown anything, it is that the elec-
torate has registered a vote of no con-
fidence in the party in power and
India would be ruled by a party
which has failed to secure even more
than half the majority of votes polled
in the last General Elections,

I would then refer to the means and
the methods employed to win elec-
tions. I do not want to use strong
words, but let us be honest. Let us
seriously think over and admit facts
because for the five years to come
none of us are going to face the elec-
tions. There is no expediency. We
can seripusly think about the future
and search our hearts. Let us say—
I appeal to all parties—whether in
spirit and in letter we have employ-
ed means which can be said to be
democratic, constitutional or even not
dishonest. Is it not a fact that al-
though we all profess that we are
against casteism, communalism, re-
gionalism and linguism, while select-
ing candidates and even while going
in for propaganda we have tried to
see that we appeal to these emotions
50 that in particular circumstances a
particular candidate gets elected? I
would like more than anybody else
the hon. Prime Minister if he is really
a faithful heir of the Mahatma to
speak out the truth. It is no use ac-
cusing others. I have read in the
papers that the hon. Prime Minister
has taken serious notice of some pos-
ter being exhibited somewhere by
some party. I do not know which
party it was. It seems the Home Min-
istry has been asked to collect these
posters and find out some ways of
preventing it They are probably
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thinking of some action. But is it
not a fact that much more objection-
able things were done during the
elections? I do not think the hon.
Prime Minister is unaware of this be-
cause that has been largely done by
his party.

Shri C. K. Bhattacharya: No.

Shri Surendranath Dwivedy: You
may say ‘No', but a fact is a fact. I
want to ask my hon. friend whether
he knows that there has not been free
use of money to purchase votes.

Shri C, E. Bhattacharya: It might
have been done by your party.

Shri Surendranath Dwivedy: Brib-
ed voters?

Shri C. K. Bhattacharya: Not by my
party.

Shri Kalika Singh (Azamgarh): Is
it an election speech?

Shri Surendranath Dwivedy: The
sense of democracy, election laws—
all these were violated deliberately
both in letter and in spirit. I am not
competent to speak about other States.
My hon. friend was  posing
the question “Is it in Orissa?” I made
this charge in this House after the
mid-term elections and I make this
charge even now. It is an admission
not by me but the Chief Minister of
Orissa has made a statement to the
press- just after the conclusion of poll-
ing that the Congress Party spent
Rs. 12 lakhs for 19 Parliamentary
seats, which means, on an average, Rs.
63,000 for a constituency. The law
provides a limit for the candidate to
spend: the maximum limit is Rs.
25,000. Of course, the law leaves the
loop-hole for the party to spend any
amount it likes. But is it honesty, I
#sk, that the party should spend a lot
for its candidates?

Dr. Samantsinhar: How much did
my hon. friend spend?
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Shri Surendranath Dwivedy: My
hon. friend might inzgpect my
election return when I file it

Shri C. K. Bhattacharya : Shri
Surendranath Dwivedy might do so
in the case of the other candidates.

Shri Surendranath Dwivedy: It
leaves the common man in a
quandary. Is it possible, when these
huge amounts of money are allowed
to be spent in the elections, for any
common voter, who is theoretically
given equal voting rights, who has
also the right to become the Prime
Minister of this country, to ever think
of fighting elections and coming to
the legislature? The money influence
has vitiateq the entire election pro-
cedure and has reduced democracy to
a farce.

An Hon. Member: Now you have
WOon

Shri Surendranath Dwivedy: I have
won in spite of that.

About the government machinery
the less said the better. The Prime
Minister himself went to my consti-
tuency, and it was tom-tommed that
he was going to lay the foundation-
stone for the Paradip port which
would become a major port, whereas
in this House it was categorically
stated that in the Third Five Year
Plan there is no provision for a major
port at Paradip. I wrote a letter to
the Prime Minister; I asked him,
“What for are you coming? Really,
have you accepted Paradip to be a
major port to be completeq during
the period of the Third Five Year
Plan, or are you coming here as the
Congress leader for election pur-
poses?” He wrote me back saying,
“My visit is both official and unoffi-
cial”. And what did he do? There
was no foundation-stone laid for the
major port at Paradip; Tecause he
could not do it. But a stone was laid
to commemorate the visit of the Prime
Minister. As a memory of the visit of
the Prime Minister to Paradip a stone
was laid, and it was given out that
he has laid the foundation-stone for
a major port at Paradip. A great
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achievement for the Congress ! And
on the way, in my constituency, he
addressed three public meetings nam-
ing the Congress candidate who
should be supported. And all these
meetings were organised by the go-
vernment machinery: electricity was
made available, lakhs of rupees were
spent. If he is honest he will admit
tha: being in an advantageous posi-
tion he has given the lead in this
country to misuse and to abuse
authority, to utilise government
machinery for his own party purposes.
It does not lie in his mouth to criticise
others.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): It is
not correct. It was party machinery,
not government machinery.

Shri Surenranath Dwivedy: These
are a few hard facts which may not
be palatable to many of my friends.

Shri C. K. Bhattacharya: They are
no facis at all.

Shri Surendranath Dwivedy: 1
would like that these things should
not be ignored.

I would also like to ask this. I have
heard it in Bengal also. In Orissa a
direct threat was given to the village
panchayats, tp the villagers “Unless
you vote for the Congress Party no
development work would be carried
on in your area”,

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): That is a lie.

Shri Surendranath Dwivedy:
Systemnatically it was done all over
the country, as my friend here tells
me. Ang it is a good sign in this
country thai our people are develop-
ment minded, they want more work
to be done, they are not much con-
cernzd with the other issues, even
the China issue was remotest in their
ming ....

Shri Nath Pai: (Rajapur): It was
never in their mird
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Shri Surendranath Dwivedy: The
Congress, of course, dig not raise any
issues whatsoever; the only issue
they raised was “Vote for the Cong-
ress, otherwise you are doomed, there
is no development work, nothing can
be done, no work would be carried
on; we are in power; vote for power
only; no opposition, mo democracy,
nothing of the kind”.

Of course, the other tendencies
have come up in this country, the
reactionaries, the communalists. They
have exploited this opportunity. We
must, all of us, join to curb these
tendencies.

At the same time let us be fair, let
us be honest. Let the Government
or—if the Government is not willing
—Ilet the Parliament set up a Com-
mission. Let that Commission go into
the entire question whether govern-
ment machinery was utilised for the
purpose of elections, and to what
extent, what is the influence of money
in the elections and such other allied
matters as are necessary for helping
to build up a healthy tradition for the
success of democracy in our country.
I hope some serious thought would
be given to this problem. If that is
not done there will be general frus-
tration all round. We have seen what
has happened in our neighbouring
countries. We have a great respon-
sibility not only to win elections but
to make the people feel that the
democratic method is the only method
that would ultimately be able to
deliver the goods. Therefore, if the
elections and the developments in the
neighbouring countries have taught
us any lesson, we should immediately
think of a machinery to find out all
these things.

If, in spite of all provocations and
malpractices, the elections have been
run in a most peaceful manner the
credit for it does not go to the Elec-
tion Commission, but certainly the
people of this country are to be con-
gratulated for the exemplary manner
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in which they have exercised their
franchise.

Sardar Swaran Singh: Ang also the
opposition parties.

Shri Bal Raj Madhok: If there are
no opposition parties there will be no
elections.

Shri Surendranath Dwivedy: 1 will
now refer only to a few points regard-
ing China. There is a mention in the
President’s address that uneasy rela-
tions exist belween our country and
China. Qur border ig still unsafe, the
Chinese still sit tight over our mother-
land showing no signs of accommo-
dation. There is no fresh develop-
ment excepting that they want to
renew the Indo-Tibetan Agreement,
and the President says that our
Government has sent a reply asking
for a reversal of their aggressive
policy. I only want to know what
that reversal of policy means. Does
it mean that if the Chinese will not
commit further aggression we will be
satisfied, or does it mean—which it
should mean—that they should first
vacate their aggression before any
further negotiation for the renewal of
the agreement is thought of? I want
a .»ategorical statement on this point.
We must be firm; we must refuse to
sit and discuss matters with a country
which has been unfriendly and has
been humiliating us from the very
beginning. Let there be no ambiguity
over this matter.

The President has also mentioned
about our relationship with Pakistan.
It mainly relates to Kashmir. The
matter was to be discussed in the
Security Council. But, the debate
has been deferred. If we believe in
direct negotiations, if we want to
solve the Indo-Pakistan problems by
direct negotiations, including Kashmir,
—it should be done that way—then,
it is time that we give notice to the
United Nations telling them, since
they have faileq all these years to
find out a formula or to make Pakistan
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vacate, and because we want direct
negotiations, we withdraw it from the
United Nations.

1 am glad that we are giving aid
for road communication development
in Bhutan. I hope a better communi-
cation system would enable us to
have closer contact with this border
country. But, at the same time, one
cannot sit silent over what is hap-
pening inside Nepal. It is a matter
of great concern that democracy has
been butchered ang all popular move-
ments are suppressed. If there is
danger to democracy just on the
border of our country, it will have
its repercussions and we are concern-
ed about the matter. We cannot sit
silent about Nepal. Let us arouse the
conscience of the world to see that
pressure is put on the authorities in
Nepal for the restoration of demo-
cracy in that country.

One point more and I will conclude.
I will leave it to the other speaker
from our party to deal with the other
problems. I want to mention only
abou; the agricultural sector. The
President hopes there has been im-
provement and there is going to be
improvement and probably, duting
the Third Five Year Plan, they will
be able to fulfil the target. But, I
doubt that very much. Because, land
reforms are yet not completed all over
the country. More than that we find
that the agriculturists are not given a
minimum price. As you know, in the
year 1957, in the Agriculture Minis-
ters conference, it was decided that a
minimum price for agricultural com-
codities should be fixed. As yet, bar-
ring a few commodities, this has not
been done, especially in the case of
jute. The jute growers are suffering.
As you know, in this House, there was
a debate about it for six hours and the
Government gave us an assurance that
this time they would see to it that
the jute growers do not suffer as a
result of the policy. But, due to rea-
sons best known to themselves, they
Jeft the jute growers at the mercy of
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the jute industry, which manipulated
the market, and is even now manipu-
lating the market, as 3 result of which
the jute growers, who produced a
great quantity of jute in the hope of
getting a fair price, have been deprived
of the fruits of their labours. There-
fore, I would say, if you really are
anxious to gee that the agricultural
targets are fulfilled during the course
of the Third Five Year Plan, it is time
that you fix a minimum price for
agricultural commodities.

ot qgrfeqr (gard wregR-fera—
grgfan wfmat) : smfa wg@e,
ety St ¥ gag F A A &
| [ Wt ower frar ww@ A @i
I o 9 W A g€ wifw ¥ AR
¥ g9 wFw ST 9l @@ A
fegmm & v T wfesw 1 59
I WY gAI AT O T ) ag A
WY T &2 & 6 9 T Tgefa F
fegmam & sfogm & wufed &
faar wdm wifs fggmm & w=y
@ ATAT TEAGE AT ST ST
iR ggrm dfmm o = §
Tegafy 1w F g o 3@ A §ER
a, sit ¥ dfoaw ¥ qug 37 = g
TN &, TG g W 5T | 57 &
M F IAT AR FON | W F A
T I9 F1 HIT A T G I IG9T
3 E T FAW AT qCH § afed 59
W F W@ A1 A0 R aE A

Ty T oft A g% & o Y g
o= AT Fr e, e g ow
N 99 @l ¥ wew A @ Fw |
gt X fag® 5w TAE #TOSTR
== g€ | q@F oX fane o) aEEm-
g & a1 A Fgr @7 | A 99 qUET A
AgTAT AL TAEAT | A I WW F
afd ¥ w9 FE WA A WK W
¥ F g 4y fraea HET T
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i TIITF TATS T T FT AT qLowT
o1 g WEY o, # 7w v g e,
wifs ag gn o= @p Y T F @@
o ar, e gy wm e &
@l T A B FEar g F dug AR
wwEfadl #1 S GF G g
4 ¥ &9 &F Ag ¢ ifs AaeEr
@ 4 #1 o fF ag R o
qZ 3 AT @I | TG iedi d §h,
Fg fry 97 Teriifos sdwal, @a-
T & AT o § S FE)
qEl & A9 9X HX G HET qre
A STy & A 9T 9 A § | @
qg g WifaaR a1 aeEmar H
WYY g ¥ w am w o g e
et & faoed aga @A 3
efFar ¥ of @ § agg w9 &,
I FT A T AT F qeA @ AG,
X 9 |9 & o GETEHE 99 &1
T F AR T §rewT o e & S i
B gW o adw w=a g, &
g TOF F X 7 fadea w0 9w
g1

o= qifeame s wdEfaat &
AT Ag-ETd g § a1 @l S
e, for &7 oA & 918 aeE
T, a AEe 6 a0 AW W o
qifsrariiz ¥ A€ aeE T8, T F
| w1 T & WY wEEE § gHe-
I & |G YTY 9g Ao A1C T A
arferarie & SeteaTd oC st JaTET g |
9 W AW @ A T, @ E
T & 1 ¥ g AT T & WK
T g wifed 1 AT w9 anes
8 7 arw ¥ fF Tt i & wwrd g
ar g, ¥ aeeE T el o
qwE TR ar a@, e T ¥ gawd
BV g A FTH F E AT TS FCE |
qaTqEt w1 ¥ wC wE § QT @
X &, Y 9 ¥ AT A wE aes G
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# wiferarie 1 919 9347 § WX A
AT § WA F A IHIREAR T
w31 & | 9 w9t § F AW F s
# df7 Ft Fra7 @T F 77 wfeqt w7
AT e & | AT A1y Y O wT ArE
wEHt A dar g a e 2 fF
WA FgFmiwmaiamiw
T AARTAT I F 921 § HYAT TT AR
TG gl T F, Of6T 99 &1 Fwer
1 3 Y firem | gufed A Ee ¥
qg LT RN & WX I T agT AMhed,
o wivEs AR qfwarie F e
ST ST &1 wied, G ¥ e
2 | ofFw W ag T T 2 fed
T9g ¥, WY 4g T L T & 6
N TAT FT AT FAT § FEAT 9T
AT I T8 ¥ W F SqTET &
FTAT G, & FH & 79 T a7 79 o
& g T g | e a7 89 gu
W ST ¥ FE AE T R owT ey
T HA FAF G FT gHd ar
YA FT F T qT TRT HowT AT
s | gt et i F AR
T fF FagaEt 1 <o o 9
foelt 7 o F woam ¥ @@ g
oI g g6T &) a7 7 g gf Sfew wR
IT &% ¥ v g, o & Ade
7g fosar f oY a1 st & =T
1 92 FEY qifeaTEE F TG I IE |
anfet & 6 & us e &7 swfigare ar
T g 91 A o a5 Tfegd 9 )
ofe waemmst #1 famr wem s=
BT & 1 98 sRrast ¥ R A e
argw @ e wome § 5 arfeamie
& fordt foeft g@t 1 @7 wRAT Y
S Fiod twam TR ¥ A oA
qifearic & IwfgE ® faee
srfed & & 7€ faer | v |1 AW
2 oy WaET WAl g, S IRiRAR
W wd § 9 % ¥ few ® g
R fra Al A g R ag wmar b
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g srar g fF ot aweieE s
WM 3 I FT T qEAW AT F A
AT ¥ @, A1 99 A 9% B A
o # =1 weE W | WK 99 A W
TE AT A qg IW K AT AL 2T |
T o a@ 9@ ™ 5T @ W
aifeardte #1 IRiEE W | ¥ gsr
g 98 X W @ T oHET 9 5
foir o fraew & & s s s
HEAT AR ALY HLAT G oY 7 & 7
e AR T W@ o e W
qf=at se @A fgd )

W § A9 § uF fEew Ak
FTT ISR g A &4 ¥ at # &
fafeam sqaegr & 7 & 5 IwimaE
fr @ & W@ Ao @9t g ger
FHm S a7 T W W d aEr
& AR T FY J F7 I IO T g
v o= == %1 sgaw &, Afewiw 9/
—Fg = o 9w §, <t faf=a
& mowm @ 7@ & A
sfesra =wr, 97 F o ot ardf & -
T ¥ wfas dor @< 5@ § 1 S
g o TaAr =fge fF ag sgaen
oY & fF o & wurer dEv @w W
afat § | & wwwar g 6 gl swaea
¥ T %71 5% &1 a1 &, AfFT 77 sgaear
¥ g a9V T § | T HAET F1 89
F ford ar a F1 Ffree a1 w3 Frger
T 9T, AT FEA TA H AW FT g
# F o< W 5 /e # 39 ) fAm
fear o1 wFar @, @ T fear s
Fifzw 1

7g uF faarii a1 § fr wdvast
T U W, foaw 1 oo faer s A
# dag g9 w94 fAed &, e g
JYF AT A g T A ' F
A a8 TET FgT § AT | AW A aH
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WA g F I v=mR
w1 AammgF i asaafs
39 =gt W dfaad agm & fag
qiferTiE a1 SRS FT qETE T
e & W fafrae @ & wfas @<
AT SINFA L, @ &
qEE & FL2 T g | AfF w7 wfaww
sfe, fo & are Gam A€ &, w9 & &
ST AL & A Faaar 99 &1 faear &,
39 & g o & #3d §, 9 |
faAmr # a7 ava arh § 5 9g T wat
¥ AT

¥ war g oafear oft s
Fefleard 1 &= ¥, SfFw ag o
wow F fauararagi 8 | @ fau @
o< fa=m faar @ =g = ar &t
v i faug ¥ @+ 97 & Tifew SR
qr @9 F WA 9T SfEw #7 saedr
g =ifew |

T A WY ¥ # G T A
sgaear Tafua #7 | 99T sy o &
W13, T0 ¥ g7 §9 9% ¥ WeNa ¢ | 08
e S FT AT AT W Jg A faurr ¥
e & | Afee deed S 99, 99
F AT FT TADT AT IA1 F7 T 70
&, 9g wee gr Tifgq | Far & famw
FT FTH F3, 47 I 1T FT 641 99
1 2 & oF | for ot #Y gw faaw
Faromaar #wA & Oaa & Ao
¥, a9 W FEwe wr oo g, d
T FT HTGH a9 FL 41 G910 AfATT HT
YU & T T FT GO FH AW
e wiasR ST F g # T E N
& wiw & wfweae & faors Ffwsaa
fedvé formd & 1| 9 gfeE & wiemdr 99
HWT FY et waferat & feaems SRy
FEU ARY § I T THIAT T
ared & o T afafy & g o
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qET Fga qrae % faams foe
foer 7 & W 99 F qETREAT Y A
21

# 5w am o fguer agf s
F gfee # W § ) a8 T adt ]
fF ot FHE A F9 a1
T W & T W f @9 £
fT @ T 1 fgamar W@ 9 awar
fF oo & fad=wr & a9 & @
W F1 W fadwda gwr &
# fraza o W g & 7 damw
T HWIT grgtfas fawme demmst a1
TG o1 fewmat g 1 F g g 5 2w
W & 9o wfgy, |fFT o # oY wew
AT &Y Y &, W I FY T ST TEH
fan Ty AT 39 B ST T 04T, @I
1 TG FIAR & THAA g1 a1 8 |

TR H91 AT F A€ X TG
AT N gHT fF § 3T Ari § 9
AT qiTR T AT F qwwaT a1 g
AT T FTACGA §, THET AOA H
N9 7, T F 99 agaa & | 3w s
# 97 ¥ ard FT F argT fagem, a¥ A
wfemi ¥ g aava f ag miT w1 T
& 7, afes oF A gm I R Y
ST ag THal & S FT AT FH IGO0
21 @ vFK gw ¥ed § fr o sfe
T ZH WAGAY O &, S A g9 A
AT E § AT IE S A
fasit g€ 81

&9 A 57 J9mEa ey #T sgaer
93 fa=rz far st sfga s e =i
1 gn | € W v wa € ) S e
# 7 it w31 8, § 99rad g AR
amafus  fagrg gomm @1 a9
femmedt g 1 & < § o6 A A Ay
& 5\ a3t @A ar Tt S gfemt
MEFE I AT w
Womms & 99 @R &Y SEET e
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@ & o # A fear =ifee
o fom sl w1 T faeer =ife,
¥ F T e W Ak fow
AN O aE F W wgEmar & oar
&Fdt &, S Qe A T ET H
T § IT B TEEAT TGEA F AG-
Fraar $r s @ & 1 g9 wRd & Fr e
dvry W% 7 FaEd F71 991 3 W}
I FT SArE-ET< AT g, Sfewr Taw T
WY | T AT AT FWAT FT A
anfey & T00 #7747 FTOU § 1 AT F
THY sqarea T ¥ TaT HT 77 AT &1 ahal
&, o & =rg iy =ofem, I =g wig &7
TTT TR g, T 9T FT qGT
o9 qHaT § 7 99 e ¥ g9 H "
s and § f ag afede w
qm?

oF a7 2A femgeam & qa amfat
1 A 937 F faw gwemiEE 2w
T AT T &, OTFT GO TTH S 5T
q@ F TF TG F@ F ;T AL I
wfeF FT TGN W FT gHT AT
TE | FETAIEEI FT I w7 & g
Fa waaT ot faf 9 TR 0 @
T A T T TAST-HGTAAT AT 72X
%, 9 & o amEl w09 W OO g,
o &t T | F B o e
& &7 § o fawd & 97 =1 safeem
WL qga wias & W gEA aH AT
¥ 07 =t ) =9 waeaT ¥ ag Y
HTET FY AT FFAY & 6 S0 gHE F
gfaF< FT ITERT F47 7

ag foed s i aw & o
§ TE@K #, 59 F AT A A
T T 99 5941 W g faear
3, wifss =% Wi wET ST R,
feT 79 73 oeifadl  ®lR T
TETqeTHT &1 AR % wifee T
qHT o g, foe ® gl ' &
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w3 fed o § ) 9fF & Ff awre
g ™ fau & T ehefm & 6
ST =TedT, st & ag fdew s
|1gaT g f A0 St anfas & ae
Y THE gae W @@ s =fed
o1 F0T AR A J97 991 WH 5§
99 @ §, WH 99 § F1E Afwa fay
@l & | T A fgrgeaw ¥ amifes § W)
# wrgan g f6 & i gai #7 a<g awn
FX, BfFT 9T B AR Iwer T8
FCT TTfen | T @ B I 4 A
TR TEN &, T I FT T FATF
ey & o gfa § s A TS 2
A foe ag o & am & &5 g
WA Y FRr 9 e 9% § 0 F wmw
Fw g F 7@ W fawg o feE
41 |

T a9 ¥ FHIC AG TwAT ST FFAr
& fr o7 ¥ 2 & winw N e T
g emdaml sk fasm osfe &
sEET T T WL a4al fRaE 1]
T A Tea e 2, AfEA o
Wt &, T W % G & O ST
& & | 7 T ¥ " § 1 agh 9}
g @ T G gl T A
afafadt # g & afd & w= -
T wE F TrET @9 et 97 @Y,
T agt R FU ¥ O R 9 S
qaeqT TET FY AT @r g | aied W
T FT AR T AfEC fF A &
dea e s &5 et & s =fge
Y FH gL TF TF F T F AR
sqaegT ®1 STataEar fasEr =ifEe o
# o & AT & a1 ¥ S g
fr @'t ™ g Sfat ya@ @ fag
& ATt & 7 g A w1 9 g9
T g § A AR Y AT FT A
7 #t frerar & 1 @i e FE &
9 & g T AT S STEE & 9,
oY XY AT & TG A BT AT TG
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TIAT T T9G W FT AT A
W[ == FQ@ E fr fow & o s
& &, 97 w1 Ol faw 9 A o
& I WY #T g9 T90 g, S9
UFH 2T FT 2T FT AF | AfeA BT
@t 72 ¥@w § mran g f fagd gu
&7 T IFL & gt § df9a |
Y | IREOEEy R a7 a8
FTEMT @A ¥ A7 g6 1 "/
¥ AR A9 @ W § S§
g AR g wifow, w1 F A F
frg 7gi @ I wagx (qem
aifger Wz 1 g 3 § F
q@ 4% F AT T W AR
F Jar g, Al a9 w7 o
qUET THA W7 AT & 4T 1 WK
Ffearé Iw & oW —q@ dar
BT 9T ATEHT I FT q8T A Fohad[—
A W FEE F fFE @l g
A FT JIAT a9 AT, Tl IR
M FEA AL E I FATFA T
T FT A T ST Arfed S
d g frad g 8, 7 % foe ¥
w1 &1 srafawar §§ 9@ | T W
¥ guISETE A1 R AT 2 FT W
SaTHt U fAer |aAs | 7y S &
ff gn 3 % g A1 @ § AR
EEC A R D E T - 3 B
@ & afea fre o fog? gu ot
& wgrT = fear s afgd
FW a1 & W & w99 W T
afaem & S =fee | W OF A
1 UL, |, Afew 9w A A A)
e g et &, dY SER g AR A
TEd 9gaTs o T g, afew fow
sufex & omF & &1 W T &, 9w
#1 O et 8, T IHIT FT =697
7 F grERaEaT § | F quwar g
T NI 3, S fR T SR &
T T FT I AL FE TR
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T ET WO § ATGH FT ®<
ST T TAT |
16 hrs.

Shri Ba] Raj Madhok: Mr., Chair-
man, I join with the Mover of the
Motion in paying my tribute and my
Party's tribute to Rashtrapati Rajendra
Prasad for the great services he has
rendered to this country as the first
President. He has been an embodiment
of the great Indian ideal of simple
living and high thinking, and as Pre-
sident he has lent dignitity to that
office and set traditions which, we
hope, his successor will follow in the
interest of democracy in this country.

I am, however, pained to note that
some of our frieands in their desire to
praise some people use words which
are not very correct. I am second to
none in my respect and esteem for
Mahatma Gandhi. But when I find
some people calling him ‘Rashtrapita’,
I feel that we are insulting him. He
was one of the grealest sons of
Mother India, He was not the ‘Father
of the nation’, he was one of the great
sons of Mother India. Our country
has had so0 many great sons,
Ram and Krishna, Chanakya and
Valmiki, Tagore and Gandhi, Tilak
and Dayanand. They are all great sons
of Mother India and we should call
them as such. To say that our nation
was born in 1920 when Mahatma
Gandhi made his debut in the politi-
cal scone will be wrong. Our country
existed long before that: our nation
existed long before that. Therefore,
I would submit with all respect to my
hon. friends that when they use epi-
thets, they should use correct epithets
to describe our great men.

So many things have been said in
this Address, It has been said that the
elections have been a great experi-
ment and e are proud of them, that
they have been conducted in a peaceful
manner and so on. That is a matter
for credit for our people. Of course,
there have been stray, untoward inci-
dents. But on the whole, the elections
have been peaceful. That points to the
peaceful and democratic temper and
tradition of this country. Unfortuna-
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tely, while the people have done their

duty, the parties and Governments

have not done their duty in the mat-

ter. The elections have not been con-

ducted as they should have been.

I have with me examples, concrete
cases, where the entire domocratic
process has been subverted just to gaiy
a few seat:, There is the case of the
Jammu and Kashmir State. There 1
am very pained to say, our entire
Election Commission has also been
brought into disrepute by the way the
elections have been conducted. There
not only ballot boxes were tampered
with, but what is worse, ballots were
distributed to some party workers and
officers to be put in the boxes before-
hand. Here are the ballot papers—I
have got scores of them. Some Offi-
cers said. Our conscience does not
permit that, and we got these from
them. The truth is that there were
polling booths where on the polling
day heavy snow heavy rain was
falling and voters had to come from
distances of 20 and 30 miles. There
we have been shown polling like
this:

Total votes 960
Votes pplled 954
Total votes 962
Votes polled 905.

Where not even 20 per cent would
come, we have been shown that 905
and 954 out of 962 and 960 votes have
been polled, that 95 per cent and 999
per cent of votes have been polled I
ask: how could this happen?

Deliberately plans were made to
see that certain candidates were de-
feated. Bakshi Ghulam Mohammed,
the Prime Minister of the State, said
in advance that only Pt. Prem Nath
Dogra would be allowed to return, and
he has proved true to his words. I do
not mean that candidates should not be
defeated. Elections are meant for
seeing who is defeated and who wins.
In elections, somebody wins and some-
body is defeated., But when this kind
of methods are used, that brings the
whole machinery of the election pro-
cess into disrepute and people’s faith
in democracy is undermined.
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I would make a strong demand that
the elections in Jammu and Kashmir
should be declared null and void. They
have not been elections at all, but just
a farce. It is a matter of shame for the
whole country that in this way our
country and our Election Commission
should be brought into disrepute by
some people who for some reason or
other do not want Opposition parties
to come up.

The same thing has happened else-
where. What has happened in Punjab?
There is the case of Sarhali, there is
the case of Narnaul and there is the
case of Thanswar. I do not wish to
take the time of the House by giving
details about them, But the way things
have happened there has lowered the
prestige of the country and under-
mined people's faith.

What has happened in Delhi? I do
not want to go into it because I was
myself a candidate. But look at the
way the official machinery has been
used. I would ask the Prime Minister
to institute an inguiry to see how
government machinery was used.
Here are a nuwmber of booklets publi-
shed by the Information Ministry just
in January. One of them is Rehabilita-
tion in Delhi. Why publish them in
January and February and distribute
them in thousands? Why not publish
them earlier? 1 want to know how
many institutions were given grants
during election time. I want to know
how many concessions were given on
the eve of the elections. How much
money has been spent in this way?
Of course, some people are defeated
in the elections. But if we are going
to make elections a question of money
them only moneyed people like rajas,
maharajas and industrialists could
stand for elections and the common
man cannot be elected. If this is going
to be the state of elections in this
country, I ask what is going to be the
future of democracy in this country.

I am not an alarmist. I am not a
pessimist. But from what I have seen
of these elections, I have begun to
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doubt the future of democracy in this
country, I therefore, most humbly ask
the Prime Minister to appoint a High
Power Commission consisting of Judges
of the Supreme Court and others to
see how the elections have been con-
ducted, what had been the influence
of money in the elections, what had
been the influence of government
machinery in the elections, We should
go into this and see that if democracy
is to continue in this country, if demo-
cracy is to succeed in this country,
such things are avoided in future. To-
day democracy is toppling over all
around us. India is the one beacon,
ray of hope in this area. But demo-
cracy is being subverted in this coun-
try, There are forces which want to
establish totalitarianism in this coun-
try. There are forces which want us
to follow the example of China and
Russia. If we allow those forces Lo
gain supremacy, then not only will
democracy be doomed in this country,
not only will it be doomed in Asia but
it will be doomed all over the world.

We—all democrats, all nationalists—
have a high stake in democracy in
this country, We have to see that
those forces which are making the
working of democracy difficult in this
country, those forces which want to
make the future of democracy dark
in this country are removed,

Then there is the question of count-
ing of votes. Strange things have hap-
pened. We have the instances of
Gonda and Balrampur, two constitu-
encies where recounting was ordered
In one constituency one candidate was
leading by 1700 votes and in recount-
ing he lost by 400 votes It is clear
from this that either the first counting
was not correct or that the recounting
was not correct, If there could be a
difference of 2,000 between counting
and recounting, it is a grave reflection
on our election machinery. Therefore,
we must look into these matters.

There are other things referred to
in the President's Address. We have
been told about China, The President
said that the Indo-Tibetan Treaty is
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to be renewed and that an offer has
come from China for its renewal but
that our Government have said that
unless there was a reversal of their
aggressive tendencies, we cannot do
it, It is all right that we do want
that China should vacate its aggres-
sion. But the question is: are we
prepared to revise our entire attitude
on Tibet? Actually, I feel that this
Indo-Tibetan treaty of 1954, the so-
called Panchsheel treaty, was the
gravest blunder of our foreign policy.
We allowed Chinga to eat up Tibet. We
could not stop that perhaps, But
then after China had eaten up Tibet,
after she had forcibly occupied Tibet,
to accept de facto and de jure control
of Ching over Tibet was a wrong thing_

1 am a student of history. 1 know
that throughout history China was
never able to be master of Tibet. There
were times when China became mas-
ter of Tibet for some time and there
were times when the King of Tibet,
like Tsran Tsan Campo, extracted tri-
bute from the Emperor of China. In
the same way, sometimes the Turks
Moghul and Afghans ruled over us.
But that does not mean that our coun-
try was part of Afghanistan or Turkey.
So to say that Tibet is a part of China
was wrong. We have done a great
wrong to Tibet by accepting de jure
«ontrol of China over Tibet. Now the
time has come to revise our policy, I
appeal to the Prime Minister not to
continue the treaty, That would give
back to Tibet her right of indepen-
dence. Of course, Tibet will not regain
her independence by that. But if we
say that China hag no control over
Tibet and they have the right to inde-
pendence, today, tomorrow—in history,
there jg no settled fact—after 50 years
or 100 years, when Tibet has the
power, she can attain independence
Therefore, we should not be a party to
a wrong thing, A wrong thing has
been done, What is Panch sheel now?
China has buried it deep, it can r.cver
coine up again. To talk of Panch
sheel in relation to Tibet and China is
a wrong use of that word. Weshould
not make use of a good word in talk-
ing to people who have no regard for
that good word or those principles.
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Reference has been made in the Ad-
dress to the Kashmir problem It has
been said that the question is coming
up in the Security Council. It will
come up sooner or later, but the ques-
tion is what we are going to do about
it. There are reports that the Prime
Minister suggested an agreement based
on the present cease-fire line. I think
this kind of suggestion, whether pub-
licly or privately made, js wrong. Qur
stand is that the whole of Jammu and
Kashmir is ours, that Pakistan has
aggressively occupied one third of the
State; so, any statement made on be-
half of the Government that we are
prepared to make a settlement based
on the present cease-fire line goes
against our interests. QOur real enemy
in Kashmir, is not Pakistan, it is not
the UN, or the Security Council,
but the real enemy is our own policy.
I come from Kashmir, and I
have known the problem {rom
its very inception, and I am pain-
ed to say that our policy there is such
that it is taking the Kashmiri people
farther away from India than ever
before. We have not given them our
Constitution, we have not given them
our liberties, we have not given them
free elections. Not only that. The
people who rule there have developed
a vested interest in separatism, and
they want to put the blame for their
own acts of omission and commission
on the Government of India, So, the
Government of India is being malign-
ed, the people of India are being mali-
gned, for their own acts of omission
and commission, Until and unless
these people are made to change their
policies our position there will con-
tinue to deteriorate. My submission
is that the only effective way of solv-
ing the problem now or in the near
future is this, that you make Jammu
and Kashmir an integral part of India.
It is wrong to say that it is an iate-
gral part of India solong as the Indian
Constitut'on is not applied there, so
long as the laws there are different,
so long as the citizenship law is diffe-
rent. You cannot go there, you can-
not settle there, you cannot buy land

there, you cannot get service there.
Why this distinction if Kashmir State
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is a part of this country? You may
say this law was made by the Maha-
raja, but there were so many other
laws also made by the Maharaja but
they have been abolished. Why oniy this
law has been preserved. 1 tell you
there can be no integration of Jammu
and Kashmir with India in this way.
The people there have become so rest-
less that even those who, because of
the Praja Parishad, had become pro-
India are being driven away. Some
of them were put up for elections, but
their nomination papers were rejected
merely by saying that they were
Pakistanis. This kind of thing, to say
the least, is harmful and amounts
almost to g treason towards this coun=
try. So, in Kashmir our policy should
be reversed. Il is not a party ques-
tion, it is a national question. We
have high stakes there. Thousands
and thousandg cf our young men died
there. shed their blood there, If be-
cause of wrong policies Kashmir goes
away and something happens, it will
be harmful to our country, it will be
a shame to all of us. I would, there-
fore make an appeal to the Prime
Minister—] know he loves Kashmir he
comes from there, but others also love
Kashmir and know something about
Kashmir—that he should reorientate,
rethink his policy on Kashmir.

Then there is the question of Nepal.
In Nepal we find that there is a grow-
ing anti-Indian feeling, The security
of Nepal ‘s security of India, and
therefore we must see why this anti-
Indian feeling is growing there. There
must be some causes, We must try
to remove those causes, because our
own interests are very intimately link-
ed up with the interests of Nepal. One
of them is our interference in the in-
ternal affairs of Nepal. Democracy
toppled over in Burma, in Pakistan,
in Egypt. We did not go and give
them our advice that they should have
democracy there, Then why should
we Eo and give advice to Nepal and
say that a bad thing has happened
there? Our interest is to see that we
are on the best terms with the men
who rule there, and I feel that our
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policy towards Nepal should be like
the British policy of masterly inacti-
vity towards Afghanistan. Whoever
is master in Nepal, we should not in-
terfere. I know we do not interfere
in the internal affairs of Nepal, but
even to give the impression that we
are doing so is wrong, and today,
rightly or wrongly, that impression
has been created in Nepal, It is the
job of our diplomacy to see that tha:
is removed and that we have the best
relations with Nepal that we do not
allow Nepal to go away from us to-
wards China, because if that kind of
drift or diversion in Nepal's policy to-
wards China continues, that might
spell disaster not only for Nepal, but
for India also. Therefore, it is very
important that we do some serious
rethinking about our policies regard-
ing Nepal,

There is reference in this Address
to agricultural production and general
economic development. Of course,
there has been some increase in agri-
cultural production, but that is very
meagre. Actually, when we look ‘o
the needs of the country and our own
achievements in the matter, they are
very little. Compared to the achieve-
ments or the progress made in indus-
trial production and agricultural pro-
duction by countries like Japan and
Burma, our achievements are not very
praiseworthy. But still whatever is
done is done, But I say that the
basic question in this country today
is not whether we have more food.
We need more food, but today the
basic question is unemployment, soar-
ing prices. Until and unless we can
check unemployment and stablise
prices, the common man is going to
suffer. And I ask: what has been
done by the Government during the
last 15 years to stabilise prices? Our
Finance Minister yesterday said that
prices had been stabilised, but that is
not the actual experience. Every day
prices are going up, The Home Min-
ister said the other day in his speech
that for the next 15 years prices were
bound to go up. If that is so, if you
cannot check rising prices, if that is
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the net result of a growing economy,—
it is said that in an expanding economy
prices are bound to rise—what is going
to be the fate of people with fixed
incomes? Their income must also in-
crease. If you do not provide for that,
there is going to be frustration, there
is bound to be discontent, In this
matter I say that the Government
must act as an ideal employer. Today
we talk of g socialist pattern and plan
in the name of socialism. Of course,
it is not socialism at all, because the
rich are getting richer and the poor
are getting poorer, This name is being
misused for strengthening capitalism
and worst kind of feudalism in this
country. Whatever the name may be,
if you plan for socialism, you are go-
ing to have increasing number of peo-
ple under you employment, what is
your treatment of them? The Gov-
ernment must act as an ideal emplo-
yer. Here in Delhi lakhg of Govern-
ment employees, live. What js their
plight? Prices have risen by more
than ten peoints, but what have you
done to revise their dearness allow-
ance, their wages? Until and unless
you revise their wages, their dearness
allowance, open fair price shops where
they can get the daily necessities of
life at cheap rates, there can be no
peace, no contentment, no enthusiasm
for work in these people.

We are very thankful to the Presi-
dent for his Address and more than
that, we are grateful to his great per-
sonality and we bow our head to him,
but we cannot lose sight of these pro-
blems, I again draw your attention
to the question of elections. I have
seen in New Delhi a Minister going
round and telling people: “If you do
not vote for me, you will be starved
to death, your juggi will be burnt
down.” That kind of thing happens
in the capital, and then you have the
check to say that elections were held
fairly and freely. It is very wrong,
and I appeal to the House and the
Chair to see that something iz done in
this matter to save democracy.

I hope my suggestions will be con=
sidered carefully.
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Shri Narasimhan (Krishnagiri): I
join my other friends in offering my
thanks to the President for his inspir-
ing Address. He is personally a shin-
ing example of devotion to duty. The
very fact that, though he was not
keeping quite well, he took all the
trouble of meeting Members of both
the Houses of Parliament and giving
them a review personally, shows the
great sense of duty that he cherishes
and which inspires us. Also, the men=-
tion in his Address that those who are
not going to come to the next Parlia-
ment should address themselveg to
constructive work also strikes a res-
ponsive chord in hearts like mine, We
who will not be coming back are in-
spired and encouraged by his advice
to take to constructive work in the
service of the country,

Though this session of Parliament is
described as a lame duck session, the
President's Address and the speeches
here serve as a kind of review of what
has been done in the country's eco=
nomic and political fields. This review
is very useful and gives a picture
which is very necessary for further
progress, for correction and re-exami-
nation.

There is no gainsaying the fact that
several kinds of silent revolutions are
taking place in this country, in vari-
ous fields, be it geography, be it
history, economy or trade. Take the
case of geography. It may not be
overstating the case. In our Plan
we are diverting western waters to
the east, waters that are now reach-
ing the Arabian Sea are going to be
diverted to the east and they
would reach the Bay of Bengal after
use,

Take the case of the rediscovery of
India as I would call it. We
thought that oil was available only
in Assam and Burma or some such
place. But, teday, due to the vigor-
ous steps taken we see that even in
the West Coast, nearabout Baroda—
my hon. friend from Baroda is sitting
very near me—we are having oil. It
is certainly mnot going to be an
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ordinary matter. It shows that we are
realising what we really possess but
which were hidden. "It is Teally a
rediscovery of the country.

Similarly, on the social side also
silent rewvolutions are taking place.
There are schemes for imparting
primary education to millions of
chiidren. Children of parents who
have been totally illiterate are going
to become literate. Parents would
find that their children are socially
better off than themselves and they
would be getting the three Rs. The
parents would view with admiration
their children. The boys are see-
ing a new horizon. They are learn-
ing to read and write and, in due
course, they would be able to rise to
the occasion and the future necessi-
ties of the country.

But still, while arrangements are
being made to educate these children,
mere education would not do. They
must be taught to learn brotherly
conduct, affection and respect for one
another. Provision has to be made
for that also.

As things stand todav, owing to the
sudden increase in the number of
schools in the willages, the manage-
ments are getting some boys or others
as teachers. This aspect of the matter
requires great attention. The moral
and cultural development of the boys
are not being well attended to as they
should be. They are merely acquir-
ing the capacity to read and write.
It cannot be allowed to go on like
this. In the books meant for these
thousands, the history of our free-
dom fight, how we got independence,
what services were rendered by our
great leaders etc. are not properly
mentioned, nor the subjects taught.
That is why we find the tendency to-
wards disintegration growing.

Even in the elections some of us
saw how the forces of disintegration
are rising. Cries of ‘this in danger
or ‘that in danger’ immediately catch
the imagination of the gullible. This
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is what we have seen. This leads
me to wonder whether the present
constitutional set-up is adequate to
deal with such dangers.

We have difficulties on our borders.
Cold war is raging in the world.
Our borders also are not safe. They
have been occupied by one country
or another. On two sides, two differ-
ent countries are actually in forcible
occupation of parts of our territory.
This naturally adds tension to the
political set-up of the country and
also to those who rule this country.
Internally also the constitutional
machinery ‘is facing tension.

Inside the country also new cries
are being raised. With adult suffr-
age, any cry can pass muster for the
time being. Cries of ‘religion in
danger’ or ‘community in danger’ or
‘caste in danger’ immediately catch

like fire and the country suffers
seriously.

I do not know whether all would
agree. But I would suggest that it
is high time for us to see whether,
in order to maike the poliiical struc-
ture of the couniry safe, we suould
give up thi; foderal {orm of govern-
ment. With the borders being occu-
pied, with international tension re-
maining as it is, with the forces of
disintegration coming on top fre=
quently internally, with border coun-
iries changing to the dictatorial form
of government, it really throws a
great strain on the present federal
set-up. With all these things we are
not making much headway. A time
may come, sooner or later, when we
will have to see whether this huge
and complicated federal form of gov-
ernment would stand the test of
stability.

I think these federal institutions
do contribute towards inter-State
claims and rivalries. They give Toom
for a number of disputes to arise.
They also retard progress at times,
In order to satisfy one State or the
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other or to arrive at a suitable com-
promise decisions are kept pending.

Take the case of rivers. Our
friend, Mr. Pahadia, was talking
about drinking water difficulty. It
is not only in Rajasthan. It is true
of many parts of the country. The
city of Madras itself is water served.
Take the case of the harbour there.
Foreign ships hesitate to come there
because they have to get pure water
for refilling. That is why they hesi-
tate to come there and prefer to go
to Colombo and from there they gou
to Australia. This is a difficulty
which even ports feel.

This is not peculiar to the cities
only. Even in villages it is so. In
several villages in the constituency
from which I come water is scarce
and there is difficulty as it is in
Rajasthan. We have big rivers like
Krishna and Godavari. Their basins
put together are as great as that of
the Ganges itself. Only a wvery
small percentage of their waters is
being utilised. When some schemes
are suggested for the diversion of a
portion of these waters for supplying
water to the capital of the neigh-
bouring State, all sorts of inter-
States disputes arise. They have to
be treated as inter-State problems;
and they have to be solved by nego-
tiation, arbitration and so on and so
forth. In one part the whole coun-
try is water starved; while in an-
other part of the country where
water is available, it is steadily
flowing into the Bay of Bengal, and
we are not able to arrive at a
solution.

It is not as if this is a very minor
point. Two Five Year Plans are over
and we are in the midst of the Third
Five Year Plan; and these inter-State
disputes are there and their solution
is being delayed. 'This is made more
difficult by the federal nature of our
Constitution. So, I think, in order to
strengthen our country, our own
defences and our own future pros-
perity, too much reliance or depend-
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ence on the federal form of govern-

ment may not be good. Some

thought has to be bestowed on this

matter.

I do not suggest an immediate al-
teration of the Constitution here.
Formerly, we thought that in order
to have a satisfactory form of gov-
ernment to satisfy all our people and
to give wuniversal contentment a
federal form of government would be
suitable. But, now we find that we
are facing tensions, internal and ex-
ternal. Big power blocs are there
with mass destruction weapons; and
every day our leaders have to see
how to avoid world conflagration.
Unfortunately, we see that the unity
of the country is not being develop-
ed steadily even after the severance
of foreign domination. We seem to
forget some of these dangers. These
are big problems which Parliament
will have to face. Some solution
will have to be found. I feel, as I
stated before, that unless the political
set-up of the country is brought under
one unity and a unitary form of Gov-
ernment is established we may mnot
be able to face the new situations
easily.

There is of course need for some
kind of electoral reforms. As an
hon. Member mentioned, there is the
mixing of parliamentary elections
with the assembly elections. This
results in the blurring of the issues.
I do not complain against the con-
duct of the candidates or anything
like that. In theory the elections to
the Lok Sabha are supposed to be
very direct and the hon. Members
are supposed to come here with the
direct wish of the voters but in prac-
tice it does not happen to be so. For
administrative and financial reasons
both the elections are taking place to-
gether and petty local issues unneces-
sarily influence the parliamentary
candidates elections. I can quote
some interests. There is an old town
with a population of 10,000, let us
say; the town is very conjected. One
imaginative section of the people
want to establish a bus stand in the
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cutskirts of the town as the modern
buses are big and they could not con-
veniently go into the town. But
those who reside in the town want it
to be within the town itself; they do
not want to walk that distance; whe-
ther the road is narrow or not and
whether it is suitable for the bus to
be brought in or not, it is no con-
sideration for them. So, there is a
faction there. If an assembly candi-
date prefers the new place, he loses
the support of the residents of the
old town and he being our principal
agent in the elections, if he is wun-
popular, we are also involved in the
dispute and meet the consequences.
We have to be silent on the matter.
I am giving this as an illustration.
In short, the mixing up of the parlia-
mentary elections with the assembly
elections has devalued the purity and
the directness of the Lok Sabha elec-
tions, Even an indirect election
would, I think be better than getting
mixed up with the local issues. Im-
portant issues such as the China-India
friendship, or India-Pakistan friend-
ship or the Plans—all these get de-
valued and minor and local issues
come on top. This is not fair to the
candidatés nor even to the voters as
we do not give them the facilities.
Many hon. Members have said that
many polling officers made mistakes
and gave both the voting papers
simultaneously; it so happened even
in my constituency. Sometimes the
voters did not know what to do with
both the papers. There are cases
where, because the polling officer
asked the voters to go to the table
and put the seal, they went and put
the seal on the Table and not on the
ballot paper. The tables bore a
number of seal marks and blank
papers were found in the ballot boxes.
Thousands of votes have thus become
invalid in each constituency. ‘This
mixing up of the two elections and
the other errors i the arrangement
should be removed. This gives room
for officers to make mistakes though
their intentions are not malafide.
They thought it befter to give both
the ballot papers simultancously. Be-
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cause of the new and complicated
voting procedure, the process has
been rather slow and perhaps in
order to obviate this the polling
officers gave both the papers simul-
taneously, the net result being that
the voters in many cases did not
know what to do. So, these things
call for electoral reforms.

In the future, we will have to
tackle the problem of disintegratiom
which has already set in in the vari-
ous States. Minor issues have be-
come major issues and they are not
viewed in their proper perspective,
Great problems lie before the new
Parliament and the country anxious-
ly expects that they will bestow their
best attention and face the problems
squarely and properly and emerge
out of them safely.

I join the others in once agaim
thanking the President for the very
excellent review given to us of the
international events so that we may
chalk out our future programmes om
the basis of that Address.
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@I R as g dgm g
gardr gfe #t 5 gk gfg 3 &t a9
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WIATFRFIWIF e ami =R 3y
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Shri Tangamani: Mr. Deputy-
Speaker, Sir, on the Motion of
Thanks to the President's Address,
Shri A. K. Gopalan, Shrimati Par-
vathi Krishnan, Shri Vasudevan Nair
and myself had given notice of
several amendments, and amend-
ments Nos. 51 to 67 were moved
this 'morning. Also reference was
made to some of the amendments by
Shri Gopalan. I shall briefly refer to
some other amendments, viz.,, Nos. 53,
54, 58 and 60. In the address, the
President was pleased to refer at
page 5, para 2, as follows:

“My Government note with great
relief and gratification the moves
towards reconciliation on the
basis of the independence of
Algeria.”

He then proceeds to say that he ex-
pects that there will be a settlement
by peaceful methods. Although we
appreciate the sentiments expressed
by the President, I would like to
repeat what we have mentioned in
amendment No, 58, viz., the Govern-
ment have failed to give full diplo-
matic recognition to the provisional
Algerian Government, We have made
several references to this on previous
occasions and I thought it fit and
proper to emphasise this aspect. The
time has come when the Government
must come forward with a gesture of
full recognition of the provisional
Algerian Government.
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In amendment No. 59, we have
referred to the failure of the Gov-
ernment to give full diplomatic re-
¢ognition to the German Democratic
Republic. It is true that the Ger-
man Democratic Republic is extend-
ing its help to us in various forms.
‘They alsp had a stall in our exhibi-
tion here. What I have mentioned
about the Algerian Government ap-
plies with equal force, if not with
greater force, to the German Demo-
cratic Republic. The two Republics
have already come into existence and
it is very strange that one of the
German Republics is yet to be recog-
mnised by this Government.

I shall now refer to the question
of the settlement of Ceylon Tamils.
It is of special interest particularly
40 persons coming from the south.
I am not referring to the general
problem of Ceylon Tamils, but the
problem of what are known as State-
less persons, who are now domiciled
in Ceylon. As the House is aware,
nearly a million Tamils are now
gettled in Ceylon and they have not
been given either Indian citizenship
or Ceylon citizenship. Most of them
are employed in the plantations.
The House is also aware that more
than a million Tamils settled in
‘Ceylon are denied any franchise. One
of the plantation leaders has been
nominated to the Ceylon Parliament;
that is all. The time has come for
the Government of India to take the
initiative in this matter. In reply to
one of the questions in the Ceylon
Parliament, the Ceylon Prime Minis-
er was pleased to say that they were
only waiting for moves from this
Government. So, we would like to
know the present attitude of this
Government to this vexed problem of
persons of Indian descent in Ceylon.

Amendment No. 63 deals with the
question of Kashmir. We are of the
opinion—our party is of the opinion—
that steps must be taken to withdraw
the Xashmir question . completely
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ready been wasted and the President,
in a very painful way, has referred
to certain steps taken by the other
Governments who are interested im
keeping this issue alive.

On the question of Indians overseas,
we have received several represen-
tations from persons residing in
Malaya. As the House is aware,
most of these Indians in Malaya have
business connections both in India
and also Malaya and there is frequent
interchange of communication and
other things. But I am told that in
the Eastern Shipping Corporation,
which plies many of the ships it is
extremely difficult to get tickets.
Most of the tickets are sold in the
blackmarket in Singapore for
passengers bound for India. ‘This
matter may be looked into.

Also, about the de jure transfer of
Pondicherry, we woulg like to know
the present position,

Many hon. Members have already
referred to the malpractices in the
elections. T would refer to my
amendments Nos, 53 and 54. In
amendment No. 53, I have stated that
the address does not show concern
about the manner in which the power
of money and appeals in the name
of caste, religion, community and
narrow provincial sentiments were
use in the third general elections to
influence the voters. I have read in
the papers that the Muslims in North
Malabar were attacked, probably for
their failure to vote for the ruling
party and the matter was raised in
the Kerala Assembly by way of an
adjournment  motion. That only
shows how the communal approach
to the whole problem is there.
when g particular minority commu-
nity has failed to do a particular
thing, it is threatened by those in
authority.

I can give many instances. In
certain constituencies in West Bengal,
Muslims, who formed the minority
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more or less coerced into supporting
the ruling party.

Dr. M. M. Das; Can you give the
name of the constituencies?

Shri Tangamani: The constituency
from which Shri Indrajit Gupta was
elected,

s

Pandit K. C. Sharma (Hapur):
What is the source of this informa-
tion?

Shri T. V. Vittal Rao (Khammam):
Shri Indrajit Gupta himself is the
source,

Shri Tangamani: So far as the
south is concerned, it is an open
secret that more than appeals in the
name of religion, appeals in the
name of castes and subcastes were
made. A handbill which was pub-
lished by persons belonging to a par-
ticular caste was also reproduced in
one of the local Tamil papers. This
particular thing happened both in
Tanjore and Madurai, There was also
a meeting held by a particular caste
group and a resolution was passed,
supporting a particular candidate.
In that meeting, the candidate him-
self was present.

In amendment No. 54 I have
referred to a specific matter, viz., non-
issue of postal ballot papers to parlia-
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mentary constuencies in  Madurai
District. There are four parlia-
mentary constituencies in Madurai
District. Because the polling officers
ang other election officers had failed
to fulfil certain conditions, the
ballot papers, numbering several
thousands, were not sent. I am in-
formed that the polling officers or
officers on election duty are appoilnt-
ed by a particular Returning Officer
and two forms are sent to them for
enabling them to get the postal
ballots. Ome form is to be sent to the
Returning Officer for the Assembly
Constituency and the other for the
parliamentary constituency. This
form has got cerfdin items. This
was filled up and the ballot papers
for the Assembly constituencies were
received. But those who applied for
parliamentary ballot papers were not
given those ballot pdpers; they were
asked to furnish the polling station
in which they were employed. There
is absolutely no provision for that
in the application form.

Mr. Deputy-Speaker: Does the hon.
Member like to continue tomorrow?

Shri Tangamani: Yes; for five or
ten minutes,

Mr. Deputy-Speaker: He may contl-
nue tomorrow.

17 hrs.

The Lok Sabha then adjourned &ill
Eleven of the Clock on Friday, March
16, 1962/Phalguna 25, 1883 (Saka).
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TABLE . & " . 65—69
i (¢) The Bank of New India
Limited 4 it

(1) A copy of the Coal Mines
(Conservati the State Bank of Traven-
core) (Removal of Difficul-
ties) Order, 1961 —Order
E:. F. 17(3)BC/61(I), dated

tion and Safety)
Amendment  Rules 1962
published in Notification No.
G.5.R. 60, dated the 13th
January, 1962, under sub-
section (4) of section 17 of
the Coal Mines (Conser-
vation and Su‘ety) Act,
1952 P

2)A r each of the fOI.Iowing
Notifications under sub-sec-
tion (1) of section 28 of the
Mines and Minerals (Re
lation and Development) Act,
1957, making certain
further amendments to the
Mineral Concession Rules,
1960 —

(1) G.S.R. No. 1446, dated the
gth December, 1061 .

(#) G.S.R. No. 166, dated
the 10th February, 1962

{3) A copy of the Territorial
Councils (Election of Mem-
bers) Rules, 1962 published
in Notificatin No. G.S.R.
5, dated the 1st January,
1962, under sub-section (3)
of section 54 of the Territo-
rial Councils Act, 1956

{4 A copy of the Lok Sahayak
Sena (Amcndmcm) Rules,
1961 ub]lshed in Notifica-
tion S.R.0. 257, dated
the gth September, 1961,
under sub-section (3) of
section 11 of the Lok Saha-
yak Sena Act, 1956

{5) A copy each of the following
papers under sub-section
(11) of secton 45 of the
Banking Companies  Act,
1949 —

(a) Scheme for the reconstruc-
tion of the Pratap Bank
Limited and its amalgama-
tion with the Lakshmi Com-
mercial Bank Limited pub-
lished in Notification No.
5.0. 2866, dated the gm
Deccmber, 1961 .

(&) The Travancore Forward
Bank Limited (Amalgama-
tion with the State Bank of
Travancore) (Removal of
Difficulties) Order, 1961 -
order No. F.17(3)BC/61(I),
dated the 4th December,
1961, as modified by Order
No, F. 17(3)BC/61(11),dated
the 15th January, 1962 .

F. 17(3)BC/61(II), dated
the 15th January, 1962 R

(d) The Kortayam Orient Bank
Limited ( ion with
the State Bank of Travancore)
(Removal of Difficultes)
Order, 1961—order No.
F. :7(3)80;61(11), dated the
4th December, 1961,
as modified by Order No.
F. 17 (3) BCF 61 (IID),
dated the 15th ]u.mury
1962. :

(6) A copy each of the following

Notifications under sub-
section (4) of section 43B of
the Sea Customs Act, 1878
and section 38 of the Central
Excises and Salt Act, 1944.
making certain

amendments to the Ollstoml
and Central Excise Duties
Export Drawback (General}
Rules, 1960 :—

(@) G.S.R. No. 1493, dated the
the 23rd December, 1961 .

(5) G.S.R. No. 1494, dated the
23rd December, 1961 v

(¢) G.S.R. No. 1495, dated the
23rd December, 1961 .

(d) G.S.R. No. 1523, dated the
3oth December,1961 . .
(e) G.S.R. No. 1524, dated the
oth December, 1961 as cor-
rocwdby G.S.R. No. 33,
dated the 13th January, 1962
(f) G.S.R. No. 22, dated the
6th January, 1962 .
(g) G.S.R. No. 23, dated the
6th January, 1962 .
(h) G.S.R. No. 24, dated the
6th January,1062 .
(f) G.S.R. No. 129, dated the
3rd February, 1962 . .

(7) A copy each of the following

Notifications under sub-
section (4) of section 43B,
of the Sea Customs Acrt,
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1878 and section 38 of the
Central Excises and Salt Act,
1944 \—

(a) Norification No. G.S.R.
85, dated the 20th January,
1962 containing Erratum to
Notification No.G.S.R. 1394
d;;cd the 25th November,
1961,

(b) Notification No, G.S.R. 88
datodthe 2oth January, 1962
containing corrigendum to
Notification No. G.S.R. 1191
ii;;ed the 3oth September,

1.

(8)A copy each of the following
Notifications under section
38 of the Central Exicises
and Salt Act, 1944, making
certain further amendments
t:';f;c Central Excise Rules,

(a) G.5.R. No. 1421, dated the
2nd December, 1961.

(4) G'S.R. No. 1445, dated the
gth December, 1961.

(o) A copy each of the following
Notifications under section
38 of the Central Excises and
Salt Act, 1944 —
(a) G.5.R. No. 1434, dated the
15t December, 1961,

(b) G.S.R. No. 1435, dated the
1st December, 1961.

(¢) G.5.R. No. 1436, dated the
1st December, 1961,

(d) G.S.R. No. 1437, dated the
1st December, 1961.

(10) A copy each of the follow-
ing tions under sec-
tion 185 of the Navy Act,
1957 :

(a) The Navy (Disposal of Pri-
vate Property) Regulations,
1961 published in Notification
No. S.R.0. 389, dated the
3oth December, 1961 &

(8) The Navy (Authorised
D=ductions) Amendment Re-
gulations, 1961 published in
Notification No. 8.R.0. 390,
dated the 30th December,
1961.

(11) A copy of Annual Report
of the Hindustan Aircraft Li-
mited, Bangalore, for the
year 1960-61 along with the
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Audited Accounts and the
comments of the Comptroller
and Auditor General there-
on, under sub-section (1) of
section 619A of the Compa-
nues Act, 1956,

OPINIONS ON BILLS—LAID
ON THE TABLE . .

(3) Shri C. R. Pattabhi Raman
laid on the Table Paper No.
I containing opinions on the
Constitution (Amendment)
Bill, 1961, which was circu-
lated for the pupose of elici-
ting opinion thereon by the
31st October, 1961.

(#f) Shri C.R. Narasimhan laid
on the Table Paper No. I
containing opinions on the
Constitution {Amendment)
Bill, 1961, which was circu-
lated for the purpose of elici-
ting opinion thereon by the
1st November, 1961.

REPORT OF ESTIMATES
COMMITTEE PESENTED

Hundred and fifty-second Re-
port was presented.

BILL SINTRODUCED

(1) The Union Duties of Excise
(Distribution)Bill,1962.

(2) The Estate Duty (Distri-
bution) Bill, 1962.

(3) The Additional Duties of
Excise(Goods of Special Im-
portance) Amendment Bill,
1962,

MOTION OF THANKS ON

THE PRESIDENT'S AD-

DRESS . i .

Dr. Sushila Nayar moved a
motion of Thanks on the
President’s Address. Swa-
mi Ramananda Tirtha se-
conded the motion. Fifty-
eight amendments to the
Motion of Thanks were
moved. The discussion
was not concluded,

AGENDA FOR FRIDAY,
MARCH 16, 1962) PHALGU-
NA 25, 1883 (SAKA)-—
Further  discussion on the

Motion cf Thanks on the
President’s Address and the
. amendments thereto ; and
consideration of Private
- Members' Resolutions.
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